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~  lSLATIVE ASSEMBLY. 

Wednesday, 9th September, 1936. 

'Phe Al:I8embty lJlIei in the Asse!Dbly Chamber. a.t ~  of ~  Clock, 
Mr. President (The Honourable 811' Abdnr Rahnn) 1D the Ch81r. 

QUESTIONS AND ANSWERS. 

INDIAN SEPOYB IN ADDIS ABABA. 

912'. *Mr .•. la'YIDurti : Win Government be pleased to state 

(a) the number of Indian sepoys in Addis Ababa 

(b) the number of casuli'ttie$ among t'heni ; 

(c) their present health ; 

(d) when they propose to call them back to India; and 

(e) the nature of work they did and do in Addis Ababa Y 

lIIr. G. R. F. Tottenham: (a) to (e). The attention of the Honour-
able Member is invited to the Press Communique iSSUM on September 1st, a 
copy of which I am laying on the table. 

GOVERNMENT OF INMA. 
DEFENOE ~ 

Simla, the 1st September, 1936. 

PRESS OOMMUNIQUE. 

SUBJECT :-The Legation Detachment at .:Cddi., .:Cbaba. 

1. Origin of tho Legation ~  its oriMinal establishment, Hill Majeety'it 
Legatioa at Addis Ababa has been provided with a cavalry 68Cort of 2 Non·Commilf!. 
sioned Officers and 7 80wars, the escort being drawn from different Indian Army regi· 
ments in rotation and Berving at Addis Ababa for a tour of three y6&1's. Thill escort, 
while 8ufficient for ceremonial purpoRes and as a personal guard to the Minister, W1I8' 
C)Uite inadequate and never intended for the protection of the Legation itself. 

With the increase in tension between Italy and Ahyssinia during the first half 
of 1'935, the question arose whether a reinforcement of thill guard was not nell8l1&T,Y 
for the protection of British and Indian subjects in Abyssinia. The situatioJ;l 
envisaged, and whie.h ultimately materialized, was that, under the strain of ~ 

mtint Irom the air or as the result of defeat in the field or on account of politieal 
changes, the civil control of the population of Addis Ababa might break down, resulting 
in rioti?g, looting and probably a definite outbreak directed indiscriminately Rgainst 
all foreIgners. 

At this time the number of Britt"" 8'1'1'tl Brltillh·Tndian ~  r('si/ll'nts in 
AbY88iniR was estimAted at one tb'olD1llld, four httlith'!'d o'f whoni IiVl'd ill Rnil nround' 

( 6151 
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Addis Ababa, two hundred at Dire Dawa on the Djibouti railway and the r6lIlainder, 
Ilenerally speaking, in the HarRr consular district to the south of the capital. 

The adoption of an evacuation scheme WILli considered but it soon became apparelli 
that lIIost of the Indian population. having ('onsiderable property and investments in 
Addis Ababa, would decline to be evacuated from Abyssinia; It was therefore decided 
to provide for t heir protection. 

Thl' ~  to augment the Legation Guard ,,!as taken in the latter half of 
August, 19:15. His Majesty's Government, requested the Government of India to 
make availablt> a detachment of troop8 ,which W811 to IlOnsiat of three British omeers, 
one hundre(1 ~  and a Bl,ction of machine guns. The British ~  at Addis 
Abal'lI particularly asked that the contingent. if supplied, should 00 of Sikhs, since 
Sikhs had hl"'n specially assigned to the Legation Guard for the past forty years and 
had earned the respect and good will of the loeal population, 

Ilis MajestY'R Governml1nt made it rlear that the whole cost of the contingent 
would bt, defrllyctl by them. ',Vith this stipulation and the proviso that the onus of 
'responsibility for the withdrawal of this detaehment in case of neces8ity would also 
rest on His MajlllltY'8 Government, the Govornment: of India. agreed to furnish the 
necessary  troops. This action was felt to be the more appropriate inasmuch 811 the 
great majority of Briti8h ~  .. ,t8 in Abyssinia were Indians and the protection of 
their lives Iwd property essentially an Indian interest. 

The eOlltingl'llt WIUI found from the 5th Battalion 14th Punjab ~  (late 4,Oth 
Pllt.hllns) awl 1"£1 PooDa on AuguMt 22nd with a strength of : 

3 British omeers,. 

4 ~  's commissioned officers, 

129 Indian other. ranka, 

11 Follower8. 

In addition to til(' above, one Indtntf-Medlelll Service officer was attached to ~ 

cont.ingent and joined it at Bomba,.. 

AddU! Abaha WUB reached on September 7th without illddent. and without ~  

except for Ollt: Other Rank who was admitted to the French Military Hospital at 
Djibouti : .. ld rejoilwd his unit on September 18th. 

2. Work of tile Lcgai'ioll Guard. ~ .Addis Ababa.-It is ulluecessary to describe ill 
detail lh,· wurk of the Legation Guartl <lllring the firHt Heven months of thl<ir Rojourn 
at AddiH Ahaba. A Defence Scheme wall d r;L\\'D ,up and the neeesltll.ry digging and 
wiring of riefpnsi\'e positionR undert.aken, in 80 far as political considerations a.llowed. 
PartiCular attention was paid to the qUelltion of defenoo against gas, over two thousalld 
respiratvrs being held lUI rellerve for issue in case of air raidH. A 8ystem of alarm 
Hignal" wall inlWWlrated and the ~  praetices carried out to accustom all rank. 
to .·their ~ iu the e.ent of both ground and air attack. Meuures to ensure th!' 
aeeul'ity of all foreigners had to be worked out in conjunction with the representatives 
of other nationalitiel!. Treps had to be felled, sBarchlights to be positioned, field 
te)ephollP Mysttlllls ~  and reHerve stocks of supplies, firewood, petrol, ammuni· 
tion and many oth('r. ~  acculllulated, houNed aud periodically inspected. In addi· 
tion to till' manifold dutieH in connection with the protection of the Legatiou and of 
Indian rCMidents, of which the above is merely an ontline, the ordinary training of the 
t.roOpA WI1H ~  as far as cousiderl'ltions of space lind the weather permitted, 
,vhiJe thl'. many unusual problem" connected with the administration of the unit 
illSl'pllrllhle from Its situatl(ln, were successfUlly handled. ' 

Although certain illstallces of anti.foreign feeling had occurred earlier and alarms 
had bcea· caUSB? on ~  three· ~  either by rumoul'l ot bnpending air ~ 
or by ~ all reeonna.l8sanceS4&rned out over Addie Ababa,tbe situation in tile 
('apital remamed generally satisfactory until the beginning of April, 1936. Through-
out th!lt ~  however, ~  ~  mpre frequent and the uneasiness among both 

~  ~  and .forelgners mcreafled. On April 20th the tIrst ref",,* began 
to ar\llve at the IJl'gntlO1I and arrangements were made to accommodate them and to 
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alIotspeei1le. areas to the different ~  Eventually a total of 1,520 refuS'. 
;"'re BC(·.ommodnted, comprising nationalities &nd communities &8 follow: 

AmeriCIUII 31 

Arabi 

Armenial1l 

Austrians 

Belgians .. 

Dohras 

British ~ 

Cypriots .. 

Egyptians 

French 

Germana 

Goanese 

Greeks 

Hindus 

Hungariana 

Jamaicans 

Jews 

Latvians 

Moslems, Indians 

Poles 

Portuguelle 

RUBlians .. 

Scandinavian. 

Somalis 

Spanish 

Syrians 

Turks 

. . 

253 

17. 

8 

12' 

160 

33 

8. 

12 

15 

11 

'I 

819 

161 , 
1 

16 

2 

198 

1 

6 

12 

14 

30 

1 

2 

29 

1,520 

Certain Indian nationals did not take advantage of the protection offere'A in t.he 
rcfug'ee ('amp but preferred to risk their lives in defence of th"ir properties. The only 
Ii ~  \\'!,ich could be afforded to these, apart from patrol visits which were arranged, 
WRS to supply any deficiencies in arms and ammunition. 

The aisu, in the situation may be said to have I!tarted from the lst. May with 
the ('omplet!' break up of the Ahyssinian foro.es in the field. That evening continllolls 
ritle lIrl1 broke out in the city and lasted all night. In the morning numbers of refugeel 
of all nationalities arrived at the British Legation and reports were received that 
the ('ity mobs had got out of hand and that fighting and looting had become general 
By midday, part of the eity was on 1Ire. Lorry patrols were sent out to establish 
tou('h with thi' other Legations Rnd t.o report on the situation. It WitS found that the 
largest shop in the city, that of Mohamed Ali and Company, an Indian firm whieh 
had hl'ell of great ~  thronghout in supplying stores required nt the Legation, 
WIIS still intaet and had become a rallying point for Britisb-Indians, Throughout the 
day and night more refugees continued to arrive at the Legation and were provided 
with rations and accommodated in tents. 

. . O.n the 3rd May the sitlllltion deteri.orated. Up till then the patrqJs from the 
LegatlOn had ~  opposed, but on that day a patrol visiting the Belgian, French 
and Turkish Legations found traees pftlghting everywbir.e and thl! Turlrisll LejJAttOIl 
L234LAD - 42 



LilQ1SLU'IVE ASSEMBLY. [9TH SEPT. 1936. 

ill ... to of si\ltfe. '1'hi patr&l Willi itself tired on. All the occupants of the ~ 
and the ~  from the ~ Legation were Buece8llfully evacuated that ~ 

,.,-hile other patrols rescued parties of Missionaries and part of the ~  of. ~  
('nitcd States Legation. It was on May 3rd that Dr. Melly, commalIdUlg the BrItish 
Red Crolll Ambulanl'c, was mortally wounded while attending to eaeuaJti.ee in the 
"it)·. 

On the 4th }lay the town was somowhat quieter and th,' opportunity was !leized 
ro sl'nd ammunition to Messrs, Mohulned Ali's premisos and ritles and grenades to the ,I nited Stat.es and German I.egations. In the evening' an appeal for ll88istance was 
~  from tIlt' Belgian I.egation. This was at once !l.Dswl'red, Iwd a detaehment, 
lIurrying to the point in 10Tries, arrtved just as an attack, rovered by heavy supporting 
tire. WM being made on this foreign Legation. Tho attackers were at once engaged 
in tlank by automatic fire and the survivors routed by the Sikh ~  The civilian 
IItaff was then (lvacuated from the ~  Leglltion and the position, whic1t WRR n key 
onl' in the defensive system, was garrisoned by a detachment of Sikhs. 

~  fighting took place during the night, and during the folJowiBlI' mornini 
(May ath) it became necessary to rescue more occupants of the United I::ltates Lep-
non. The British-IndiaIis who had elected to defend the Mohamed Ali premises were 
.till holding out well. 

_In tbe early afternoon the crisis passed with the arrival of the first. Italiall troops, 
a proc81S which continued throughout the evening and night. Attack! by rioters 
were mad'e on the United States and Belgian Legations during the night, the former 
Demg relieved by I taliall troops. By the morlling of the 6th partial control of th(l 
population had been re-established and refugees at the Legation began to return to the 
city, Practically all refugee areas were cleared by dark. Our troops Buffered no 
eaRualties. 

There is no question that, but for the presence at the British Legation of Major 
Charter and his company of Sikhs, who not only protected what became the rallyini 
t101nt for nearly all r\lfugees but also served as a central ~  for the relief of 
ollollr Legations, Missions and civilian establishments genepally, the loss of life amon, 
tor"Igners, which was practically negligible, might have heen much greater. In fact, 
tile situation might have resulted in a general maasacre. As matters turned out, the 
only known fatality among British and Indian subjects W88 that of Doctor MeHy. 

3. Conditions at Addis Ababa.-As haB been pointed out above, the decillion to 
reinforl!e the Legation Guard at Addis Ababa waH taken suddenly and the despatch of 
the troops followed very shortly afterwards. 

The availahl" accommodation in the Legation grounds was lIat.urally inll.dequate 
and. to begin with, a proportion of the troops had to live in tents under heavy rui. 
and in thick mud. With t.he onset of wintl'r, howpver, the w('ather improved and 
thI., combined with expellent rations anti the taking of adequate medical precautions 
enabled' the Commandant t.o report on De"I'mh"r [lth t.hut no "a"" of H,'rious ~  

had occurred sin,'p the arrival of the detaehment. Games wer" orgunized from ~ 

~  an:a though the ~  of the ground ,lid not allow the ~  of a 
hockey fit'Id, football, ~  and other games were plHyed ~  

The C"mmanding Oft\('er of the Regiment, reporting early in Mar!'!l attel' a visit 
of inspection to Ad,]i. Aha!m, found the hpalth and morale of th" ,h-ta('hllwnt <'xc('llellt 
ami statod that thr only admilftlions to hospital had been eaees of minor injuril'R rf'ceived 
ill playinl{ games. 

During t1lP winter, sanetioll for tilt' (1()lIstrll('tion of barmcks for the app,ommodH-
ji()n ?f the whole detachment waR re('eived alld tI\(' now barracks wO)'E' ('ompletcd and 

~  ]'"for(' til(' rommcn(,l'ment of th" tlist.urhall<'oll ill M.a\'_ Tt ~  fOllnd ~  

to grant" tOWII leavo " to Blllall parties in plain ('loth,," at int!'Ty,dR. hut this ~ 
only taken nrlv,mblgp of to a limit",rl extont.Free ~  to Indj" for i'lI(iilUl ~ 

~  <:ll1l'r ~ ~ wa" saw·tioned at the "nll of J.'t'brlllLT',Y. On April ~  Ollt' ~  
died lD ~  hut t.h .. goneraJ health of the troops at thllt datI' waA still pXN.lIpnt. 
Xt the bl'g'inninq-of .Tn.l)' thA hig, ~  arriverl in full f{)rol' but ~ to the proviAif)\l' 
of w.a!I'Tproof .earps, ~  rum 18BU!'" ann plentiJiul ,'h.reoal, 1\01' hE'ating ~  

~ of hff' .h'lvf' rl'mllIDe.d quit" tol'·Tabll'. Throughout, thf' morn!!' of th., ~ 
hM' heen-of bile lughest, /lnd; .nOlther the. nnrertninties ot the situlltion, 1I0r tae monotony 
of long ~  ~  hard ~ 1." II ~  R1'Ca, nor the torrential rlWn a.ppear to hlWe' 
Aaped t.lIeir .u.nt, or ctian-icbecl ~  cllceTfulheSi. 



QUESTIONS 4ND AtiIiWEB8. 

" ~  ~ ~  lor ~ tW,.. IUQnthB ~~ ill 
~  .of 4-d4ia 4habB awl it. e.ollUllunieatioJIJI with the Red A,'a. and Italian 

~  tb., sit!lation i.1J Ab1."inia is not yet stabilized. 'rhe Legation Gu!1rd i., 
th6J'eibre, to rep1&in in Addis Ababa for the present, to safeguard the Y'I'eII Ilnd in4lereItAI 
of BritiMI QntlBritish·lndian .. bjeete iD the .. pit,... . 

Mr. S. Satramurtj: Are there any Indian soldiers yet in Addis 
Al;Iaba , 

Mr. G. R . .,. Tottenham: Yes, if the Honourable Member will 
read the Press CommQ.Jlique, he will find that  that iN so. ,. 

Mr. 8. latyamurti : Ha"'e all the mf'n been withdrawn? 

Mr. G. R. F. Tottenham : They are stilt in Addis Ababa. 

OPINIONS ON THE REPORT OJ<' SIR OTTO NEIMEYER. 

213. *Mr. S. latyamurti : Will Government be pleased to state: 

(11) whether they are aware of the public opinion and the opinions 
of the Local Governments on Sir Otto Neimeyer's Report ; 

(b) whether all Local Governments have protested against the 
Report; and 

(c) whether they have accepted the recommendations of the 
Report T 

The Honourable Sir James Grigg: I would refer the Honourablf\ 
Kember to the answers which I have already given on this ~  

d:Ul'ing the Cllrrellt Sessum. 

ARTICJ..E ENTITLED "MADRAS AND NEIM};YER REPORT" REGARDIl'lG 

BORROWING ARRANGEMENTS OF PROVlNCES. 

:lB. *Mr. S. Satya.murti : Will Go,\'erument be pleased to state: 

(a) whether their attention has been drawn to a leading article 
entitled" Madras and Neimeyer Report" ; and 

(71) whether they propose to devise methods of borrowing pro· 
grammes on the lines suggested in the article' 

The Honourable Sir James Grigg: The question of the borrowing 
arrangements of Provinces in future is under consideration. 

Mr. S, Sa.tyamurti : Will Government issue a communique. or other-
wise make their intentions clear at a suitable time , 

The Honourable Sir James Grigg: I will certainly consider that. 
This was one of the suggestions which was under consideration at the 
meetiug' which we had a short time ago with provincial financial 
representatives. T cannot give a promise to make public the result"! 
of those deliberations, but T will ct'rtainl;\' ~  whether wr cannot 
~  t.he position for the futare in due conrse. 

Mr. I. Batyamurti: Mu' I know whether the Reserve Bank is 
really going to be a kind of adviser, or is going to be used in a con-
8ldtative callacity. with regard to the borrowing programJDeI otPro-
'Vincial OO1lermaenta' . . 
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~  Bcmourable Sir Jamea .... : I tJaiDk I oanput it'U.01'tl1 in 
tbisway. ,In future, the ~  ):Jank will be the interprllter to rro-; 
viaoiw. GOl6rDBleD.U Qf, theconditioJlS of the, mo.ey, market ~  
means of giving to the money ,market ~  as to ,', ~  ~ 

position of any prospective borrow_er, j,ncluding for that purpose the 
Provincial Governments. 
,.," ,  "  " t  , .. ', !,," Vi' 
Mr. 8. Satyamurti : May I take it that the Reser've 13ank . will '$0 

be ~  to regulate $e borrowing ~  ,various Provm-' 
cial Governuients or other public bodies, ~ JWt t{j upset thtl ~  
market, and so as not to increase the rates of interest 'unneCessarily' 

The Honourablelir Jamea Gria: If you mean' 6e-ordinating it 
in the way the Bank of England does in London, arranging public 
issues so that they do not clash and so that each prospective borrower 
gets the best terms consistently with his credit, yes, certainly. 

1Ir. ltam Narayan Singh: Are the Government aware that there ill 
great resentment and discontent a.gainst this report amQng all claHBes 
of people in Bihar T 

The Honourable 8ir JIIIleI Ori&:c: The 'Honourable Member '. 
supplementary questioQ would have ~  on ~  ~  preced-
ing question. It does not arise out of this. ' . 

~ S  ~  ~  I. knOw. if. th,e R,esel've Bank. ~  into 
the pIcture at all, when the UUlted Provmces Government IS ral!!lna;r a 
loan at 3 per cent., whereas I believe the Honourable tlH' Finance 
MMiber'8 Government raised at t'fo;percent. 7:" : '" 

'the &no1lra.ble Sir J'tlmes' 'Grigg : The Reserve 'Bank; 'a'itd,' 
incidentally I may say, the Government were fully consulted in thUi 
matter. 

, , 

lIIIr. S. Satyamurti : Do the ~  of India take it that the 
credit of the United Provinces Government is less by at per cent. than 
that of the Government of India , 

"!'he Honourable Sir JamesOrigg : Ishonld have thought tbat that 
W 8S not an e:xaggerated estimate of the position. 

ATTITUDE OF THE GOVERNMENT OF THE UNION OF SOUTH AFRICA WITH REGARD 
TO THE ISSUE OF LICENCES TO INDIANS. 

215. *M'.r. S. Satyamurti : Win Oovel"Dmentbe llieaserl to state ,: 

(a) whether their attention has been dl'awn to the attitude of. the 
Union Govermhent of South Africa with regard to the, 
issue of licences to Ind,ialls ; 

(b) whether they will take it up with the South African GoverlF 
:ment j and 

(c) 'if not, why riot" 

Sir Girja Shankar Bajpai: (a), (b) and (c). The attentiOIl ~  
BondUrable Member is invited to the, reply given ,by Ipe, ~  

~ ~ ~ ~ ~  ~  91 On the, 31'<) of ~ ~ ~  . 

. Jrr; •. 8atyamurti: Has this matter ~  ~~ ~ 
between the Government of India and the Union Gov8l'JlBlent' 



,i:;r. ~ T&,.i.)iAte·. ~ q.-ion 
was to· be ~  were' settlfd; ... ~  ~~ ago .. 'the .. position ~  
that the Umon Government have appomted a committee to go into the 
qnestion of the underlying ~  ,,'Of the lice",ing, ~  ~  the 
matter is being watched by our Agent. -

Mr. I. Satyamurti ~  the ~  ~ ~ ,iu.tructeW,th,c 
Agent to make representatlOns to thIS CommIttee, whIch has been 
appOmted .to examine this whale question T ;, .,. ;....·:';V! 
.' ,nn 
Sir Girja Sh&Dkar Ba.jpai :  I liave no d'oubt the Agent in South; 

Africa will assist the Indian community in putting forward its pomt at 
yiew before the Committee. 

COLLlilCTION ANDUTILlBATION OF PUBLIOSUBSCBlPTIONS. 

216. ·Mr. lri Prakaaa: (a) Are Government aware that public 
subscriptions sponsored by local ofticial,e <>r under the patronage of.high 
ofticials are conected through police, ~  or income-tax ofBcers; and 
that the system has led to much abuse.in the way Qf ~  of indivi-
duals 7 .  . .' . 

~ b) Are Govemmentprepared to i4llue instructions that such officers 
are not appointed to colleot, pubtic'1IuhlieriptioDS 7 

(c) Why is it that . ~  8ssisU,lnce ~  officers ~~ ~  
for liuch purposes'" ,. , " ,  . 

Cd) Are Government aware that there is a widespread feeling that such 
subscriptions are not properlyutiliBed and their finalaceounbi riever!,\>ub-
lished f " 

The Honoura.ble Sir Henry Oraik: (a), (c) and (d). ~  
are not aware that tbe .faetij ~  .. ,' 

(71) I would invite the attention of the HOllourahlr Member to the 
reply given by me on the 24th March, ~  to question No. 1428 {Isked 
hy Mr, Ratyamurti. ' '. . ,-

JIb'. lri PrakaIa :.Is it nota fact that, for the ~ S  Jubilee, 
~  were ask!'d to collect subscriptions. anQ. sometimes ~  
up to Rs. 25,000 were fixed, and that they called meetings of local 

~  and ,merchants and put d{)wn ~  ~  the names of 'each 
whjel1 they were thUR forced· to subscrihe T 

Mr. K. Ahmed: What is the harm' i :'!', 

_ Honourable Member·: King,.Cole ! 

'. ~  Honoura.ble SirUettryOraik :' I have no information to ~ 
effect. '  . . 

"lIlr. T. I. 4vinaaaWnp,m ~  Is it Dot. a fact thai sOlJ1e. 
vnlunteers went out oncy-eles ~ anci collectecl. subscriptions for' 
Lady Willingdon f . , . 

'Mr: President (The Honourable 'Sir Abdur "Rahim}: That'l1oes 
not arise. ' .,' ' '. . .' .  . .,; l. 

•. SriPraklA: Will thE' ~ ~  ~ ~  
behiDd 'utl> asK' the· DiBtriet ~  ·who .ATe sitting ,there ~  
thill is a faet or not' ,0< .J;'" : ." ,. 1· 



[9rll SEn. 1936 • 

.... ~ ~  ~ .. thai 
~ ~ ~ that he'fleVeF got 95,(lOO'from lIlere'hants . 

•. Sri ·Prakua : . Go furiMr ·baet. it 

'.; . 

. ' ~  S ~~ ~ :. So. far alf my district is conce,rnes;i, 1. can 
~  ~  ~  that ~  IS no'ttrlle. 

-Kr. N. V. GadgU : Is it not a fact tIl&t, in ~  ofWeet 
b:bii..ileltb and ~  ~  ~  ~ ~ ~ ~  ~  
!rom many villages in order ~  bw .'fwd bulls , 

The Honour&ble Sir Henry Or&ik : The answer is "No". 

1Ir. :Ram Narayan Singh: Is it not a fact that subscriptions for 
~~ King George Memorial ~  are being collected in the mofU8sil T 

'A-e ~ Sir Hemy Oraik : I believe that is 80. 

JIr. N. V. Gadgil: Is it a fact that in Cba1isgaon, in the distriot 
of ~  Khandesh, a certain dramatic performance was organised by 
the Distt'ict Magistrate and people were foreed to buy tieketll' and part 
of the proceeds went to the buying of. -.tad bull •. 

Mr. President (The Honourable Sir Abdul' Re.him) : That does 
not aris.e. . 

~  S. 8atpmurti: Will Gov8l'lUDeo.t inquire into the allegation 
contained in part (a) of the question' Some of WI can positively fHl,-y 
~~ thif! is beiqg done every day. 

The Honourable 8ir Henry Oratk : This is a matter for the LoeBI 
Gfrvf rnments. 

Mr. 8. 8&tya.m.urti: Will Governinent make inquiries of all-India 
<':fticers who are serviQ.g under Local Governments, and find out whether 
sUbscriptions are being' collected by them by the exercise O'f undue 
Ui!tnence and coercion' 

Mr. T. 8. AviDuhiliDgam Ohetttar: Will the Honourable MeJrl.ber 
rnake inquiries so far RR the Centrally administered areas ar(' COD-
eemed' 

The Honoura.ble Sir Henry Oraik : If the HonourableM::unberwill 
refrer to the previous answer I gave OR the 24th Karch, he will ~  

that it says that the Government Servants' Conduct Rules contaip. 
.-plea which ~  the freed'om of .o:fticers. I ipvite attention to. ~~  
• (2) (c) whIch enables Local Governments to Issue tleneral 01' specIal 
orders, and T have no doubt that theyhllve done so. 

Mr. •. 8&tyaJJUUti: It the Honour.ble Kember awar/: ~  -these 
ntles are disobeyed every day T Will he make inquiries T 

fte Bonoara1tle • JlaryOratll: : I do not seeaDY B'pecial DecaR-
rdtyto'make inquiries. 1fbe In'atter is 8Dtn-ely,nGintM cfitieretioa. of 
Loclll ~  ,. ,,'. I .•.. li?(" 
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........ ~  01''81: Wc*»,'f(b@wa" TeaPEYlmlBs'A'f ~  

STATIONS. . I. 

~ ~ . ..,.. ~ ~  (a) Js ~ ~ ~  te.Jf.tt'" ~ , ~ ~ , 
was used for Indians &R.<1 ' ~ ~  ' tl¥' ~ ~ ~  ilil ~ md w" 
On the Railways' I 

(b) If 80, ~ ~  ~  ~  ~ ~ ~ J . 
. (c/ ·w. the GUord 01' auy odMr41ietioaal'1' agnlRKted'to incl·{)Ut 

their exact m.eanings, and were the words found objectionable , 

(d) Do GoverolMDt ~  cOllt.ider die desirability of abolhrhin&' 
the ll#e of the word ' Coolie' for porters -.t raiJ.way ~ t 

( e) ,A.r!e ~  aw8I'.e dlat EngliJb ~ obtieet to the use of 
the word ' Coolie ' fo;r ~ ~ , 

The ~ Sir Katwnmad ZafrullaJaKb&n: (II) Yes. 
(b) So far '¥J can be ~  instructionswer.e ~  to 

t"eState-m.anagedftailways in 1911 directing them to subititute tb..e 
word" Indian" for" Native". The substitution ot ~ words " ~ 

Indians " for " Eurasian " was permitted in the census statistics of the 
same y.ear. The substitution of' these terms seems' to have been due 
to a desire to faU in withmoc:tem practice. 

(c) and (d). I would invite the Honourable Member's attention to 
llr. P. R. Ra1il'S reply to hiB question No. 586, 81ked OIithe 600'r of 
this House on the 25t!I February, 1935. 

(c) Government have no information. 

Mr. Sri Prakasa: Did not Mr. Rau reply to the effect that th3 
Osforn Dictionary permits the nse of the word! That is why I am 
ulring whether the Oxford Dictionary was eon.ulted in the case of 
other terms also , 

!'he Honourable Sir JlMannnad Zafrullab nan: I note the 
~  given by the Honourable Member. 

Mr. Sri Prakua: Sir, one more supplementary. I just waut to 
know what objection ~  have to abolishing this ~  

word! 

The BouolU'abl..ir .""amea4 ~ ~ : HoW' 4!4n QaIr-
~  aboljsb it! Passengers start shouting out " Coolie, coolie" 
t&e moment a train stops at a station. How can Government abol.h 
~ use Gfthe w.Qrd by passengers ?  . 

lIIr. Sri Prakasa : By not writing the word "Coolie", but by 
writing the word' ., ~  " on the badges of these men. That is /lll . 

. 1'be JIoJaourabl, Sir JlahMl1Md ZIIruJJah KhaD: Most porte_. 
I have noticed, have the wQrd " porter" on the ;r:lUIDber pla!e. 

":.' t.i ,..... : l tbink evefY'J'Aelle the word ~  is, " Coolie "', 

ASSESSMENT OF INCOME-T.AX FROB( INC/)O-TAX OFfiCERS. 
'" .. .. -. - '.' . 

218;tMr. IrlPtabaa': (It) To' ",hat a nth ol'itie!ll do Ineeme-ta'x 
omcera return their own incomes lot ~  of aR.es8ment of ~  
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(b) Are ill..,OQle-tu. officers required to show their private &OIX)UD.tA 
altIo , 

(C) .Axe Government satisfied to deduct income-tax from . the salaries 
paid by themselves to their servants, or do they al80inveBtigate intO the 
income of Government servants from other sources " .. 

Mr. A. B. Lloyd: (a) The Income-tax Officertl submit returns of 
their income to the Income-tax Officer having jurisdiction. In almoRt 
aU eases the latter is a different officer from the one who submits the 
return. 

( b) Yes, where there is reason to think this necessary. 

(c) The income of GOYernment servants from sonrceR otlH'r than ~  

is investigated in .the same way as in the case of other assesseell. 

Mr. Sri Prakasa : IN the Honourable Member aware that a 
District Magistrate in' the United Provinces did not pay ~ income-
tax due from him on income besides his salary for about fifteell years, 
lind, ~  he retired from service, he was caught and fined a thousand 
rupees ~ Alld, in view of that fact, will ht· see to it that other District 
Magistrates' do return their incomes properly' 

Mr. A. H. Lloyd: May I ask whether it is in order to ask as a 
supplementary question one of which notice has been givpn and which 
has been disallowed by you, Sir! 

Mr. President (The Honourable 8ir Ahdur Rahim) : That certainlr 
cannot. be put. 

RESERVATION OF SOME COMPARTMENTH FOR MEN ONLY ON RAILWAY:'!. 

2] 9. *Mr. Sri Pralmaa : ~ it a fact that women are sHowell to travel' 
in the general compartments on railway trains, even when compartments 
reserved for women arc empty, and are Government aware that much 
inconvenience is caused to Ulen passengers? Do Govel'umeut pr9pose 
to com;idel' the desirability of l'eserving some compartment!> for men 
only, or prescribing s0!'1e spel'ifically. in which hoth men find women 
ean trayel ! 

The Honourable Sir Muhammad Zafmllab Xha.n : The post-libility 
of tlliting action to mitigate the. incoll venipnce referrel! to was c.on-
lIide,.ed bv the tndian Rallwav Cnnference Association at the instance of 
the ~  Roarrl about three ypars ago, but. it. was not felt that action 
couM be tak!'n on t111' Iinf's inrlicaterl hy fhp Honourable Member. The 
inconvenience 81'i'lf't-l generally in the case 'of !.econd class compartments. the 
numher of which on most trains is not sufficient to permit of ~ 

in the lllanner suggested. . 

PERSONS (10NVICTEDTN CONNECTION WITH THE RAID ON THE BENDA VILLAGE. 

220. *Mr. Sri Prakasa: ((/.) What Ilre the no.mes of the ~  
who were convicted in connection with the raid on the Benda vt'Uatf' and 
the amount of punishment awarded w each , 

(b) Have they been classified as higher class prisoners' If so. 
wbat class· has been given to each' Will Goven.ment .• ~  the exaet 
l'INlI()D.. for the classi1ication of each pri80ner' .... .'.' 



~  NOeivo By ala.., twIll" ~  at preaent t if 
not, shall they be entitled to any penmon 011 their 'release t 

~ BoaO'll1'abl6l". =Jhnr1 Or&ik: (a) It is not m: the public 
interest to give ~ !n:ames."rhe' smenees ranged frO'1!l eighteen 
months to seven years rigorous imprilolunent. -).' 

('lj)"They'bave' been classified is 13 class. I presume that in giving, 
the classiflcation the Local Government and the convicting ~ 

followed the principles stated in the Home Department Communique 
of the 19th February, 1980. 

(c) No. 

lIIr. Sri Prakasa : May 1 ask where they were kept in th-e summer, 
antI, if they were kept in the plains, were' they supplied with 
punkkaB t. And, "if 110 supplied, who pulled the pu.n/chas 1 Wh6ther 
~ ~ their fellow-prisoners who, .'pulled the .. punkhas ~  .. , ~  .. !rom 
ontinde , . . _. ..',.' , ' . 

l'tIr. President (The Honourable Sir Abdul" Ral,lim): ~  does not 
arise out of this question. . ,. .., ' 

Pandit . Laklhmi ltaDt& ~  In view ot ~  . that these 
gentlenien were convicted of heinouRo1fences, do' Govennnent' approve 
of their classification in class B  , " ;>' •• , 

tTbe Honpurable Sit Henry ~  : The nature of ~ is 
not one of the 'elements in deciding classificlldons under cliuis B,-
with of eourse CP1·tllin exceptions, 

Pandit T.a.bhm; Xanta llaitra.:: ~ ~  ~  ~ ~~  a 
factor in considering, the matter of classification, t' .  " 

~ ,. . '"I' . ~ ~  ~~  

" The 1I0D0Urable Sir BeJlJ'y Oraik : The nature of the offence only 
enters into the question of classification for Class A. I d() not think. 
the nl'ltnn' of' the qfft'T!Ce enters into ~ clll,&!>ificatiun. for cl,asR B, ~  

that habituals cannot be' cla.Ssed in classB. ., . 
. ."'-

P&ndit Sri KriaidllJ, Dutta 'Paliwal: Do Government intend to-
send them to the Home Memhpr's " paradise" 1 

Mr. President (The Honourablp Sir Abdur Rahim) :N'ext qUPfJ-
tion,,;; "  _ 

PaAOTISlNG OF' RIFLE, SHOOTING WlTH . AN. AuvGUN' BY THE ~ OY 

THE HINDUSTANI SEVADAL" 

~  *Mr. Sri' ~  : (a) Tn vie\y of the 'Honourable the Home 
Member's statement that volunteers d the Hindustani Scva Dal werlf' 
found, flracti'sing'pifie shooting with; an air--gun, will Government state at 
~  place awl time was such pl'llf!tice discovered' ' ," 

(b) Was the air-gun recovered' altd any action tiken againSt the-
person prActising it 'QDdertheArms' Act' '  ' 

(c) If not, what action was taken against the otlici!IJ who discovered' 
.ueh, ~ l.a!ld .did rnottake .nf step to recover the air-a·nn or arreat 
the volunteer concerned' ,,: ' ": 
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(d) W .. Ute ~  of. ~  all o6aoe lpIder ,1ile ~  

Aet at that pl-. ~  til_ •• , . .. . 

. ~  ~ ~ ~ .-01, ~ ~  .tije ~~ .. ~  PtLk8ti11 
cqJlPllues to be an.wm.wful ~ ~  ~ ~ ~  ". 

The Honourable Sir B81117 '0niII:, ~ (a' VolJIbt8e1'6 of thil ~ 

~  Dal were found practising ritle drij.l with ~ , ~ ~  in 

(b) NQ.., 
te) None. 
ld) No. 
(6) No. 

Ittr. Iri I'nkaIa : When ~  1& dallgel'Ou8 ~  "'fllol dt.· 
covered, why were they nOt promptly aneeted aDd proeeeuted f 

lKr. President (The Honourable Sir Abdur Rahim) : When ~  
that' '. 

An Honourablellember : In 1931. 

Mr. art PraPA: Sir, the year really does :Qot m"tter. 
!'be ~ ~ ~ !JeD17 0ra4k: Will the Honourable Kember 

kindly repeat his question , 

JWIr. Sri PI'IIokaaa :  I was asking : when 8Qc:\l ~ daDieroQ,i practice 
~ discovered, why were not the guilty person'1 immediately arrested. 
IInll prosecuted , .." 

The Honourable Sir Henry Ora.ik : I qannot say that they wer(> 
~  any oWenee. .  . 

Ifr. Sri Prakaaa : Does not the Honourable Member regard ~ 
tising of rifle-shooting aD offenoe' If fte tlON not, wby ~ the Whole 
institution barred on that 8coount , 

The Honourable Sir HQrY a",aik : I have already explained. t};lat . 
there was no question of rifle-shooting. The air-guns were uSed for 
practioe in drill and aiming. SQ far at! I know, that is Mt an oft:«Ice. 

LE.6.Vl!l GRANTED TO THE ~  OF MADRAS AND THE CEN'fRAL ~  

222. *111'. M. An&nthalayanam AyyaDgar: (a) Are Governmeht 
aware that His Excellency Lord Erskine. the Governor of Madras waH 
~  leave to proceed to England, and the Governor of the ~  

Provinces also was granted leave , 

~  wpy Wall tpe Gov!"rDor of Madras given Jeav.e ~  .ner 
n.M appointment' 

(-e) What is the amouat of 10. iJ),Curred bfthe Local Govel'llBleQ.t. 
-by granting leave , 

n. ~  Jir lWlry ~  ((I) Y e,s. 
(b) The leave was ~  for 1BJreBt msoaB 'of 'health taad· privwte 

~  I ,.&l+8. 

, (e) During "iN' 'e&"tte flGrd EPdine'wift' draw.leli'te ~  
nte of RB. 4,000 n montll. "  , .'. ," , ,I,·. "',' 



•. I ... , ....... : Ifu', "' ... e GoV*Iior • .-t .... liil·'" dildical 
certificate, Whell tbey ~  )eave 011 ~  ofiUh_ltb t  . 

!be BoDounMe .. IUDry .0n6: I iI'.rust have ... ~ of tli.at. 

PI\rE-YRn ~ OF BBOA:OOAS'llNG. 

223. *Mr ... A.n&nth&a&yanam .A.yyangar : (a) Has a five-year Jda. 
.... for the development of broadcastinr in India been settled by Govern-
lIentt' 

(b) What is the probable cost of such a scheme Y What is reourri8g 
cost per year ,  • . ' 

,. (c; Have Government considered any similar plan io improve the 
economic condition of the country, its trade and industry and for the-
PiMt of ~  T If flO; -'at _e tM d*,aik t1l IRlcb • pro-
gramme' 
,a) 1£ not, wbatia the ~ MOWs.,. ttl ·1aU:.lIP tale ~  of 

broadI6astiaein pt7efel'enoe to 6*ers , 

(e) Is &njy. portion of the amount set apart fot· the five-year plan 
~  to be set apart for 1)1e ~ ~  of "e broad.e .... g _chi-

lI,ery and reeeivillg seu. in India f If net, wb.y not , 

(f) Wherefrom are the breadeamng app&r*tus and the reeeivill&' 
.ctl! to bfl llurohased , 

The Bonourable Sir I'ra.nk Roy_: (a) and ~  No five-year p}ao. 
has been settled but a SUDl of Rs. 40 lakJts hu,s been 8.et aside. as a fund 
loT' the developm:e'Itt or bt'oadeasfurgi.'Plie-reClitrittg cost ,"U depend 
oi,l the scheme dn ~  the Rs. 4& laldls is spent. 

(c) This is not a subject which CaD be adequately dealt with in z;eply 
to a question. The Honourable the. Finance and Commerce Members 
have dealt with it tally on mo'l'e tbtm ol'1'e. occasion ~ the courSe of 
~  debate'$ in this nolis€!. 

(d) Broadcasting is a valuable social service which it is in the intePestK 
of the country to develop. It is al80 likely to be at least self-support-
iq. . 

(e) None of the 40 lakhs has been set aside for this purp..Ese, but • 
~  organisation: has been established ~  t.he Controner f)f 

Uroadcasting and it will investigate problems connected with ~ 
best type of teceiving set tot' Ind'ia and encouragp manufacturers hpre 
to produce them. 

(f) liP. I have previously stated, app-.ratu8 purchased for nroad-
ca'sting S'tations will be bought after calling for tenders. Receiving 
sets will in general be bought by the pilblic in the open market. 

Mr ... Ananthaaaya.nam A.yyangar : Sir, L" a five-ye",-r plan ill 
contemplation T 

The Honourabie Sir FrlLbi *:oyoe : I have atready ~  that 
question. I said that " no five-year plan hal! been settled but a SUItt 
of Bs1 -46-·lMthIt I .. hete ~ a8 __ ~ 'a ..... fof t.M MvelGpmtnlt of 
broaucasting ". 
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: 'c<, .111' ...... llaay&1l BiDa'h.; Kay J .bow, ~  ~  

will be purehaseQ from' outside 01' made in thiIJ country".,'. '.,'" 

The HonoUl'able. Sir .Pra.DklJpyee! ,Tbat ,deI*Lds. ,T.w ordinary 
rules will be followed. If satisfactory apparatus is made in thia 
country-which is nQt the case at present-it will be .purchased in this 
cQuntry. If it is nQt available hertt it will have t.o be b.ougbt from 
.oa:taide.' .;' ~  t, 

Mr. Ram: , Narayan 8iD&'h:' What is the difficwiy' .of' ~  . 
p.ossible arrangements s.o that all the apparatus may be prepared' in 
this country , ,-, 

111'. Presidem (The H.onQurable Sir Abd'ur Rahim) : T'hat do'es -not 
arise. .... '  " 

The Bonour&ble Sir !'ra.Dk l!Toyce : How can Government ~ 
arrangements Y 

111'." 'Ana.DthUayaD&ID ~ : Is there any pr.ogramme f.or 
spending the sum .of Rs. 40 lakhs' What is the programme that ia 
likely t.o beevQlved , 

fte Honourable Sir Prank N01ce :As I explained the other day, 
pr.oposals f.or tbe expenditure of the Rs. 40 lakhs will shortly bepl&ced 
befQre the Standing Finance Committee. 

1Ir. M. Ananthasaya.nam Ayyang&l' : What will be the cost of the 
investigation that has been started ,./; " . 

The BonolU'able SirPra.$ N0100 :, I would ask my ~  
friend t.o wait until the detailed .8qheme is placed ,hefQre ~~~  
Finance C.ommittee when he will get the fullest informati.on m reply 
t.o the questions he is n.ow ~  

Mr ... ~ Ayyangar: As ~~  the apparatus, 
may r know if the t.endl'rs will be invited not o»ly from the United 
Kingdom but from other countril's as well which manufacture the 
receiving apparatuR , 

The Honourable Sir Frank Noyce: The ordinary rules will be 
foll.owed. 

Mr. M. Ananthasaya.nam Ayyangar : What are the ordinary rules' 

The Honourable Sir J'rankNoyce: I should require notic(> of that 
question. 

Mr. M. Ananthaaayanam Ayyangar: If this broadcasting programme 
shonlJ 1J(> extended from Cape Cam.orin to the Himalayas. what will be ~  

total P.Ol'lt of the apparatus tbllt. ,mif!ht be intended !ortbis countrY.1 . 

The Honourable Sir FraJJk .. Noyce: J ,.submit tpat,,that is a 
hYP.othetical question. - ,  ' ", .  "  "  ,  ,  . 

!, 

',,' . Mr. M. AnaJltbaaaya,pJ;p ~ i.M,., JJcT),9;W ~ ~ S  hall 
been ~  so far , .' '.: ~  " ::. .: ." ':, 
'" I ., .' _. ,,'. I .• ,<. 

'. : ft .. ', ·HftcnirabW Iit* ~  >1 tboUld'oreql1il'eiIMioe ~ ofthia 
question. 'j, :',' .;, .-,,, 



QUESTIONS AND ANSwil:&&; 

~~ ~  Kant&. If&itr&! May i, ~  
unpOSIng an ad valorem duty of 50 ~ eent. on an fOlf'eIgn Imports of 
radio sets and ~  ~  ~ ~ ~ ~  ~ ~ for 
the manufaetnre of indigenous sets in, th;is cOllJ:itry 1, "  , , 

" "The ~  Sir ha.nk 'koyCe: '1 am not in: a' position to add 
liuythlng to the reply that I have already given, namely, that a research 
organisation has been established ~  ~ ~  
and it will investigate problems conne(lteq. with the, best, type ,of 
receiving set for India and encourage manufacturers here to produce 
them. 

:. JIIr. ~  ~ ~  ~ ~ ~~  con-
~  t1w desuabllity ofglVlng auy subsldY, ,for !:Iuch atl lnfant mdustry-

if it should be started in this country?' 

The ~  Sir ~  \' I ~  that' 'tha{ ~  
does not arise. In any case, the answer is in the negative. 

RAISING OF THE RUPQ LOAN OF 1948-52. 

224. ·Mr. :M.AnanthasayanamAy,yanpr: (a) Why was the new 
Rupee loan, of 1948-52 raised T' ': , "  , 

(b) Why was not ~ same provided for in the budget of, ~  , 

(c) Is not the raising of the loan contrary to the statement of 'the 
Honourable tbe Finance Member in· his budget Speech· this.;year, 'and:what 
is the change in th .. pjroumstanees which necessitated the . loan and why 
were ~  Ddt satisfied ,  , .. 

(d) ,Are Government contemplating ra.ising any further loans this 
year T .. , 

The HOl1&1lrabt. 8ir'1a.meaGriI'g:: (a);{f!J and (e'). I· would invite 
the attention of the Honourable MetnbN to ~ following sentence· in my 
Budget speech on the borrowing-programme·: 

" However, that depends on conditions later in the year and not being a prophet 
can only, express hopes.", 

,\ . 

(d) I am not prepared :to make ~  statement, 

Mr. M. Ananthasayanam Ayyangal' : Why is it that in the Budget 
this loan was not referred to at all Y . 

The Honourable Sir James Grigg ~ Because, like most ~  
I adapt myself to changing circumstances. . 

Mr. M. AD.anthasayanam Ayyangar: How did the ~~  
Member expect to do away ,with the. raising of the loan, and how did he 
~  to get along without raising 'a loan Y  . 

The Honourable Sir James Grigg: I am;'$Orry I cannot understand 
that question. . .. 

Mr. M. Ananthasayanam'.A.YJItD&'&l:.:· Was it· Dot contemplated . ~  
intended by, the Honourable Member that 8 loan will be necessary dUl'ing 
~ ~~  'g( tJie:year t:' . _: .. :,.... ... . \. ; ;. 

~ ~~~~ ~ ~ ~  ~ ~~ ~  ~~ ~  
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oOan.iIlg ~  during the COl1ne of tM yeal'. It is no good 
iittiBg or 8taBdi.Bg lUloJIloved when the worid is, mciviiig anead of yoU:. , 

1Ifr. lVI. ~  Atyf,tt.pt : May :r ~  how the ~ .. 
stances have changed so soon after the Budget 8}'>eech that it baa be • 
• ieolutely impossible for the Finance Member to get on without raising 
• loan f 

The ~ Sir James CJritt : I neVf'r said it was abftolutei1 
impossible to get on without raising a l'Oan. I said thal circumstances 
:have changed. It is not ~ qtlf'stiMi of impol!lsibility, it ig a question of 
expediency. 

lIfr ... Anan'thaaayaDanl A:fturaT : What were die changed circum-
stances' Sir, it is a point which I wish to bring to your notice ..... . 

The Honourable Sir James GriJg: I cannot go through a description 
of everything which has occurred during the la'St four l'l\'(')nf&s. 
Mr. l'tt. Ananthasayanam Ayya.ngar : Last year you will remember, 

Sir, that in Budget itself a provision was made ~  raising a loan in this 
60untry but the raising of a loan in England was not contemplated. A 
supplementary demand was brought for the expenses that were incurred. 
We objected then that it ought not to be allowed as it could have been 
anti-eipa'tied. TMs year no opp&rtunity is given for its inclusion in the 
Bu.dget. We may have ..... . 

Mr. Prasiclent ~ Honourable Sir Abdur Rahim) : Order, order: 
"he Chair cann'Crl allGw a speech on a matter like this. The Honourable 
Member will have plenty of opportunities to raise that question. 

INDIAN OvERSEERS IN THE MILITARY GRASS FARM D!:PAJ\TMENT. 

225. "'lardar 8a.m li,-: Will the Army Secretary please state if 
it is a faet that prior to 1930 Indian Overseers in the Military Grass Farm 
Department were divided into two cl&88es, viz. : 

"  A "-" CivililU'l ", i.e., nOll-pensionable, and 

"  B "-" Military", i.e., transferred from combatant Units on the 
unattached list on Form I. A. F. U.-1741 to whom special 
rules of pension applied, 

and if so, give the tolal number of ClasR A and B respectively employcd 
lfpto 1930' before the Coming into force of the new scheme ? 

Mr. G. R. F. Tottenham :  Y PI'; ; class A-fl4, ('lass B-4(j. 

INDIAN ~  IN THE MILITARY GRASS FARM ~  

326. *Barda.r Sant Singh: ((J) Is it a fact that in 1930 the Indian 
Overseers in the Military Grass Farm Department were militarized and 
every one of them was given an option to say whether he wanted to bt' 
g61verned I;j' the old ~ or by die ~ rnlef! , 

(b) If so, will Government be pleased to state the number'" of men 
who seJected to be under the new rules and of those who selected to be 
1fi!dei1" f!e' Old roMr , 



:'.. . ,(0; 11 it a fut tbat the Jtl,4jority of, t;be ~ ~ who 
iel8eied, t,beJiQ'ferJ¥d by the, w,d rules were of the Milital'y clasei, ~ 
under the terms of the unattached list T 

Mr, G. a.,F,fotteuham: (a) ~ with the exceptioD of ten who 
were retrenched. . 

(b) 76 elected the new rules, and 14 the old rules. 

(0) Yes. 

INDIAN OVERSEERS IN THE MILITARY GRASS FARM DEPART¥ENT. 

~  *Sard&r &ant Singh: (a) Is it a fact that the Indian Overseers 
ill the Military Grass Farm Department, 'who were serving under the tt'rlllS 
of the unattached list, selected to be governed by the old rules for the 
reason of protecting their pension, to which they would be entitled on 
completion of their service , 

(b) How long will an Indian Overseer serving under the ~  ~  

take to reach the rank of a Risaldar ,. , 

(c) Are the I. O. designated" civilians" Senior to the 1. O. serving 
under tbe wlattached list having regard to the date of their employ-
ment in the department f 

111'. G. It. F. Tottenham: (a) GoverntJ;l.OIl't ~ nQtaware of the 
reasons whieh led the individuals to elect the old rules. 

(b) Promotion is by selection and not by length of servioe in any 
particular rank. 

(r.) On the  introduction of the lttilitarisatiOii seheme, ,all Indian 
overseers whether serving under old or new conditions were placed on one 
list, senltlrity being determined according to 'the length of service. 

, INDIAN OVERSEERS IN THil MILITARY GRASS FARM Dl:PA!mO!lNT. 

228. *8anlar Sant 8iDrb.: Is it a fact that the following grades 
were blforceamong the Indian ~  ia the Military . ~ FuUl 
Department prior to the introduction of the new scheme : 

No. of posta. Pq. 
6 150 
~ ~ 

10 100--3--115 
12 ~  

22 60-2-70 
« ro 

and that by the new scheme the following grades were introduced : 

Rank. 

R!saldarJ.{ajor 
RifurJdilr 

:f:;;: ~~  
D.War 

L284LAD 

No. ofpOBts. 
2 
9 
9 
'20 
50 

Pay. 
!OO 
150 
100 
70 

~  

• 
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. . mo. Q. !t. P. ·Tottenham : The reply· to the first part' is in the 
:illBrmative, but the Inumber of posts in the last two·grades;was 21 and 45, 
respectively. 

Under the new scheme the following grades were introdueed: 

Pay 
Rank. No. of 

poets. Rank. Departmental. 

R8. RII. 

RieaJdar Major 2 160 40 
Riaaldar 9 104--8--128 ~  

Jemadar 9 60-4-80 15-1-20. 

·Dafadar Major 20 28 37 plU8 extra 
duty pay RI. 
10. 

Daiadar 50 23 17-2-37. 

Mr. President (The Honourable Sir Abdur Rahim) : A question like 
.thill, \vhieh merely asks for certain figures ought to be unstarred. 

INDIAN OvERSEERS IN THE MILITARY GRASS FA.RM. DEPARTMENT. 

229. *8anlar &ant 8blgh : Is it not a fact that most of the un-
attached list Indian 'Oven;eers in the Military Grass Farm Department 
who sele.eted to Le governed by the new rules were those in the grade of 
Rs. 50 Y 

Mr. G. B. 1'. Tottenlwn : Yes. 

INDIAN Ov1tRSEEBS IN THE Mn.ITARY GRASS FARM DEPARTJlENT. 

230. *8u'dar 8a.u.t 8iDrh: (a) Is it a fact that only one list is now 
maiutained of all the 1. Os. for promotion , 

(b) Ia ita fact that the I. 08. previously on the unattached Jist will 
get grade Rs. 6()""""'2L-70, when they will be ~ Dafadar-Major'. rmk , 

(c) Is it a fact that the I. Os. who have selected the New Rules are 
getting RH. 60 though those under the old rules are getting Rs. 50 per 
menRCIll ,. . 

Mr. G. B.. P. Tottenham: (a) Yes. 
(b) and (c). I would refer the Honourable Member to the reply I 

have just given to his question No. 228. 

INDIAN OVERSEERS IN THE MILITARY GRASS FARM DEPARTMENT . 

. 231. "'Sa.rdar Sant Singh: Is it a fact that while unde-r the old 
scheme the Indian Ove1'lleer in Military Grass Farm Department, 56th ou 
the roll, was drawing RB. 70 per mensem, under the new 84heme 40th 
on the roll was allowed Re. 70 per mensem and that the lowest pay drawll 
by anyone of them waa now 1W. 60 per mensem , 

1Ir .. G. B.. P. TotteDbam: 56th on the roll ~  draw RB. 70 per 
mensemimder the old IfODditions. Under the new eonditi()D8, 40th can. 
The)oweRt'pay under ~  is Rs. 50 and not ~ 60'Jj8!' .m8Il!'em. 
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INDIAN OVERSEDS IN TIUl: MILITARY GR4S8F...u DEPARTUNT • 
.  t ", " ., . ' .. ':" '.- :' , 

I, 232.tl<JaMar Sant Singh: Is it nut a fact that 'prior to tbe new 
scheme the Indian Overseers in the Military Grass Farm ~  
serving under the unattached list were entitled to ration or ration money 
and to furlough leave with free Railway pass under the Military Rules, 
and the Civilian Indian Overseers were not entitled to these concessions, 
but under the new scheme the latter have been granted not ouly these 
eonctlssions but also free quarters and clothing allowance , 

ltIr. G. &. l'. Tottenham : Yes. 

INDIAN OVERSEERS IN THE MILITARY GlU.BS FARM. DEPARTMENT. 

233. *8ardar Ba.nt Singh: Are Government prepared to consider the 
ease of the old Military Indian Overseers, serving under the old rules aDd 
keel) tLem for purposes of promotion on a separate list and graut them 
promotions according to the old rules, so that the 56th man on the roll 
be given the grade of Rs. 60-2-70 and the 34th man the grade of 
Rfl. ~  and 80 on, or to grant them pay according to the new 
ru les as soon as anyone of them is entitled to promotion , 

Mr. G .... P. TotteDham : No. 

INDIAN OVERSEERS IN THE MILrrARY GRABS FARM DEPARTMENT. 

234. *lardar Sant Singh: Will Government please state : 

(_) oow many of the Indian Overseers of the Military GraSti Farm 
Department who seleoted to serve under the old rules, are 
. still serving ; and 

(ti) how many of them have retired before completing their servir;e 
or have been dismissed or discharged and after what peliod 
of service and why , 

Mr. G .... 1'. Tottenham: (i) Seven. 

(ii) Seven. Details are given below: 

One with 221 years' service was dismissed for being involved in 
certain defalcations. One with 16 years' service was discharged 
as his services were no longer required. Three were discharged 
to pension. They had 17-19 years' service. One died and 
one resigned. 

CoNDITIONS POR TRAVELLING OF SERVANTS  WITH THEIR MAsTERS IN FIRST 

AND SECOND CLAss RAILWAY CoMPARTMENTS. 

235. *Mr. Sri Praka.sa: (a) What are the conditions for servants 
for travelling with their m8.8ters in the first and second class compart-
ments , 

(b) In the absence of any rules 011 the Rubject, are Government pre-
pared to ask the Railway Administrations to frame specific rules to 
prevent any misunderstanding ~  fellow passengers or between a 
passenger .and the railway official, on this score , 
L234LAD all 
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The BODOur&ble Sir Muhammad Zafnillab. Khan: (a) I would refer 
~  ~ MeJIlber to rules 83 and 84 OD. paie 78 .01 . the Indian 
Railway Conference Association's Coaching Tariff No. 10, a copy of which 
is in the Library of the House. 

( b) Does not arise. 

WAITING ROOM POB INTBlUlEDIATE CLASS PASSBNGER8 AT THE BENARE8 

CANTONlrfENT RAILWAY STATION. 

236. *Mr. Sri Prakasa: With reference to the reply given to 
.tarred question No. 1617 on the 14th April, 1936. regarding thc 
partition of a portion of the sweetmeat.vendors' shed at Benares Canton. 
ment Station to provide for a waiting room for intermediate class 
passengers, Qr permitting them to use the Second ClaS9 Waiting Room in 
the Ulttl)'val, will Government state what answers, if any, they hll"/'! 
reeei,-ed from· the Agent of the East Indian Railway on the subject 1 

The Honourable Sir Muhammad Zafrnllah Xhan : The Honourable 
Member is referred to the reply given to starred question No. 1617, on 
the 14th April, 1936. As promised, a copy of the question was sent to t11e 
Agent, East Indian Railway. Such matters are within the competence of 
the Railway AdminiRtration and Government are satisfied that the East 
Indian Railway AdminiRtration will give due cOIlBideration to the sugges· 
tions made by the Honourable Member. 

Mr. Sri J'rakua : In view of the fact that a commoll waiting room is 
now provided for first and second class lady l)il.Ssengers at the Benares 
Cantonment ij,ailway Station, will the Honourable Member suggest to the 
Railway that a eomrnon first and second class waiting room may be provided 
for gentlemen also ; and the room that will then be left vacant might be 
converted into an intermediate class waiting room, pending the construc· 
tion of a separate :room T ' 

The HODOurabie Sir Muhammad Zafnllah KhaD :  I will send down 
the suggestion made by ihe Honourable Member to the Agent, 

AVAILABILITY OF THE DuFFEII.IW BluOOE NE£lt BEl!ITABES FOB VEHICULAR 

TRAFFIC. 

231. *Mr. Sri Prakaaa: (a) Is it a fact that the Dutferin Bridge 
Jlear the Kashi Station on the East Indian Railway is the only bridge 
available for vehicles to cross over the river Ganges during the rainy 
season when the pontoon bridge is dismantled, and are Government 
prepared to ask. the Railway Administration to set aside an hour defi· 
nitely both in the mornings and the ~  when the bridg'e shall be 
available for vehicular traffic, besides opening it between the passage of 
trains for the large traffic that goes over the bridge Y 

(b) Are ~  a.ware that sometimes perIODS . ~  by 
moto1'8 from Calcutta, even though facilitated to cross the river Sone. lit 
the Sone East Bank, by expeditious supply of trucks, are held up help-
lessly fol' hoUrs at the Dufferin Bridge near Benares' 

The KODoU,fabJA, Sir XuJuunmad Za.frnllah ~ :  . (a) There is no 
other bridge fora considerable ~  Government would point 
()ut that the Du1ferin Bridge was'built mainly for railway purposes. 
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In view of,the vety heavy railway traffic, Government, do not consider 
that any increase in the existing falillitielll for road traffic of the nature 
propoiScd is possible. 

(b) . ~ Honourable Member is referred to part (d) of the informa-
tion pluced on the table on the 5th March, 1935, in reply to starred question 
:\'0. 5 aSked by Dr. Ziauddin Ahmad on the 5th February, 1935; 

l'ttr. Sri Prakasa. : What is the difficulty in setting apart one hour 
definitely both in the mornings and the evenings when the bridge shall 
1:;£ made available for vehicular traffic during rainy season when the 
pontoon bridge is dismantled , 

Th. 'HoDourable Sir •• bammad Zafriillah Khan: I have pointed 
out the difficulty; that is heavy railway traffic. 

NON-ACCEPTANCE OF CuRRENCY NOTES WITH CRACKS 13Y THE CuRRJeNCY 

OFFICES. 

238. *l'ttr. Sri Prakasa: (a) Are Government aware that even if 
there are the slightest of cracks through the printed numbers on currency 
notes, the same are not accepted by Currency offices and that very often 
not more than half the amount is regarded as payable to the owners T 

(b) If so, are Government prepared to relax the rules, if any, in this 
behalf, and if not, instruct the offices concerned to accept Buch notes at 
their full face value , 

The BOIlO1U'able Sir .Tame. Grigg: (a) and (b). The Reserve Bank 
makes full paym,ent on a defective or mutilated note if it is i;atif;fie.dl 
that the pieces produced form part of the same note and that no. claim 
call be based on any missing portion. 

Mr. M. Ananthasayanam Ayyanga.r: Is it a fact that oiled notes 
are not received in any bank T 

The Honourable Sir James Grigg : I want notice. 

ATTACHMENT OF A THIRD CLAss BoGIE FOR SERVANTS TO THE EAST INDIAN 
RAILWAY PUNJAB MAIL. 

239. *Mr. Sri Prakaaa. : Is it a fact that the East Indian Railway 
Punjab Mail carries no third class passengers and are Government 
aware that the amount of accommodation provided for servants of first 
C.1&S8 and second class passengers is insufficient in view of the lnrge 
number of first and Mecond class OOgi(,A uttached to this train' If so, 
are Government prepared to consider the desirability of running an 
extra third class from Howrah to Saha.ranpur to provide for an over· 
fl<>w of servants of first, and second class p,assengers, as is done between 
Madras and Calcutta in the combined mall trains of the Bengal Nagpur 
and ~  Madras and Southern Ma1lra,ttaRailways T 

The Honourable. Sir Mub8.!Qmad talrunah J[ba.n': T.hird. class pas-
sengers. other than servants of first . and second class t>assetlgers, are 
trot booked. by the :Pw1'jab }did,. GaVCl"JlaleJ)t .. 8ft '<iufO.rmedHtMt,:' the 
serl/anta', ,compartments' of upper ,01&l1li calTiages r:uiII1ing anthill' 'tram 
provide .acOOJlUllOdati4lll for 35 strvsrtts" and ,tbatthis is conaid«ed 
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sufficient for traffic requirements. The reply to· the latter part of t.he 
question is, therefore, in the negative. 

lIIr. N. M. Joshi: May I ask why third class passengers are not 
booked by the Punjab Mail t 

The Bonour&ble Sir MlIh8.mmNS Zafrullah Kha.n : Because there elre 
&lternative convenient services for third class passengers. 

Mr. N. II. Joshi: May I ask whether the Honourable Member has 
enquired and found that the alternative services are not as fast as the 
Punjab Mail T 

The Honourable Sir Muhammad Zafrulla.h Kha.n: I have . not 
enquired and found whether that is so, but I have no doubt that there 
are ~  alternative services. 

. Mr. N. 111. JoUi : May I ask whether the Honourable Member will 
enquire into the facts of the C8..'1e Y 

The Honourable Sir !tluhammad Zafrullah Khan: Facts of what 
('ase t 

Mr. N. M. Joshi: That the third class passengers have n<lt got ali 
fast a passenger service as first and second elnss passengers have. 

The Honourable Sir Muhammad Za.frullah Khan: It is quite POlO' 
sible that they have not. . 

Mr. N. M. Joshi: If it is possible, may I ask the Government. of 
India whether they will attach third class carriages to the Punjab Mail 
which is the tastest service between Calcutta and other places' 

The Honour&ble Sir Muhammad Zafrulla.h Khan : I will send down 
that suggestion to the Agent of the East Indian Rail_way. 

Podit LakBbmj Ka.$ ltta.i.tra.: Particularly for long distance 
travel. 

The Honourable Sir Muhammad Zafrullah Kh&n: Obviously the 
<jucstion refers to long distance travel. 

Mr, Sri Prakasa : What is the amount of accommodation for ~ 

and second class passengers on this train' Is it not also a fact thaL 
each first class passenger can take two servants and each second cJ.elPS 
passE-nger one servant with him' Ts the HonourAble Membe'r satisfied 
that aecommodlltion for 3il servants is enough , 

The Honourable air Muh&mmad Zafrullah Khan: I have not got 
1he exact figures. May I point out however that it is not a question 0f 
maximum accommodation; but a question of the average number of pr,s-
S611,gers of those classes traveUingby that train. 

, 'Mr., Sri Pra.ka8a : 'Has the Honoutl\ble 'Member assured himself. tha.t 
the accommodation 'provided 'lRenough ~  the average number of 
servants of first and second elas" ~  thattrnel 'by th'lt ttain' 
I C8.n say ~  ~ ~  thllt. :whi1"f!l coming ,'IlP to, Sim1a. I 
~  a lot of difficulty in actlommodating mY'. ~  in thi$ train. 

, - , " 

'1'H HOBoarible·8ir M1lhammad Za.frUJlahr IDIa.D :,f am BsSllftd by· 
1 he ,llomiriist1"atiO'fitlMt ~  "is auftieieat. ~  

c.th'e!': means dOeS'the Hondul'8bl1! Mcm-bel' want me; to ass-vrelilyself 1 



QUBSTIONS AND ANSWBBS. 
. . ~  

lIIJ;T. ari PrakaI& : I am the means. I got into a lot .of trouble m 
fhl<Ung room for -my servants because there was no room' in the servautt' 
compartments and other ~  would 1I0t allow my servants to go i:n. 
1Ir. It. Alimed: Then ~  au intermediate class. ticket for your 

Hcnunts. . 

PERMISSION FO:& A BREAK OF JOURNEY AT MIBZAl'UR OR CHUNAR. 

240. *Mr. Sri Prakaaa : With reference to the reply given to starred 
question No. 1622 on the 14th April, 1936, will Government state what 
the ~  of the East Indian Railway has replied to the ~~  of' 
permitting a break of journey for 24 hours at Mirzapur . or Chunar, a'S ill' 
allowed at Bindhachal, for passengers between Benares and Allahablld T 

The Honourable Sir Muhammad. Zafrullah Khan : The Agent, East 
Indian Railway, states that permission to break jOUl"J1ey' at Bindhachal 
was allowed in eonsideration ,of the ~  that it is a famous place of 
Hindu pilgrimage, a consideration that does not ~  to either Chunar 
or :M:irzapur. -

Mr. Sri Prakaaa : Ish not a fact that Chunar is regarded as a ~ 
tarium by people in Bengal, and that it is an important station on the 
line T 

The Honourable Sir Muhammad Za.frallah Kha.D: I am not awaTe; 
of. that. 

OPENING OF A PASSAUE DIRECT TO THE DHABMASHALA OUTSIDE THE ETAWAH 

RAILWAY STATION. 

241. *Mr. Sri Prwaa: (a) With reference to the reply given to 
starl'tld qUMtion No. 1623 on the 14th April, 1936, will Government state 
what the Railway Administration have replied as regards the £late of 
acquiring of the land by the Railway outside the Etawah Railway Station 
and the purpose for whioh the same was required' . 

(b) Are Government aware that the Government of the United Pro-
vinces pleaded with the Railway, after making local enquiries and c(ln-
suIting the convenience of passengers,' that a gate should be left open in 
the 'WaH that shuts out the frontage of the Dharmshala ~  the 
1I.ltawah Hailway Station and that the Railway has declined to do so , 

The Honourable Sir Muhammad Zafnill.ah Khan: (a) The Honour-
able Member is referred t.o the information laid on the table of the 
Houl\e on the 31st August, 1936. 

(b) It is understood that the United Provinces Government unoftl-
cially drew the attent.ion of the Agent, East Indian Railway, to represenia.-

~  the subject which they had. received, but have ~ ~  :1l9 ful'ther 
action aft.er bearing th(' othE'T side of the ciuie. '. 

. Mr. 'Sri Prakasa : Is it not 8 fact thAt the 'United' Provinces ~ ~
meni. asked me to negotiate with tJleGovernment of lndia after thet 
~  failed to ~  the ~  authorities to agree to their wishes , 

The Honourable Sir Mnb8,Jllmad Za.fnllah Khu:I,S\1J!ely that is;": 
matter within the knowledge of the Honourable Member himself. 

" .,' 
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1Ir. Sri Prabaa: Is there ~ in the ullivetee· ~  
outside the railway premises over which the railway hasproprietaty 
rights as is the case at Etawah , . 

The Bonoura.ble Sir Muhammad. Zafnillah ltbaD::-'1" '&.in atraid JD.l 
knowledge does not extend to the whole universe. 

RULES ON THE EAsT INDIAN RAILWAY re ALTERNATE ROUTES FOR THROUGH 
TRAVELLING AND &EAK OJ' JOURNEY. 

, 242. *Mr. Sri Prakasa : With reference to the reply given to starred 
question No. 1624 (c) on the 14th April, 1936. are Government pJ'epl\red 
to afford an opportunity to some members of the .Assembly to examine a few 
Travelling Ticket Examiners selected at random on the rules pertaining to 
alternate route. and break of journey on the ~  Indian Railway and 
thuIt ond OQt if aU of them interpret these rules aimilarly , 

Sir. 

The IIcmoatable Sir Muhammad Zafru11a.b. BllaD : No. 

Mr. $ri Prakasa : Why not, Sir , 
The Bouwable 8ir KUb&1Dmad ZafI'1111ah Khan: There is 110 need. 

Mr. Sri PllLkua: Is it not a fact that Va.riOUB ticket examiners 
ittterpret the Iftme role. differently , 
The Honourable Sir Muhammad Zafrullah Khan: l do not know 

whether that is 8 fact, billt that is a possibility certainly. 

tIr. Sri Pra.kaaa.: If it is a possibility, will not the Honourable 
Member then take step!; to ~ that there is uniformity of interpretd' 
tion of the rules in the interests of the passengers , 

~ The JiIoBouiableSir '.nbammad ZafruDahDu: ~  ilf 
done to secure that there should be anifona interpretation. The ~ 

able Member is aware that with reguTd to perfectly ~  matters, ther .. 
is often a difference of opinion between reasonable men. 

BoOKS FORFEITED UNDER A CERTAIN NOTIFICATION OF THE FINANCE 

. DEPARTKENT. 

243. *Mr. Sri Prakal& : (a) Will Government lay on the table a list 
of book!! forfeited under tbe Finance Department (Cent1'&l ~  

Notification. No. 61, dated September 10, 1932 at the varioua portR of 
ludia' 

(b) J Ii it a fact that books are seized from publishers on l'lUspicion 
tlIat tee)" &l'e of tJae description specified in the said notification and kept 
Oli I:or months before being sent back f 

(c) What relief, if any, have such publishel'J! been given in such cases , 

The Honourable Sir )IeDry' Ora.ik: (a) I am not ~ ,4}. the 
pubJjc interest to lAy a liston the table. , .' . 
< b) Boob may be _ ciet.-ined for examiIUltiim under the . prqvisio1l of 

the law .. When it is fQulld. thnl. ~  are unobjectionable they are PIlflSed 
db ~ ~~ ~ ~ ~ the ~  ~  ," :." 

(c) No occa'l:iion h'lJS ~ ~~ ~  'lUant publishers relief. . 
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Ilr. Sri Pra.bIa : Is it in the public interest that the public should 
Huffer' 

Mr. S. Sa.tyamurti : What are the ~  by which Government decide, 
whether certain b.ooks are objectionable or not' 

The Honoura.ble Sir Henry Ora.ik: It is difficult to state that in 
reply to a supplementary question, but 1 should say generally the deci-
sion 18 arrived at on a perusal of the book or on a perusal of a note as to 
its contents received from reliable Hourccs. 

Mr. S. Satyamurti : Are there any rules or conventions ~  

this matter 1 

The Honourable Sir Henry Oraik : There are notifications of Gov-
ernment. 
Mr. S. Satyamurti: Who are the people to examine these books t 

The BoJlOlll'&ble Sir Henry Oraik: Officers of Government. 

Mr. S. Satyamurti: Are they educated people T Do they under-
.. "tand the contents of Ulese books ? 

The Honourable Sir Heury Oraik : Yes, SIr. 

lIlr. Sri Prakaaa : Are ~  aware that a number of books 
be10ngiug to the Theosophical Society, lIadras, '\\-ere detained for about 
(,1ght months by the authorities ~  this notification Y 

The Honourable Sir Henry Craik: My Department has had some 
correspondence with the Honourahle Member on the subject. 

Mr. Sri Pra.k&s&: 'fhat is why ~ qucstion has come. 1 never 
knew of the existence of the notification till then. 

The Honourable Sir Henry Craik : There was a certain aUlount of 
delay, but I do not think it ,vas liS long as eight months. I think it was 
about four months. 

Prof. N. G. Ra.nga. : Are books proscribed on the basis of the colour 
of the outer cover of the books T 

The Honourable Sir Henry Oraik : No, Sir. 

Mr. M. ADanthaaaya.l1&m Ayya.nga.r : May I know under what law 
or !;tatute was the notification is&ued by the Fmance Department' 

The Honourable Sir Renry Ora.ik : U uder the Sea Customs Act : the 
particular case referred to in the question. 

Mr. Moha.n La.l Swena : What is the total number of books detained 
in this way' 

The Honourable Sir Heury Oraik: I want notice. 

Mr. Sri Prakaaa : Why is tbe HQnQurable the Home Member reply-
ing to this quest.ion when it l'ders to the Finance Department' 

~  1'. V,. Otr.dgil:: The' two 8.re hand in glove. 
'rile HO!lo1lft.We air' Henry·OnAk : By ar1'8ngementwith the Finance 

n"partment, I have answered this qnestion. 
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&!to O!( PuM MARA VWYALAYA ,OJ' . ~  ',,,(. :. 

244. "'Mr. Sri Prakua: (a) Is it a fact that the Prem Mab& Vldia-
lay a of Brindaban is still an unlawful association f :. ;  . 

(b) If so, what are the circumstances because of which this ilUititution 
if> not being released' 

. The Honourable Sir BeDry Oraik: (a) .yes. 

( b) The matter is one for the decision of the Local Government tut 
I understand that the question of the removal of the ban will be oon-
sidered 'by the Local Government after the disposal of the civil suit now 
pending in regard to the proper management of this institution. 

P&Ddit Lakshrn; Kanta l'tfaitra. : !:;inc(' the Utili W8S impohed Oll this 
institution for the first time, did Government ever enquire into the case 
:>ubseqttent to that, as to whether the ban should be removed or not , 

The Honourable Sir Henry Oraik: That jljbeing considered from 
time to time by the Local Government . 

•. Sri Prakasa : Cannot the civil suit go on after releasing the 
intltitution from the political bun T What have the two got to do with 
each other T 

Mr. President (The Honourable Sir Abdul' Rahim) : Next question. 

INADEQUATE GUMMING ON THE FLAPs Oll' EMBOSSED ENVELOPES. 

245. "'Mr. Sri Prakaaa: (a) Are Government aware that the gum-
ming on the flap!> of emhossed ~  sold by the post offices is very 
inadequate and prevents the flap being properly fastened f 

(b) Are Government prepared to issue instructions that the defect be 
remedied at an early date , 

The Honourable Sir I'rank Noyce: (a) and (b).· The flaps of 
eml.lossed envelopes sord by the Post Office are adequately gummed 
with the best gum arabic. Complaints of inadequate gumming are 
occasionally received. The gum on the flaps of envelopes which Dave 
been in stock for a considerable period is liable to deterioration which 
if> also caused by climatic action. Instructions, have already been issued 
to the staff of the department not to sell to the public postal stamps and 
stationery if the gum on them is found to have perished OT to have become 
defective. 

Mr. S. Ba.tyamurti: Will Government issue instructions to lIse 
good gum, when our letter!; ;lre opcn<:d by the censor and then pasted, 
100 that when we open them, the contents may not be torn f 

The Honourable Sir Frank Noyce : Thnt possibility will be examined . 
• _, "". _ 'r 

GoVERNMENT SERVANTS EXEMPTED FROM THE NECESSITY OF PURCHAS-

, nm Pu'i'FOBM TxCD'l'8.· 

246. *Mr. Sri ~ : .. ~  Is ~  of Gov,ernm.ent ser-
nnts which is exempted 'from the necessity' of pureh'asmg' 'platform 
ticbiB"1lt -.t;atiODS whfto ~  a l!UH ~~ ~~  
to the platform T, i: 
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(b) Are membera of the Government of India reqQired.fIo purchase 
these tickets, and do they always ~ them , 

The Honourable Sir Muhammad Zafrullah Khan: (a) On certain of 
the principal railways, viz., the Bombay, Baroda and Central India, Burma, 
East Indian,Great Indian Peninsula and North Western, officers or non-
commissioned officers provided with instructioDs for the reception or 
despatch of a party of military personnel by rail are allowed on the !:itation 
platform without purchasing platform tickets. 

(l,) The reply to the tirst part is in the affirmative. Government 
have 110 information as regards the second part. 

RAILWAY SALOONS SUPPLIED TO THE MEM:BERS OF THE GoVERNMENT OF INDIA. 

247. ·Mr. Sri Pr&kaaa. :( a) What is the cost of the railway saloon 
supplied to a Member of the Government of India' 

(b) How many tickets and of what classes have to be paid for the 
UNe of the saloon' 

(c) What is the amount of luggage allowed to be carried free on these 
saloons f 

(d) How much ice is allowed to be carried free in the saloon Lo keep 
fI I1Iember cool in the summer , 

(e) J s there ever a check of luggage and ticketB of parsons travelling 
in thf'se saloons' 

(f) What persons other than himself MIl a Member take witil him in 
the saloon without extra payment of fares , 

(g) Can friends of Members travel in the BalooDS and if eo, 1IIlillt cls.'>s 
of tickets, if any, have these to purchase , 

(h) Can Members use these saloons even when they are ~ on 
private work' If so, do Government or they themselves pay wlJen so 

~ , 

The Honoura.ble air Muhammad Zafrullah Khan: (a) Rs. 90,000 
approximate. . 

(b) A haulage charge of twelve annas per mile is paid to RailwaY8 
when the ~  is occupied by .a Member of the Executive Council. 

(c) and (d). The haulage charge covers all personal luggage. 

(6) Yes. 

(I) Dnly servants. 

(g) Yes, on a tirstclass ticket. 
(h.) Members, are entitled to us.e these saloons so long 8S they are on 

duty ~ ~ . ", ~ ,. " 

Mr .•. 8a.tyamurtt: Even if they travel to meet their sons, or 
dnughters, or wives , 

1Ir .. ~ Pnkur..: ~ they supposed to. be on duty all· the time , 

, ~  Sir .,.bamme4 Zaf1'1l11aJl nan! ~  are on 
duty all the time except when they are on leave. 
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DBATB OJ' ONE ZAMm A1lKAD BY A TB.uN AT THB DEn NAGAR CR088ING NEAB 
CHANGIOABH RAILWAY STATION. 

248. *87-.Gllulam .. B.ail-a.ua : Will the Honourable. the Com-
mer.ce . .Memlief plea.se state (after m,aking inquiry, if necessary) :  . 

(Q) whether he is aware that one Zamir Ahmad, driving a buUoek 
cart, was killed on the night of the 29th March, 1986, or there-
about, at the Devi Nagar level crossing near Changigarh Uail· 
way Station, by a Railway train, which also smashed his 
bullock cart to pieces and killed his ~ as well ; 

(b) whether it is a fact that the gate I;I.t the level eroesing mentioned 
in part (4) was left open by the gate-keeper at thtl time of 
the approaching of the train ; 

( c) whether he is aware that just near the level erOBBinr there is a. 
curve which prevented the said Zamir Ahmad from seeing 
the train approaching ; 

(d) whether it is a fact that the gate-keeper was asleep at the time 
of the approaching of the train mentioned in part (a) ; 

(e) whether he is aware that Zamir Ahmad had eight dependent'i 
who are left without any means of support ; 

(n if the answers to parts (b), (c), (d) and (e) be in the 
affirmative, what action Government intend to takc in the 
matter; and 

(g) if the answer to part (6) be in the affirmative, what cODlvensa-
tion, if any, Government intend to make to the dependents 
of the deceased' 

The Honourable .. KlIham'NWI WnlIab.1Dum: (a) and (b). Yes. 

(c) Thi!re is a curve, but had the cartman been on the alert he could 
have seen the headlight .on the engine of the approaching train. 

Cd) At the official enquiry held in this case no evidence was produced 
to support this allegation. 

(e) No. The Administration have ndt received any communication 
frota any dependent or relative of the deceased cartman. 

(f) frhe gateman is being prOSecuted, and action is being taken to 
provide a semaphore signal interlocked with the gates and fitted with a 
warning bell worked elecrtrically from a treadle It mile from the signal. 

(g) The matter is one for consideration by the Administration if and 
when a claim for compensation is received from those entitled to it. 

BATTALIONS OF THE ASSAM RtlI'LIls. 

249. eMr. KuJadba.r Obaliba: Will Government please state: 

(41) the! numMr of battaliong ~  tbe AMam Rt1Itii ~ ~  rl'&'l1es 
and strength ; . 

(1)) the number ot oommi88iOMd And ~  <1fftclh":; 

'r,.rtT1e'ttnmhir':ti'f ~~ ~~  htiij".uirl .. 
sionecl ; .' . , '., '  : ' .,. , .' -, ' 
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(d) ~ nlimber df ll11ropeatl,IA.alhee andG'lirkha officers; and 

~  the' number of sofcHets ~ each ~  ;(i) ~~~ and ( ii) 
GUl'khaa , 

'the Honourable Sir HeDl'1 Oraik: I lay a statement on the table 
giving the information asked for. 

Statement regGrding the strength of the' ..4.,GM Bijf,B,. 

(8) T'.ee nUQibel' at Battalion. ot the _am :BUlet II tour ';tbeii DMiea and 
strengths are given below : 

Strength. ~  OtJf,Oflf". IRdian OfllDf1f" and oth",. BaA). 

1st (Lullhai Hill.II) BattR. 

Jnd (Lakbimpur) 

3rd (Naga HillB) 

,th Batt&l.lon, Imphal 

Sanctioned 
etrengtll. 

eM 

1,229 

820 

820 

Temporary 
reduced 
rireugth. 

Notredlicedl Excluding IlUpemame. 

1 
rariee and recruit boys 

Not reduced who are entertained 
at 3% and 2% reepec. 

704 tively over the II&DC· 
tioned strength. 

704 

(6), (e) and (d).-The number ~ officei'll i.e &8 followll : 

r-.. • 't 

. AMllmMe 

OJ (}ommieeioaed 0S0ere 
Q-urkAu .. 
,Otae." 

Total 

r-Aallameee O"} Non.Oommielicmed Oftieerl •• 
Gurkhas " 

Othel'll 

Total 

(e) The number of Rifiemen in each Battalion i.e &II under: 

1st Battalion 

2nd 

3rd 

AS8&meae. 

11 

197 

192 

T:Tu:fY uced Actual. 
eanctiOned 
ItNOgth. 

18 17 

E 
81 80 

Nil Nil 

au {: 
st, 315 

Gurkh&ll. 

525 (actual). 

1,013 

475 

4th 33 4-54 
. '." . 

The balance.iJma4l' ~  the ~  .h1 Luaha¥; ¥l the Sri Bat.i&llOli. by 
Nagu whkia ' .. in the 4th Bat1taUon by ~  



680 [9TB SJ:PT. 1936. 

;;: .' '. . ~ ~~ ~  01' ~ IN 'l'Q 4RwI., ~ 
250. ell.r. KuladbarOlW.ilaa: Will GoVfII'J1D).eDt.plea.$e ..state: 

(a) whet.her according to the Assam Rifles Manual, GO pel' cent. 
non-ABSarilese are to be enlisted only and Ilot (i2.5. ,88 indi-
cated in reply to starred question No. 1758 put on the 18th 
April, 1936, in the Delhi Session ; and 

(b) whether they are prepared to take steps to recruit the ~  

upto 50 per cent. , 

The HonourablE!! Sir Beury Oraik : (a.) It is contemplated uilder rule 
12, Chapter VII, of the Assam Rilles Manual that eventually there would be 
50 per cent. Gurkhas in all Battalions except the 2nd Battalion where the 
proportion would be slightly higher and that the balance would be natives 
of the Province from the Hills and the plains districts. The percentage 
of 37, given in reply to question No. 1758 was exclusive of the percentage of 
121 for hill, tribes web as the Lushais, Kukis and Nagas. 

(b) Every endeavour is made to recruit natives of the province up 
to the prescribed percentage but sufficient recruits of a suitable type 
al'e not available. 

Mr. Kuladhar Obaliba : Will the Honourable Member  be pleased to 
statc whether 750 Gurkhas were recruited by the Recruiting Officer for 
Gurkhlls from the depots at Kuraghat and Ghoom in the year 1934-35 
for the first time for the Assam Rifles T 

The Honourable Sir Henry Ora.tk :  I should like to have  notice of 
that question. 

Panclit T .. 1nbmi Kanta ltaitra : I understood the Honourable Member 
to say that suitable recruits are not coming for filling these commissioned 
and non-commissioned offices. May I know what steps they are taking 
to get the reasonable. required recruits from the, provinces , 

The Honourable Sir Bemy Oraik : There,' again, I must have notice, 
I am afraid I have ~ personal knowledge. 

RETIREMENT OF OFFICERS WHO HAVE SERVED THEIR USUAL TERMS IN THE 

AsSAM RIFLES. 

251. ellr. Kuladhar Obaliha: Will Government please state: 

(1) the number of officers, Indians and Europeans; in the Assam 
Rifles who have served for more than (') forty years, (ii) 
thirty-fiv:e ~  (iii) thirty years and (it!) twenty-five years; 
and 

(2) whether they are prepared to see that officers who have Rl!rved 
the usual term retire in due time and not block promotion of 
junior officers , 

The Honourable Sir Henry Ora.ik: (1) Number of officers who have 
Rervcd for more than-

40 Ye&nI. '3ts Ye&nI. 30 Ye&nI. 26 Ye&nI. 

Europe&n N u Nll Nll  Nil 

Indian Nil 3 2 9 

. (2) Under the rules ofticers can'serve up to the age of 55 years and 
they Ilannot be compelled to retire before that ~ shi>u1d they ,continue ~ 
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be efficient. It does not appear that the promotion of junior officers ia 
blocked as extension of service to senior officers who have attained the 
are of 55 is rarely granted. 

Mr, Kulad.har 0haJih& : How many officers are there now above the 
age of 55 years , 

The Honourable 8I.r Henry Ora.ik: I must have ~ of that 
question. . 

Pudit Lakabmi Xeta llaitra : Can the Honourable Member state 
in how many ~  retirement of these British officials is due Y 

The Honourable Sir Bemy Oraik: I have said that no British 
otftcE'rs are serving who have more than 25 years' service. I imagine 
that !lone of them have attained the age of 55. 

CLASSIFICATION OF TECHNICALLY TRAINBD SUPERVISING STAFF OF THE 

MECHANICAL DEP.ARTMENT, EAsT INDIAN RAILWAY. 

2;'2. *Mr. Amarendr& Hath Ohattopadhya.ya.: (a) Will Government 
please ~  how technically trained hands are classified with the non-
technically trained hands for the posts of ,Supervisors in the Mechanical 
Department, East Indian Railway, and what qualifications are rcquircd 
for a technically trained hand' 

(b) Is it a fact that in the Mechanical Department, E&!>1; Indian 
Railway, Jamalpore and Lillooah, the supervising staff who at least passed 
the Matriculation or Junior Cambridge examination and underwent the 
tull course of bound apprenticeship training in any workshop and 
succeE<Sfully passed full course of theoretical training from any technical 
institution, are classified as technically trained hands, but in Charbagh and 
Alambagb in the same Department on the same Railway that principle 
ill not adopted and the 8upervising staff, specially Europeans and Anglo-
Indians, who have not passed the Matriculation or J,unior Cambridge 
exumination and have not undergone full course of bound apprent.i.cellihip 
training from any workshop and have not completed successfully the 
full course of theoretical training from any technical institution, are 
clas..<!ifled as technically trained hands' If so, will Government please 
sLate the reasons for such difference T 

(c) Are Government aware that lOme supervising staff in the 
Mechanical Department, East Indian R.ailway, Lillooah, who ha\'e not 
passed the Matriculation or Junior Cambridge examination, have not 
becn chulsified as technically trained hands, although they had undergone 
full five years bound apprenticeship training and successfully passed full 
COUfHe theoretical training from the technical schOOl of the same ad-
ministration , 

(d) Is it a fact that one Anglo-Indian journeyman who has neither 
passed Ully university examination, nor successfully completed the full 
theoretical and practical course of bound apprenticeship training from any 
workshop, h88 been classified as a technically trained hand and has been 
promoted to officiate as a chargeman in the grade of RB. 185-15-350 in 
succession leave vacancy of rrop-ress Su,pervisor in preference to many 
.seniors, in the Mechanical Department, East Indian Railway, .A1ambagh 1 
If 80, why' 
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(e) If the answer to part (c) above be in the negative, will ~  
mint pJeaae state wltether : . 

(i) they are prepared to enquire whether some IO.perviaiug stair 
who have notpused ~  not 
heen classified as technically trained hand!! and ~ not 
been given the benefits of tllat grade although they '!IUCceIlS-
fully completed full 'five years' col1rse of bound apprentice-
ship, both in the workshop as well as in the technical schOo; 
,from. the same J!dministmtioaj and 

(ii) Lhey are prepared to classify them as technically tl'ained hands 
and give them thebenefit&of that grade without Iurther 
delay and issue neceasary orders to the Agent, East Indian 
Railway, to this effect' 

If not, why ~  , 

(f) If the an.!iwer to part (d) above be in the negative, will Govern-
ment please state : 

W whether thq are prepared to enquire whether one .Anglo-
Indian journeyman who. neither passed any university 
examination nor successfully oompleted full thooretical IWd 
practical course of bound apprenticeship training from any 
workshop has been classified a8 a technically trained hand 
and has been promoted to officiate as a chargeman in the 
grade of Rs. ~  : 

(ii) whether they are prepared to lay on the table of this HoUite 
the name of tht . .Anglo-Indian with the copies of certificllte" 
of hia .gener&l education, theoretical and practical training 
and previous service ; and 

(iii) how he has been given the higher (lhargem.an grade instead 
of cbargeman T. T. grade like others j whether it is dU(' 
to \tis colo!lr , 

If not, why nQt , 

(11) Will Government please state whether they are prepared to 
classify all technically trained supervising staff of the Mechanical Depart-
ment, East Indian Railway, under the same principle, as has been dont< 
in Jamalpore and Lillooah workshops which are all under the one and 
the 88.JTle head, i.e., the Chief Mechanical Engineer, and issue necessary 
orders to the Agent, East Indian ltailway to this effect 'If not, why not 7 

The HODOura.b1e Sir lIubg.mmad Za.frul1&h lDla.n : With your per-
~  Sir, I propose to reply to questions Nos. 252, 253, 254, 256 to 
258 'together. 
I am collecting information and will lay a reply on the table of the 

Bouse iu due course. 

AI>POIN'l'MENT OF APPBENTICES ON THE EAST INDIAN RAn.WAY. 

t253 .• JKr. Alnarendra Hath ~  (a) Are Government 
aWare that t'be answer given in "eply ~  No.2.'l5 of llth 
February, 1986, regarding· the . appOintments of two ex-apprentice 

t }'or answer to this question, lee allJWer to queation No. 2112. 



, ~  .it noi oornet u,Q that it ianoe a ~ tbat thet **l ,fiHtin 
.. 1iIle technieal .school in their ~ bUehes Y If 80, ~  ~  

plene state what justificatioD they had in selecting thoae tW<l ~  
mechanics in preferen-ee to· others , 

, : (b) Are Gov.rnmeat prepared to take immediate steps against such 
. ~  of the Railway Administration, who are acting in eontravention ef 
the policy laid down by them 1 If so, in ",-hat way,' If not, why not' 

\c) Will Government please lay on the table of this Bouse the copic:o 
of terti£cates of general education, theoretical and practical trainillg of 
WOStl two e:t-apprentice mechanics referred to in part (a.) above f If not, 
.why not. t . 

E:t-ArPBENTICES OF THE JAMALPUB TECHNICAL ScHOOL, EAST INDIAN RAILWAY. 

t254. -Mr. Amarendra Kath Obattopadllyaya: (a) With reference 
to ~ answer to starred question No. 254 of the Ilth FebruarY, 1936, 
regarding the appointment of senior e:t-appI'entice mechanics of the Edt 
Indian Railway Technical School, Jamalpore on revised seale of 19'34. are 
Government aware that those senior ex-apprentice· mechanics who ha.Ve 
been re-appointed after 15th July, 1931, accepted their apprenticeship 
training for the better prospects of the old SCAlp. of pay whieh then 
existed? 

(b) ,Are Govemment aware that those senior ex-apprentices were 
'discharged due to no fault on their part and they were re-appointed for 
·their good service records' 

(c) Are Government aware that they were in Government service 
on Rnn before the 15th July, 1931 , 

(d) Are Government aware that other State Railway employees who 
'?Vere in serviee on and after 15th July, 1931 and 'Were discharged lind 
have been re-appointed till April, 1936 have been given the benefitJ; of 
·the ~  scale' 

(e) Are Government aware that they were re-appointed from t.be 
wlI.iting list alike the retrenched sta11" . 

(f) Are GovernmeHt aware that those senior ex-a.pprentices have been 
re-appointed according to their old service records and their old service 
reoords lire even used ju.st like those of the retrenched sta11' who have been 
referred to in part (d) above T 

(g) Are Government aware: that it hasbeen stated in reply to 
~  question No. 13'25 (f) of the 2nd April, 1985, that the practice 
pf,{>roDloting mistries and others who ~  no theoretieal and practir.al 
trll-lDmg, at all, to the supervising grade such aa journeyman, chargeman 
Pond Assistant Foreman, in the Mechanical Department, East Indian ~ 
'9iay, have been discontinued, ~ the :a.maigamatiOJ'1, and the posts arc 
resf:rved for ez-a.pprentice mechanics , .. 

(h) Are Government aware that tt large number of Mistries and 
others W}lO received no theoretical and practical training at all have beeu 
promoted to the grade of journeyman, chargeman, and Assistant Fore-
~  after the ~ ~ iA the Meo.nica! DepartIJ'1ent,East Indian 

~ in Charbagh and Alambagh workBhops, although those 4JJ;. 
apPl'(IDticemechanic8 who h..,e ~  re-,apPQinted On revised scale of 1934 

t l"or &JIllwei' to this ~  8U auwer to qneation No. 252. 
~ o· • .• c 
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were.av.ailable f Are Government· aware tbat theft 'WOuld ba ... ,been. ,no 
break of serviCe of those ~  mechanics if they were' appoin.ted 
. against those vacancies in accordanee with the procedure cited in answer to 
starred question No. 1325 (f) of the 2nd April, 1935 , 

. (') AreG<>vernment aware t.batthose senior u-apprentiees are the 
only ex-employees of the Rallway ·who have auffered a ~  had 
break of service, not only this they were re-appointed after a lapse of 
cOllsiderable peri()d under new seale of pay T 

(i) Are Government aware that a large number of ez-employees 
who huve been re-appointed have been given t.he benefit of old scale and 
it is anomalous to have excluded those senior 6.T-apprentice meeh&1riea 
~  number does not exceed 25 T 

(k) Will Government ~ state whether they are preparoo to con· 
siller the cases of those senior ex-apprentice mechanies who have been re-

~  on revised scale of 1934 and give them the benefits of old scale 
at lE'.asf; as it has been done in the case of the other ex-employees who have 
been re.appointed before April, 1936 , 

RBvrsION OF THB FREB PASS RULES ON TIlE EAST INDIAN RAILwA.Y. 

2,')5. *ltfr. Amarendra Hath Chattopa.cilJ1aya: (a) Will Government 
please state whether they have revised the free pass rules for those who 
have been appointed ()n the revised scale of 1934 in the East Indian Rail-
way T 

(b) Are Government aware that according to the revised scale of 
1934, the pay of some posts has been reduced from 28 to 50 per cent. T 

(c) Are Government aware that a journeyman who draws Rs. 130 
in the grade of ~  100-10-170 is entitled to get second class free passes, 
while a journeyman (chargehand according to revised scale) on the 
revised scale of 1934 who draws the maximum of the grade is entitled to 
get intermediate class free passes' If so, will Government please state 
the reasons for such difference T 

(d) Will Government please state whether they are prepared to 
reviJ;le the free pass rules for those who have been appointed on revised 
scale ()f 1934 T 

The Honourable.Sir lIIIubammaA Za.frullah Jtha.n: (a) No, 

(b) Yas, for a few gradeS ouly. 

(c) Yes. The class of pass admissible is determined by the rate of pay 
of the employee. Subordinates draWing lls. 126 per mensem and over are 
entitled to second class passes. The maximum of the revised seale for 
ehargehands is RI. 85 which entitles them 00 intermediate class. passes. 

(d) No. 

SUCCESSFUL ex-APPRENTICES OF THE IJILLOOAH WORKSHOPS. 

t256 .• l't'Ir. Amar8'lldra Ba.th OhattoP6dhYa.".: With reference ~ 

unstaM'l'Id questions Nos. 484 and 435 ()f the 23l-d March, 1936, regarding-
81JooessfuJ ez-apprenticesof the LilIooahWorkshops, will Government 

t lo·or anawerto thill question, 88., ariA'''' 'to qlle8tion No. 2$2r 
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please state whether they have received the required inf9rmation· now and 
whether they are now prepared to lay ttJ-e statements on the table t If 
llOt what are the reasons for delay , .. 

APPoINTMENT OF SUCCESSFUL MECHANICAL ex-AppRENTICES OF THE Lu.LOOAH 

WOBK.SHOfS. 

t257 .••. Amarendra Nath Obattopadhya.ya: Axe GoverJ;\Dlen. 
aware that in spite of the a"...;urance given, one Anglo-Indian who neither 
received theoretical nor prlWiical training at aU has been promotedio 
officiate as Assistant Foreman ~  permanent vacancy in Wagon 
Repairing Shop, Mechanical Depart.ment, Alambagh, East Indian Railway' 
If so, will Government please state whether in view of their answer to 
starred question No. 1324 of 2nd September, 1935, they a.re prepared to 
take necessary steps in the matter and revert him to his substantive P06t 
without further delay and issue necessary orders to the Agent, East Indian 
Railway to this effect T If not, why not' 

E:t-Al"PRENTICES OF THE JAMALPUB TECHNICAL ScHOOL, EAST INDIAN RAILWAY. 

t258. ·Kr. Amareruira Nath Ohattopadhyay&,: (G) Are Goverru.'1ent 
aware that, in sPite of the repeated assurance given, some mistries, 
journeymen and chargemen who received no theoretical and practical 
training at all are still officiating in higher grades against permanent 
vacancies in the Mechanical Department, East Indian Railway, in Char-
bagh and Alambagh Workshops T If so, will Government please state 
whether in view of their answers to starred questions Nos. 1325 (f) ~  

252 (a) of the 2nd April, 1935 and 11th February, 1936, they are prepared 
to issue l\ece&i&ry orders to revert them to their substantive .posts without 
further delay and takfl necessary steps against such action of the Railway 
Administration who are acting ill contravention of the policy laid down 
by them 1 If so, in what way! If not, why not T Are Government 
aware that many successful ex-apprenticll mechanics of Jamalpore Techni-
cal School are still waitiug for appointments T 

(b) If the answer t.o part (a) above be in the negative, are Govern-
ment prepared to enquire whether" somQ mistties, joumeymen, ~  who 
(Mas!!rs. Stears, Deen, Md .. Razak, Burns, FLus.k.ett, Fanthoms, Arjun 
Sing, Lab Sing, Gurdit Sing, Fauja Sing,ete.) •. received neither theoretical 
nor practical training at all, are still officiating in higher irades for years 
ill pref('rence to many ex-apprentice meehanics who are still waiting for 
appointments , 

(C) Are Government prepared to lay on the floor of this House the 
names of the journeymen, chargemen and Assistant Foremen who are 
"till officiating, in the Mechanical Department, in Charbagh and Alambagb 
Workshops, East Indian Railway, with the following partieulars : 

(n theoretical training ; 
(m· practical training ; 
(iii) division pm'lsed in teehnical school; 

(i1:) general eduoation (university examination, passed, if any) i 

t .lfor &J;l8wer to thil question,. 'lie ..uaw.r to quution No. 252. 
L234t.AD" oS 



, \ ( " ) 1IM"Vic& '; 
(m) dates of promotionS ; 

(t"t) designations and grade ; 

{1I1ii) present pay ; and 

(ix) the nlmle of the workshop employed' 

If not, wily not , 

[9TH SEPT. 1936· 

, ' .. ' ,; 

',! ' 

SP'BCIAL QUALIFICATIONS OF SmOrro NEIMEYER l"O8 CONDUOTING TH!! 
FINANCIAL ENQUIBY IN INDIA. 

259. ·Mr.ltt Ananthua)'&DaDl Ayya.ngar: (a) What were the excep-
tional and Hpecial qualifications of Sir Otto Neimeyer for undertaking 
the inquiry 1, 

(b) Had he any previous ~ of the provincial conditioDi and 
their finances , 

. (e) What was the total remuneratiO'n paid to him, and what ~  

. the additional expenses incurred in connexion with the inquiry' 
ft. Honourable Sir J&meI Grigg: (a) and (b). I cannot do more 

, thnn refer the Honourable Member to "Who's Who". 

(e) Sir OttO' Neimeyer received nO' salary from Government. He was 
paid in all Re. 8,193 by way of allowances. The other expenses of the 
enquiry amounted to about Rs. 33,400. 

INDIA'S WITHDRAWAL FROM THE MEMBERSHIP OF THE LEAGUE OF NATIONS. 

260.·1Ir .. '1'. 8. AviD&lbmngam Ohettia.r : Will, Government state' : 

(a) whether ~  League of Nations could do anything eifeeti,"e in 
the recent Halo-Ethiopian War; 

(b) what the oojeet of keeping up this organisation is ; and 

(e) whether they propose considering the advisability of withdraw-
ing from the League T 

The JIoDcnIN,ble Sir JfripeDdra 8inar : (a) I must leave the HonoUf'-
able M(lmher to form his Own opinion regarding the eft'eetiveneas or 
ot.herwise of the action taken by the League. 

(b) The Honourable Member is referred to the preamble to the 
Covenant. . 

(e) No. 

GoVEBNJlENT'S LoAN PoLICY. 

,  L 
261. "':Mr. S. Satyamurti : Will Government be pleased to state : 

(a) whether their attention hasbeen·drawn. to'a'leadiJ1l &fticle in 
the Hindu of the 1st J ~  1936; ..,ntitled" The Go\,ernment's 
Loan Policy" ,;, """; .' .,. .<' .j" 'c'; 

(b)' ~ ~ ~ ~  to ~~ ~ ~  ~ ~~ ~ ~~  
theIr demands on. the nation IS savings as not to' compete With 
the needs of productive industry and commerce ; and 
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. (C) whetaer they pro,llose to 80 order their. ~ sbort ,term 
.811d; loBi . terlll; ~  ~  to act, ,as ~ regUfator, of tne ftowand 
. 4"6sorption of' fUnds, to file' best adyantage ot .llie ~ 
Dorrowing ~  tle iIiatoKet has ~  and releaam,. 
fluids' when stringency ~ hi appearance' "  . 
, , ~ . '. , . '1_ JIonovable Sir Jama. Grigg: (Go) Ye8. 

(11) and (c). I would refer the Honourable Member to the IlnBwer I 
g&Ye to his question NQ. 159 on a very similar subject. 

, ., lIIr. S. Sat,..nuill : Witl\ refereDee to the answer to clause (b), maT 
I ~  whether Government are cOBBidering or propose to ~  anT, 
change in their policy, with regard to t&:eil' demands on the natidn'.' 
~ ~ ~ T 
.. ''fhe ~  Sir .J.amu Grigg : That is a very general questieD,. 
aIIIIJ, 1 would rather like tbe Honourable M-ember to specify & little more. 
clearly what he wants.. Does he want to< know whtber we lire go;nr. 
oursclyeH to indulge !n large inflationary loans T If so, thc answer is 
i. the negative. 

Mr. S. 8a.tyamurti: I am asking specificaly whether in floating 
loans OO'vernment are MJlsideriD'g' only their own needs as h.,·iJ'lg to' run 
the machinery of Government, or whether they will take into considera-
tion tUe needS' of ptoductive industry and comD'tet'ce. 

The Honourable Sir .tames Grigg: That was the general effect of 
the answer .t gave before; that is, that we take into aeeotmt tlhe needs 
and conditions of the market, but our own needs are the paramount 
consideration. 

Mr. S. Satyamurti: With reference to the answer to clause (c)". 
are Goyernment considering or will they consider the policy of borrowing 
when the market has surplus funds, and releasing funds when stringency 
makes its appearance f 

The Honoura.ble Sir James Gr.igg : f think I might without offence 
~  to the Honourable Member to talk to his colleague from Madras. 
When J tilid earry out a ~  operation in accordance with that principle) 
he 8Bks questioD8 aCClISing me of breach of faith in doing 80 . 

. M.r.. a. latyamurti: But various-biends may accuse him and my 
friA!nQ is not on the Treasury Bench yet. I am asking the Finance 
~  who i8 pow in chU'ge of the Government of India.'s finance as 

~ the p91icy of Government is. It does not matter who criticises 
that. 

The Bonoarable Sir .Tama. Grigg: To borrow when they most 
conveniently and profitably can, consistent with the general needs of 
the market. 

1Ir. 8. 8&tyamurti : And release funds when stringency makes its 
...,.arau.' . 

The Honourable Sir James Grigg: Release of funds is mueh more 
a matter for the Reserve Bank than for Government. Obviously, talking 
8/f It Feneral principII'. without reference to any particular ease, Govern-
ment would be veri silly to borrow, if they can avoid it, lit II time of 
iltringency. because ~  would have to. pay more interest. 
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. Sfr 'OoWujileh&Dgtr: I Want to raise a point of order, Sir. I 
presume that questions and answers are made for the benefit of the 
whole House. At present, an important question was asked : we 
neither heard the original answer, nor did we hear the supplementariel 
on this ~  of the House. If Honourable Members would only turn: 
their faces a little more t.his way, instead of talking ~  opposite to 
each other, we may be able to catch a word or two. We,.all of liS, are 
interested. 

. The Honourable Sir Jam .. Grigg: Before you give your ruling, Sir, 
on that point of order, may I ask how we can turn ~ faces in all 
directions at one and the same timet 

Sir Cowasji Jehangir: I will tell the Honourable the Finance 
Member how : if he turns his head a ~ more this way, more of us 
on this side will be able to hear him, lIomewhat more cleaTly, while 
he wHl not be inaudible to those opposite to him. 

The Honourable Sir James Grigg: It is a well-known rule of thia 
Bouse that. Honourable .Members must address the Chair. 

Xr. S. Satyamurti: But not face the Chair all the time I 

Mr. President (The Honourable Sir Abdur Rahim) : I hope Honour-
able Members will try and make themselves heard all over the House. 

Mr. 8. Satyamurti : I am not asking question No. 262, Sir. 

~  

PRoPAGANDA MADE BY THE ROYAL CoNSUL GENERAL 'FOR ITALY THROUGH 

THE POST Oli'nCES. 

• Thill question waf Dot put by the que.ti'eJilei. 



.• ~ ~  ;.I{".";' ~  

Mr. 8.. Satyamurti ,,: Bave GO'YerDment40ujdered .tAe.tatementl 
in clause, (b) of the qUestioll : 

•• BrltiM people can D8'Ver tolerate & polley in"t'olving the risk 01 military IaDO-
tiona. Tod&y England is .trongly pledged by the Covenant, whilst she has no Buftieient 
toree to carry into eft'ect her obligations. Therefore, aS8uming new ones, Great Britam 
would eommit dishonesty in the true ~ props BElUe of the term." 

May I know why the Government did not take any steps to protest 
against this allegation, unless they aooeptit as true , 

lIirAubrey Metcalfe : It is di1Henlt to Ree what steps they can take. 
What does the Honourable Member suggest f . 

Mr. S. Sa.tyamurti : At that time, was any step taken when this Wal 
brought to the notice of the Government , 

Sir Aubrey Metcalfe: Certainly: I have already stated that protestl 
"ere made to the Italian Government. -

Mr. S. Sa.tyamurti : On this particular matter f 

Sir Aubrey Metcalfe : On the general matter of this propaganda 
lhat was going on from the Italian Consulate General in Calcutta. 

Mr. S. Satyamurti : Are Government now examining their pamphlets, 
and are they satisfied that this propaganda is not being carried on DOW' 
Sir Aubrey Metcalfe: Thcy have seen no pamphlets lately, 

INDIAN SoLDIERS IN ADDIS .ABABA. 

264. *Mr. S. Satyamurti : Will Government be pleased to state . 

(a) the number of Indian soldiers still in Adelia Ababa ; 

(b) the reasons why they are still kept there; and 

(c) the arrangements made for their safety and convenienee t 

, Mr. O. R. F. Tottenham : (a), (b) and (c). The attention of the 
Honourable Member is invited to the press communique issued on 
September 1st, 8 copy of which I laid Oll. the table this morning. 

Mr. S. Satyamurti : With reference to part (c), are the Government 
satisfied that adequate arrangements are being made for their· safety 
and convenience, and may I add, comfort' 

" 

Mr. O. R. F. Tott.enbam : Yes: if the Honourable Member reads the 
eommunique, he will find that that. is so. 

BAN ON MR. BUBHASH CHANDlU. BoSE, 

265. *Mr.B. Satyamurti : Will Government be pleased to .state : 

(IJ) whether their attention haa been drawn to a statement by 
:Mr. R. A. Butler in the House of Commons that :Mr. Subhaall 
Chandra Bose had been released from gaol but plaCed under 

.-~ 'l·", .. ~  \' ... ~ ~  

(b) the nature of th-e restNint ; and 

(0) the rea.sons tor the NmeJ" .. 
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•  ' ~~ •• ~ (tJ):Yes.· "',:'.1':', J.n.! ,;, ~ ~  

(b) Mr. Bose is detained at his brother's residence at ~  
Du-jeeling, ~ provisions of Uegulation III of'1818; witl' ~  
:r'estrietiofts relating to his m{)vements, visitol'M and ~ ','; ,; 
, ' 

(0) I have aweady statt!d the 1'8a80IIS, 

1Ir. I. 8atyamuni : What are the reRtrietions on his visitors, .. on 
his correspondence, and on his movementa , 

The Honourable Sir Henry Oraik : I ullderstandthat, before he 
receives visitors. he has t.o receivo ~  ~  of Government or cd 
the officer of Government in e.harge : hi" correspondence has to be seen : 
and as regards his movements, I think he' is aUowed to take ~ 
within a certain distance of the house he is living in-I forget the ~  

distance. 
' ...... '. 
1Ir. I. latyamurti : When visitors are allowed. is anybody poned 

thel'e to overhear their talk or be in their presence, or is Mr. Bose 
allowed to talk to vIsitors, without anyone being present T 

'!'be Honourable Sir Henry Ora.ik : I think he is : I do not think 
any JiBcer is present when a visitor is allowed to visit him. 

, Mr. S. 8atyamurtt : Are letters to him censored, and then sent to 
him c:tr are they withheld from him , 

The Honourable Sir Henry Oraik : I must have notice: as far 
&s I know, they are sent to him. 

1Ir. I. Satyamurti : When he takes exercise, does anybody sha,dow 
him, or is he' Rllowed to go all by himself T 

The HOD01lfable' IJir Henry Oraik: 1 really do not know: I 
~  not. 

Pud.lt 1.eJnlw! Kaata lIIaika : Ie the Honourable Member aware 
that ,Mr. Subhash Chandra Bose is not permitted to read' natiOJlalist 
n,ew.pa.,ers like the AmNta Baear Patrika and the Ananda Baear PatN",., 

The RonOlll'&bI. Sir Hemy Oraik : No: I should be very surprised 
to hear that. 

Mr. Kollan Lal Sakaena : Is the Honourable Member aware tbM, 
Mahatma Gandhi wanted to interview Mr. Bose, and he has been ·refused 
J?ermission T 

The Honourable lir Henry On.ik : No : as rar as I know, there is 
no ground for that suggel)tioll whatever . . 
Mr. Mohall La1 8a.kaeDa ': fs the Honourable Member aware that 

Pandjt .Tawahar Lal Nehru wrote a . letter to Mr. Subhash Chandra BOse 
and it has not been forwarded to him T 

~ ~ ~~~ ~  ~ !Jury Cra.tk : .1 ~ l!10 ~ ~  whate.v,r 
"'; :.: _  , . J ~ _,.; I ~ J q ~  :," ,.!"I' .: " '-', : '".' ,:. .., ... " .' - I  • '.' ~ • t 

Mr. ~ La! labena : Will ,the HonouraMe,Kember, ~ 
inf!uiries ,  . , ",. , ., '. n '. 'f. ; . " ~ ." 

,  ' ••• 01> , ." • M',' . J • .) ~ '" • 

. '  . (N.o ~~ ~  '.;" ..... ) ~  -:'1.' ,',.';,. 



Mr .• '" W ...... ~ Are .Gol'erll1htnlt·payiq any,.nDt tor this 
heuse .r .. I 

, .:. ~ . . 

ne HonoUrable Sir Henry Ol'alk : I a.m ~  that that hoUse 
belongs, to llf. S ~  Oha&4ra B9se. 

Pandit LaJmbmi Itanta Kaitra : Is the HonQurable Kember aware 
that Mr. Subhash Chandra Bose made several representa.tions to the 
Government complaining that 'he was not pennitted to read nationalist 
dailies, and that the newspapers supplied to him-the Statesman and the 
8taruf India ~  pa.pers 'Which be does not like to read f 

The Honoure.ble Sit Henry Oraik :  I am not aware of that; but if' 
the Honourable Member will pnt down a question, I will ~ 

information. 

Pandit Lakahmi Kanta Maiira : May I know if Government have. 
got any objection to his reading nationalist dailies or any newspapers 
other than the Statesman and the Star of India' . .... 

fte Honourable Sir Henry Oraik : There, again, it is quite possible: 
that some orders have been passed on that, but the Honourable ~  

must put down a separate question : it does not arise out of this question. 

APPOINTMENT OF MR. FRANKS AS THE EDITOR OF THE lrulian Listener. 

266. "'Ill'. 8. latyamurti : Will Government be pleased. to state ; 

(a) the reasons why Mr. Franks, formerly News Editor of· the' 
Delhi Broadcasting Station, had to be ILppomted Editor of 
tbe Indian LUt67&6" ; 

(b) whether they are aware of the strong feeling against the 
gentleman because of his anti-Indian views; and 

(c) the reasons ~  they have dispensed with his services' 

The Honourable Sir I'ra!lk Noyce : (a) Mr. Franks was employed 
in Delhi in the dual capacity of Editor Indian List8f1er, and Newslllditor 
of the Delhi Broadcasting Station. It was then found that the 8l'f'ange-
ment by which the Indian Listen8r WILS edited from Delhi was unsatis-
factory and that a full time Editor was required at Bombay. Mr. 
Franks was, therefore, traD8ferred to Bombay in t.he sole capacity of Editor 
of the Indian Li.dener. His appointment is temporary, and as I stated 
during the Delhi Se&'!ion. the whole question of permanent arrangements 
is still under the consideration of Government. 

(b) Government are aware that there has been adverse criticism on 
account of some of Mr. Franks' writings before he took up his appoint-
ment in the All-India Radio. 

J' (c) Does not arise . 

. ~  S ~  ~ ~  itot ,-is I'>mitted" in ClB:UfIe. 
(c) of the question-whether by me or the office, I do not know. 

'rhe BODo1U'8ble· aft' Ptimk lfOyce::·1 may" ~  : t1iit ·ftlaf<v-eh-
~  alip:::;'WfI:i\.·d\lly, noticed in· u.e ~  nply.is. ~  to the 

Honourable Member's questionf ~  ~ ~  it, not as it is pldnted, .  : 
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Mr.I;8at.)ramum : May I know what is ~  
appointment of Mr. Franks-how many more months has he a right· to 
.serve, before his temporary appointmeo.t comea tQan ~ J . .'. 

The Honourable Sir Frank Noyce: No period has been lJpeeified : 
as I have stated the whole question of permanent ~  in regard 
to news is still under the consideration of the Government. It is an 
extremely difficult question and it will probably take some time to arrive 
a.t satisfactory arrangements. 

Mr. S. Batyamurti : May I know jf Government will expediate the 
decision on this question, especially with regard to Mr. Franks' conti-
nuance, in view of the very strong feeling against this gentleman's well-
known anti-Indian feelings T 

The Honourable Sir Frank Noyce : Government will do their best 
to expedite the question of the permanent arrangements, not necesSarily 
with reference to the particular aspect raised by my Honourable friend. 

Mr. S. Satya.murti : Will Government consider that broadcasting 
is still an experiment in this country, and it would be disastrous, if you 
put a man in charge, whose views and activities are notoriously anti-
Indian' 

The Honourable Sir !'rank Noyce: That is asking me tor an 
6pression of opinion. 

JIl'. S. 8a.tyamurti : Is not my Honourable friend aW8.1'e that thi8 
gentleman has exp:tessed anti-Indian views in his own publications' 

The Honourable Sir I'rank Noyce : I have said that Government 
are aware that there have been adverse criticisms on account of some of 
Ais writings. 

Mr. S. Satyamurti : Have Goverment examined those criticisms and 
do they accept them as 5i(LUDd, or dQ they reject them as unsound T 

Sir l!IIllha.mmad Ya.kub : Supplementary question, Sir ....... . 

Mr. S. Satyamurti : On a point of order, Sir : I want my question 
aru;wered first. 

The Honourable Sir Frank Noyce: Government have seen tho 
article to which DIy Honourable friend refers. I am not prepared to 
admit that those ~ have necessarily any bearing on the question of 
an appointment which has no connection whatever with news. 

Sir Muhamma.d Yakub : Will Government be pleased to state the 
12 NOON. reasons why Mr. Pothan Joseph, formerly Editor of 

the Hindustan Times, is appointed as News Editor at 
the Broadcasting Station at Delhi' 

Are Government aware of the strong feelings amongst the Muslim 
eommunity on account of the general anti-Muslim feelings of Mr. PQthan 
J OIiI!.Ph "fhich 00 exhibited jn .his writings ~ editqr of, .. ~  ~  

T,mes, and are Government aware that •..• -~ . . . . '. . " i :" 

.. , ~  Batyamarti :On ~~~ S~  ~ ~  .. '.,,_· ... ' 
. . '.-. . - , ~ 

fte.JIOJloarUJe air 1'ruIk. 'B01Ce : )lay I ask.Si1:'; th"'t T. ~~ ~  
S ~  time"'!: .. ,. "  : ... ,:.;, .•. ".! 



QUE8TIONII 'AJlD .;\NIWBlUI. 

Sir ~  Yakub : 'l'hese are all parts (aY;(b) : and (cr'of the 
same ;qul;Jt10Jl. . 

The Honourable Sir Frank Noyce : 'I'hey are all separate questions 
as far as I am eonCE'rned. . 

Mr. Preaidem (The. Honourable Sir Abdur Rahim) : These ques-
tions do not arise out of the main question. 

MOTION FOR ADJOURNMENT. 

EX'I'ERNMEN'l' OF MR. M. R. MAsANI FROM THE PUNJAB. 
'Mr. President (The Honourable Sir Abdur Rahim) : There is an 

adjournment motion in the name of Pandit Govind Ballabh Pant about 
the externment of Mr. M. R. Mssani from the Punjab. Under Rule 11 I 
ea.t consent to the" motion being  made as the identical motion by Mr. 
Mohan La! Saksena has been disallowed by the Governor General. 

THE INDIAN COMPANIES (AMENDMENT) BILL-contd. 

Mr. President (The Hononrable Sir Abdur Rahim) : The House will 
now resume consideration of the Bill to amend the Indian Companies Act, 
1913, for certain purposes. 

Prof. N. G. Ranga (Guntur eu.m Nellore: Non-Muhammadan 
Rural) : Sir, yesterday I was dealing with the various measures that ean 
be taken by Government and this House to see that the shareholde1'8 play 
their part properly and are helped in that respect. I find, Sir, that the 
various provisions of the Bill are not calculated to help the !IIhart'holders 
to play their part efficiently and properly. There is one provision accord-
ing to which shareholders are eXfmcted to give notiee of seven days to the 
company alter a meeting of the Board of Directors has been held to get a 
copY' of the minutes of the met'ting. and even for that copy of the minutes. 
the shareholders are expected to pay a fee of six annas per 100 words. If 
this rt'striction were to he imposed, it would not be possible for the share-
holders to gain an adequate knowledge of the manner in which their 
Board of Directors carryon the business of the various concerns in which 
the shareholders have invested their money. Therefore, I suggest that 
whenever shareholders wish to have copies of the minutes of the meetings, 
those minutes or proceedings should be supplied to them free of charge. 

Then. Sir. it is a well-known fact tl,l.at most of the shareholders are 
just as bad liS absentee landlords. Many of them havp small sums of 

~  to ~  lind thpy want merely to get somp interest on it. regularly, 
audif possible, profit.ahly. 'I'hey eome across ROme one who holds out 
huge 110pes in regard to a particular coneern, and the man who wishes 
to invest his money hands it over to that particular person in the hope 
t.hat his money would he safely invested. He wakes up to his responsi-
bility only when he is asked' to pay' upfurthel' cans. or when he is told 
thflt 'IIfllhis ~ is lost, thecampany in which he haa' taken shares or 
made investment having gone into' liquidation. ~  Sit'; it iBnot 
fair that' the public should. be ~  to eo-operate. inp_ssipg laws in 
order particulllrlyto benefit the sbarebOlders without at the same" time 
fixillg-a Umit be1QDd ~  they '«honldnot .. ~  rekp. bendls'from the 
ComTJanies ~  lifter all, cury on thei'r'·b'nsinees oldy' 80 'long as law 



[9rH SEPT. 1936. 

~  G.Ranga·l 
and, order is maintained in the country fIlld the Govel'nment' a1s<1· ~ 
them in every pOssible manner to carry on their business. 1, therefore, 

~  that a Dlaximum ra,te of interest should be fixffi beyond which. the 
~ ought not to be entitled, to get themselves ~  for 

~ lIloney' U]('y "Ita,"*, inw(.;ted in thesf' companies. The qu¢imtthen 
~  as to what should bt' done with' ~  bal'ance there may remaht 

over out of t]}(' profits made by the ('ompanies. 1 suggf'."t, Sir, that one-
fourth of the profit.'! should be set apart for the welfare of labonr, another 
one-fourth should he 8('t apart for reducing the prices of goods that are 
produced and sold or ~ redo", t.he eMt of the serviees rendered by the 
various companies, another one-fourth for the State in order to oompeDBste 
it for all the trouble it takes in eanying on the administration of th{" 
country and for making it possible for these companies to prosper and alSo 
beCAuse the State g-oe.s out of its way almost t.o protect many of tMse 
industries, either indiredly by protective dut.ies, or directly by boudftes 
and subsidirs,--and then another one-fourth should be set apart for an 
industrial deYelopment fund for each industry in order to enable the 
committee t.o carryon experiDHa.nts, ~  and research for the 
improvement of the industry and thus help the country to 800ner indUR-
trialise itself and help the agriculturists and others also generally. 

We find hert' sevt'ral provisions to help tht' shareholders as againat 
the Direetors, M.aiuginp; Directors and aU those wlw are in charge of the 
companies, hut all these proviliiona are & sort of negative proviaioDS made 
to help them. But who is to implement these sections' Who is to Ju,lp 
them actively' We are told that any shareholdl'r who is aggrieved can 
go to the Court, but it is a well-known fact, Sir, that most of the share-
holders are quite ignorant of the condition of the companies in which they 
ha.ve invested their money, and many others are too poor to be able to 
go to the Court. ThOBe ~ 'WIho can dord to go to Court are often in 
lAaglle witb th<»;e ,who are in cbarJre of t.hese companies, and therefore 
tokey do not like to go to the Court. Therefore, I think it is absolutely 
neeeAll8ry that additional pO"'ers should be given to RegistrlU's of Joint 
SfIook Companies so that it may De possible f()r them to take the initiative 
wUBever they think that a ,articular comp811y is going wroDr or adopts 
fr&ndulent practices either through a Director or a group of Directors. r 
find. Sir. that, 8S far 88 this particular Bill is concerned, the State 88 well 
as the public CaD stand to gain more by placing a little more con1idence 
and a little more power in the hands of Registrars of .J oint Stock Com-
panies than the framer of ~ Bill is inclined to give. . 

Then. Sir. cominl!' to the question of public utility of those companies 
which are interested in carryinl!' on their business, in supplying the 
utilities that the public want on such a large scale, the demand for which 
ill 80 inelastic. the control over which gives such a tremendous amount of 
power and inlluence to these companies over the every day life of our 
people, it is a, fact ~ our life is becoming DlOJ:eand more ~  ; 
~ tow. are grOJVing moJ,'e !lIld more in number, and size, and alao the 
-needs of the people are growing, e!'Ipecially in r(lgaro to the clearance of 
.s1uow, the sup-ply of, electricity, gas, wawr apQ 'several otber public 
utilities. .. It iBin t.his .diTectian that we-Rhould . take care to see that these 

~ ~  ~  not giv,eD. any chance· to ply their ttade, ~ 
t+"J.., tbail' ~ any cWmce ·to gtrt th,4' stanglehold. ~ the eve17 
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day me. of OUflJl&88eS.U is for that reason, Sir,.tJaat it is absolUtely 
~  te prohibit ·.printe. ~  .pr ... ratber. &111 .. ~  ~ 
4)ODlpanif¥l to . carry .OU,' .their;trade:in mprci.tD QUI' pultlie .. _qtilitiee in _.a 
-manner prej\ldieial to. the interests .of t.hesharebolders. '. ~ .. tl'Y 
'to ~ JIl11. ~  uQ1Dpanies which carryon their bWlin.ess in public 
ntiliUes, wbich try to sa.tisfy the public utilities of the public -as public CQIQ-
.penieli,HO that they ,wQuld be lia.ble to very much. greateroontrol by the, State 
than is poasible if joint ~  companieH alone are allowed to carryon 
theHe bUljinesses. In fact, as far as possible, and whenever any partieular 
induatl'Y dealing with a public utilit'y reaches a magnitude, a big enough 
mllgnitu.Jtl that the ~  ~  it renders can eaaily be said to have 
heen ijUtndardised, step. JUust be taken by the State to nationaillie that 
industry so that the interests of the public may be fully and ~  

.saicguarded. 1 t il> J4enerally acceptpd by the economists in different 
coulltrip..i and also by the statesmen in some of the European countriel> 
that such industries should not be allowed to be exploited by profit earn-
ing roncprns. Even if we wish to respect the existing vested interests 
which have grown in the recent past owing to the failure of many of our 
lllunicipalities to supply themselves with their own electricity, to 
develop their own electric ~  concerns, we can certainly makp a 
provision even in t.his Act to the effect that these-existing interests will 
be l'Iufficielltly and adequately respected for a definite and yet a short 
tilllt> so that a little later it would 1>e llossiblefor the State, even as it is 
now constituted on an imperialistic and capitalistic basis to legitimately 
llationalise those concerns and take control of all these companies. 

We can also try and we ought to try to nationaliSE:' all those industries 
(loncemed with communications and the accessories thereof. We have a 
largf'! portion of onr railwaYH now being managed and owned by the State, 
but there are still many important railways in this country which' are 
being managed by companies and we know only too well how these com-
panies have been exploiting not only the investing public but also the 
public as a whole. It is a well kno'wn fact that even this House 
itself has unanimously Il8B8ed a Resolution to the effect that ~ Madras 
and Southern Mahratta Railway and the Bengal North Wt>Stern Rail-
way should be nationaliSfld beeallSt' thi$ Honourable Honse has (lome to 
the conclusion that it is better that sueh an essential industry like com-
munications, and national communications like railways ought to be 
nationalil4ed and ought to" be controlled and run and managed in the 
interests of the people of the eouul ry, in the interef!ts of the Labour em-
ployed in that particular industry, rathH than run and managed by 
companies for the sole benefit of their shareholders and the ~  benefit 
of their managing agents and managing directprs. 

It nui.y be Wondered how it wonld be possible for anybody to define 
these public utilities. It is such a vague ~  it may be said, and it will be 
imp08llible for the State to trY to amend in that direction' this particular 
Act whieh deals with certain' definite ,lind gpedfic ,rievariceS' and -dHects 
Jloticed in -the ~ 0' t.he Indiatt Compft.'niI"l8 ~  Blit, ~  it fs not 
impossible W try to define public utilities as "we find them eVf!n in' oUr 
own country,andl shall t.ake an: opportunity larer on to define them 
_lapeei6c$py and in detail whe'!-' ~ ~ ,,-of an"limendmetJt to' tn,is 
~  In 'the' vtri-y-lllltln'e Of ~  rail1t'liys; 'telegraphS, 
tekphoaes,'radio, ~  b'road688ting, road traffic, have come to playa 
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~ important and essential part. These industries ahould be developed 
88'800n as possible ; we find DOW that the J'ailways are not·so· very 
anxious that the motor industry shoo.ld grow and they are even. trying to· 
thwart its growth bv bringing in all sorts of Bills. W(; tlJ1d alIoin the 
PUDjab and some other provinces this industry is slowly going into the 
hands of a few monopolists who have it in their power to fix whatever 
rates they like and exploit theconsumel'8 of the services they offer, in 
whatever way they like anu they wish.' TheI'6fore, it is necessary that 
it should be laid down as a principle that whenever the State finds it 
possible to nationalise them, they are liable to be nationalised, and only 
subject to that condition any companies may be allowed to carry on their 
bUBinesa. 

There are two provisions in this particular Bill which deal with 
eompromises which Dlay be arrived at between any two or more companies. 
and coalition that may bc arranged between any t.wo or more companies,. 
and also the holding companies. It would be possible under these clauses 
and other clauses of this Bill for various companies in any parti-
cular industry or any two or more like industries in the supply 
of one or more national services to organise tihem-.elves into a trust or a 
cartel or combine, and thus try to exploit the public by restricting the 
output and by raising their prices and even by refusing to supply their 
~  except at a particular price and thus victimising the public. I do 
admit that in the capitalistic conditions and within the capitalistic system, 
it is impossible for any particular company to ensure itself against the' 
bogey of over-production. I also admit that there is an imperative need 
within this system for as many companiefl &8 possible ,,-ithin any particular 
industry to come to some sort of understanding, open or secret, public Ilr 
private, so that it would be possible for them to gauge the demand for 
their supplies, to gauge the nature of the market for their supplies and 
thus produce only that much &8 is really needed by the consumers, produce 
only that m1;lch as can really be absorbed under the present economic' condi-
tions by the consumers and thUB help themselves and help their workers and 
the public. But at the same time it is nece!!S&ry for the State to take ew,xy 
possible step in advance if necessary, in time certainly, to see that these' 
companies are not brought out in such a manner and -to such an extent 
that the public are likely to be exploited, that their workers are likely to 
.be victimised. In thc experience of England and Amari<la and even 
Germany it has uecn found that. these cartels or combines or trusts have 
operated more ofttn than not agaUlfit the public and against the industry 
as a whole and not in favour oftheconswners and in favour of the public 
and of the State. That is why in America specially any number of law8 
have come to be passed to prot.ect the public against the operations of the 
trusts. In England too, even under the common rule of law it has been 
held again and again that these combines are illegal. because they have' 
been considered to be operating against the interests of tile public and 
therefore these combines have . been preveDted from being formed. In 
Germany the State has taken a more constructive attitude. It, has tried 
to regularise the organiation of these ca,rtels. It has tried to control the' 
aetivities of these cartels and for that purpolle it has imposed certain· 
restrictions upon the J;'ights of. these carteill. In the cue of .every C8.J.'tej.-j,t 
~  become. neeesaaryfor the bo&l'd of directors to invite the C(H)p8l'&-
tiQn, active co-operation ~  one .or two .. d.irJtct.or4 aominat,.,d;oby·tIIe.:Sta .. 



In addition to that, the State also fi..xed, and has flxedin the ease of certain 
industries, a,m.unumrate of profit beyond which the shareholders should 
not expect to get&1lY profit and the State also reserves to itself the right, 
to see that the prices fixed by ~  cartels for the products that they place 
on the market from time to time are not too high and are really reasonable 
and withia the capacity of consumers to, pay for uudernormal cireum-
stances. 

Pa.ndit Lakahmi ][ut& Maitra (Presidency Division: Non-Muham-
madan Rural): Is the Honourable Member suggesting that a certain 
percentage or the profitll should be reserved for the consumers , 

Prof. N. G. ltaDga: I have already suggested that one-fourth 
of the surplus profits whieh remain after allowing the shareholders to take 
6 per cent. maximum profit should be set apart for the lowering of the 
prices of the se:rvices that they render. 

It is a pity that the Honourable the IJaw Member has not made provi-
sion for the possibility of the development of these trusts or combines 
and for seeing that when they do come into existence they are not operated 
in such a way as to exploit the public, in the way the public is being 
exploited at present. It may be thought that after all there are not many 
monopolies even in our country and that it is too early to think of anti-
trust legislation to protect ourselves from the operations of trusts. It is 
a well-known fact that even recently the Indian Steam Navigation Company 
and the British Navigation Companies that ply in the Bay of Bengal 
have come to an agreement and have, raised the fares charged even on 
third class deck passengers and they have been exploiting the public. 
Again take the steel industry. There you have an extraordinary instance 
where almost one company has ~ to exercise a sort of monopoly and 
power under the shelter of the' protection given by the State itself. 
Certainly the production of steel is a very essential national neceasity 
and even in times of war pig iron and steel are found to be of extraordinary 
use and it is for that purpose that the Indian Tariff Commission also 
made a special recommendation to the Government of India that special 
protection should be given to such an industry and it is for that reason, 
I dare say, that the Ste,te has given protection to this industry with 
the co-operation of the public. It iB only an axiom that such an indust,·y 
should not, be allowed to p&sll into the hands of one or two controlling 
interests and when they do 80, they should not be allowed to exploit 
the public by charging high rates. 

Mr. ~ Venc&t&chelum Ohetty (Madras: Indian Commerce) ~ 
They are even competing and cutting the rates in order to kill the other 
company. 

Prof. If. G. B.anga: That is another danger. As soon as another-
ebterpri8e enten the' fieJd, they pretend to be in love with the consuruer, 
as my HOllourable friend,Sir James Grigg, does, and they lower the 
prieM. For what purpose' Only to make it impossible for their com-
~  ,'to ply their trade as against them and as opposed to them. 
Soon' 'a.i'tel' they' get rid of their competitors, they raise prices. 
They do not try to "Produce, as they ought. to!, maximun; production and 
thlUl bring down the marginal cost of prodlletlOu accordmg !o the law' of 
~  'returrl8.' On the other band, they try to get maxImum profits, 
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I ~  . achie"ed owy by cutting . ~  ~  and ~  
· 4.Ild thus eXploiting the cOnsumers ag well as the public; 

There iJI another danCer arising from this state of aB'airs, '. Tue ~  
-iaaDd. ·1081D weaving industry. . It employs a crore ~  It bas 
not yet been able to get any kind of protection from this ~  

This Government has. been willing to .,ive them only five luhs. o! rupee", 
per annum and nothmg nHlre. It i"· bcl.-ause they are not C')rgan1sed. It 
'is because they are not big capitalists and have not. formed themselves 
into joint stock companies and combines. But take the textile industry. 
lIy Honourable friends from Bombay, although they are only two or 
.'tlu-ee in number to diree'lly represent the Bombay cotton mill industry 
are more powerful than 40 or 50 of us and they get more support from. this 
Government because they lire au organisf'!d industry. That If'!ads us on 
to the point that these organised industric!; can control the Government 
~ its activities, can influence politicians and legislatures and persuade 
legislatures and manage to get whatever protection they Wllut. 'I'hey do 
IWi need protection but they want protection. Tiley get whatever bountie8 
· they desire alld whatever bonuses iliey dtlllire. The political life of any 
particular countt:' is in danger of being poi.'IOned 'by the develoPlIlent of 
· thel!e t.rulllts and combines. There are trusts and combineH in the cement 
trade in which iiODle of my frieutIB are interested. In the constructional 
trade again, HOme of my friends are interested. Also some of my European 
.friends are interested in tea. coffee and rubber plantations and truat.s 
are being developed CV(ln in the 8ugar manufacturing industry in ~  

.&ind and the United Provinceti. 'fhere il!l ahu0!iL.& ~  in tea, coifee, 
tobacco and jute in tIdi cuuntry. It i .. to prevent tht'-Se monopolie& from 
exploiting the public, not only the public bnt also ~  own shareholders 
· that we should try to take tAle neOOfiS&ry steps to see that the Sta.te has got 
· wflicient amount. of control over their activities. 

There is the question of nationalization. Some day or other we mUMt 
try to nationalise as many industries as pOlBible. We must". nationalize &8 
'8OOl1 II.S possible at least tht" key indURtr1t'!I. l'I\Ieh lUI mining, steel, pig iron, 
annaments, power-prodllcing industries IIlld other industries. But if we 
are t.o nat.ionalize them 80me day or other, sooner or later, 9OOnC1" than 
later, it is certainly wrong on the part of anybody to !!uggest that joint 
stock companies should be aUowE:d to develop their business and develop 
their yested interests in these industries and t·bm crea.t.e their rights as 
against the State for compensation later on. It is a well·knawn fact that 
e,'en in England economists, even . though . thf\lY be wholdlearted socialists, 
:have been obliged to realize the necessity for paying more th8J,l one 
'hundred per cent. compenSation 1'01' tht's\) companie!l for t11C '!lIpply of 
services regarding key industries because those companies have come to 
~  for them!lelves such a terrible control over the political life of 
~  country. And why should we unnecessarily create that di1lWulty for 
'ourselves here in this country by allowing more jointstock ,companieK to 
develop their vested ~  in those industries and those. directionswlwtre 
nationalization should be established as soon as possible in the' interest or 
the public, in the interest of the State and in the interest of t'!yerybodl' 
concerned. It is oocause of the importance of. these tl'usts and. their ~  

~  money. and it is because of ~  ~  of ··the ~ 

,eompanies and capitliJists ill the. ~ ~ ~ ~  ,to . ~~  ~ ~ 



that we are having all this ~  in the internatio$l: ..... tiOill •. ' ~  today 
~ at'e ~~~  ~  ~ ~ ~ OQMtry,Uld,itI 
today we are prev6Q.tedfrO)ll ~  kiDd ;0£ lecWa110D t.bI.t we w., 
~ ~~ ~ ~ ~~~ ~~~~ ~ ~~ ~ ~ ~ 
merCia! ~  ~  us ~~ ~ ~ ~  

of'{ndia ~  .' ... ·Sir.,.,' 88. ~  ~  ~ ~~  ~ ~  ~  Mr. ,s .. .n. ~  put, . .it,. 
the Eut'Iiidian ~ ~ ~  ~~  ~ ~  
companiefihave ~ ~  .this ~ ~  ~~  ~ ,tfYtQ ,eiiCape from all: 
~  bycalhllg themselves "'F;luipPAAJ;!., ~  ",but, DlOIt 
of them are English companies. . N,ow they ~  ~  ,an, ,awful contr91 
and hold over'our' Whole econotnic'life 'in vartous \Ureetion8,-:-C4il1foo, tea, 
rubberplantati6ns, the jute industry', even a large' portion <If the textile 
industry in Madras and Bombay, the,oil ~ ~  several ,other indus-
tries, and I am afraid, ~  even in 'the steel industry,-and they are 
trying to get a control over the textile industry, amo With the collusion 
of my Honourable frlendsfrom Bomba:v who have an interest in the matter. 
Sir, we cannot take 8lly action against them &eaUge the safeguards come 
in our way, but at.least we shoUld try to see that ourindristrialists are not 
enabled to get into a liaison, to get into a oompromise with the monopolists 
of other countriH and thus try to exploit theoonsume1"8 not only of this 
country but of all other countries. 

It is known to everyone how these  intematioDAl wars 8.J,"e brought 
about by the competit.ion that rages so wil41y between ~ various trusts 
and between theM powerful and big combhles. In GermaUYlWd in Italy 
the Governments are eompletely at the beck and call of these trw.i:.s and 
~  and it is quite likely that oUll" Government also may oometo be at' 
the beck a.nd call of our own industrialists. I 1Il118t eorreet myself to some 
extent in thUi. matter because I find that even today our Government is very 
much under the thumb of our industrialisbJ' and capitalist.."I, aided BEl 
they ,are by the European capitalists, and especially the 

~  capitalists. We must prevent that, Sir. If we are to help the 
eonsumers in this coW1try-, we must prevent the growth of these trusts. 
If we are to help the public, we must ~ ~  tQ take, the earliest 
possible steps to prevent' these trusts and combineS from playing all their 
pranks upon the public and the State. ' 

Even in the case of what is known as the' interloeking of ~
ships, I am told that certain f/tvourite children of these industries are able' 
to get the directorships of not one or tw 0 but of twenty or thirty eomp 
pnriit's at a time and are able to draw large salaries and fat ~ for them-
selves. They are even worse than those agrarian absentee landlords. 
Th!': exploit not only the publie but also the shareholders. .All that !hey 
do iR to lend their names-names that in any decent country cannot be 
con!rldered worth anything at all-and yet in a country where joint stoek 
('llmpanil'''' are allowed to ply their businese, are at 8 premium and they 

~ thn!'! able to earn huge sums. of money for tJIemselves. It is these 
Elll'f'}lin!! partners in many of theae eompanies who really are a danger to 
the -joint stock companies and even to the system of eapitalism with whieh 
('lIT fripnds arE'! 80 mueh in love. We JOust .put an end to such a scheme, 
Pond it is suggested by various reSponsible people in the oountry that a 
muhnum Iimii; shoWd be bed for the number of companiePi of which 
individuals can be direetors. Yet 1 bdno proviaion at all for that in 
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Will 'BiUi' ,Aibd tMee' ~  &Iso 'aTe ~  i{Doraht' people .. ~  
bo?" ~ ~  ~ ~  D.ick and Bafry" ~  'be ~  got ~  
decent eDOurh ~  . has an'Incoine, can· .. beeom& Il.ot .onl,. & ~  
bUt a 'lbailaging'direetor, 'uot"of one "totnpahy : only but of many ~~ 
P&1li4!8,he ean:. og«in any amoout of control in . the country:: .And .even' 
though· they baTe 'not ~ niuCib brainsabO'rit him, and even thonghth.ey 
fta\7e not eared to studY anything at all, their names are flourished serosa 
the front pageeofthe ~  beca,*1hereis so much r;n.oney beh.ind them, 
and the Governme!lt simp1y'shivers mits ,shoes before them!' Sir, we 
must put an' ~  ·'to thiS state of thin!J8 also, .. end it is for ~ purpose that 
we should stIpulate that anyone, before he ¥I elected as a dIrector, should 
qualify himself either by experience or by technical. knowleqge. or. 
business efficiency, and that the ownership of money alone and the 
possessioJl . of a big name should not be the passports for a man to these 
comfortable positioll6 of directorships and managing directorships • 
. Then, Sir, there must be a provision. and it must be made now. if 

our co-operation is sought, for the State to be able to take over ~ owner·' 
ship and ,the management of all those industries which concern themselves 
with the supply of the necessaries of the country 8l.ld with the public 
utilities, to acquire them, to purcha..w. them Rnd to run them. Without 
that, it would be impossible for us, it would be a losing business for us 
to allow these companies to come into existence at all. 
Pandit T.a1nbmj ltanta Xaitra: Is there to be no joint stock 

enterprise before these key industries are nationalised f 

Prof. If. G. ltaDga : No, Sir, there should be public companies. 
not joint 9"..oek companies 8'f far &8 key industries and public utilities Bl'e 
concerned. This law should be allowed to come into existence on this 
condition that after a particular period, or whenever the State deems it 
necessary, it should be possible for the State to take over the control of 
these companies and manage them. for the benefit of the public and 
utilise them for avoiding the exploitation of the public. 

Pandit . Lalnbmi Kant&. llaitra : How do you expect this Govern-
ment to do that fOO' you f 

Prof. N. G. Ranga. : Sir, it is only too true to say that this Govern-
meM may not be willing to do any such thing. We made it perfectly 
clear that by taking over the Madras and Southern Mahratta Railway, 
GoverIlDlent will .make a decent job of it. The MadrlUl and Southern 
Mahratta Railway is making a profit and· 1 am told by my friend over 

~ that the Bengal North Western also has. a profitable business and is· 
!JUre to be a profitable business if the Government were to take it over. 
But the Government is so much interested in their British shareholders 
that, they do not want to touch them at all, thanks to our Finance Member. 
Sir James Grigg, who is said to be a great financier. But he knows to be 
a financier only when this Government is losing and he. forget8 t\1&t he is 
a financier when this Government is likely to gain. In spite of aU that, 
we are told that there are going to be two or three Indian Ministers on 
*at side and there is going to be ~ Assembly. 

; .,.. Prilident ~ Honourable Sit' :A.bdu'r Rahim) : All these 
remarlU have nothing to do with the Bill. .' . '. 

r: 



Prof. N. G. RaDga : This Federal Assembly isgcpPi ~ ~  

JQorc ~  UDQIl ~ 1W4 t,o,lt!llP llIJ, ~  8'Wn,' • ~  ~  
~ ~  ,;U, ~  18 8Q ~  U ~  ~  bel.ieye,tba* ~ ~  
~ ~ ~ ~ th.t;pa.rlidu1&:t>t9'&slbn'now 'in'thls ntlfili" 

~ Jl0P& ~ ~ ~  ~ ~ ~ ~~  "thltt", ~ ~ ~ ~ "redel-til ~  ~ ~ 
~  Wist, UJHm ~ ~ ~ ~  ~ 'is,' ~  
~~  ~ ~ ~ ~ ~  ~  ~ ~~ ~~ ~ ~  
tec1;mg ~ ~ ~ ~  89 ~  ~  ~~ ~  ~ ~  
are concern . .  ' 

•  ' • ,f., .. .-,,! ,: 11: ~  I, j I >: . !J 

Then, Sir,oomiag to a few: eJI1allerpQinti, IfiDdtb.$t pro'Visiondfl. 
made for at least one:.third of tM; direetors,:to • be elected by the gener.al; 
body of shareholders, ·for aot tDore ,·than one-third. of, the, directors to be 
DQIIlinated: by ~  ;aDd as for ,theremailling one-third 
opportunity may be 'taken by various interests invofve4 to get ~  own 
m,en >either nominated or. elected and 8O·,on. ~  I do not·Jlnd any pro-
vision what80ever 'either for ·labouri or other consumera. Consumers are, 
certainly interested in: the operations of these Joint Stock ~ ~ . 
.I am ,a.f'raid in the traJisitional ~  before the Socialist State comes into 
~  OOJl8mpem will have' tlQ be represented -by the State it;8elf. . So, 

1Rt! my friend Dr.· ztauddin Ahmad 'put it yesterday, in the traDsitional 
stage, let GoverllJDellt nominate ,on the. advice of, themill.owner& or the 
Joint Stock Companies ,and the workers intereated in them at lell8t one 
director in every company. But that won't go very far. There mUBt 
be directors representing the interests of the workers who are interested 
in tlie operations of the company. By this I should not be unde1'8tood 
to say that I am personally in favour of a mere co-partnership between 
workers and employers. Even in England·' the workers have refused to 
send in their representatives as directorsbecanse they thought it fit not 
to co-operate with. this capitalist system in its tr8JUlitional stage. They 
wili rather wait lUltil they are able to establish a full-fledged Sociaiist 
State. But, as things are here, even in their own interests, our capitalists 
and their protagonists, the Government of India, ought to be 'Wise 
enough to come forward '\lith the suggestion that they propose to ~ a 
place at least for one director elected by the workers employed by any 
particular Joint Stock Company. They have not done 80 and it is well 
for them at least now to" come forward with such a suggestion even if they, 
wish to save themselves for a little longer !than they can possibly do, 80 
w1ithout it. 

Then, Sir, I come t.o the big bugbear 'of this Bill about which so much 
has been talked and written in our Indian press, namely, the managing 
agency system. Sir, I know that my friends from Bombay ana 
Ahmedabad are extremely anxious to have this managing agency for ItS 
long as possjble because they only know what benefits they have been able 
to derive rightly or wrongly,legitimatel'y or illegitimat.ely, with the aid 
of this particular system. ' '.-

lir B. P. Modr (Bombay Millowners' Association: Indian Com-
mprcl'): You mean to say what henefitswe have been able to confer. ,. 

Prof. N. G. Ranga. : Yes, Sir. We ~ askea : Look at ~  
and the great palatial buildings there: look at the Malabar HIll ~  our 
oWnJ)'ltlati8!1 bttildingll:there! look at the mills: look at the chImneys 
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iffPtof/M-.&.'RMl'ltL'-1 ',. ',:1 " !. ,,"", !, • , : ;',;)1,:; ,,)/ ~  

Qd:lIJl ~ ~ ~  01' ~  which. al!e 'e6lb1,.' diit ~ ~ t":::t1t1eB 'Dot" 
~ ~~  ~ ~ ~~  ~ ~ ~~  ot1ofitifbtltjptC ~~ ~~ "Hil/fe' \ 

~  '  , 'ot th·, eo"-'" .. ~ .. 'the' ~ ~ S  of' 'the e:owi" I, 

~~ ~  the' ~ ~ ~  " ~~ ~~ ~  tiidm"tad,J 
~  ~  'mtiDi . ~ ~  counfiiH;$" ~  

~ ~~~~ ~~~~ ~ ~ ~ ~ ~~ ~ ~~  
~  managing .agency, system' This reminds roe of an ~  of' 
mine' 'i . Theftl . were 'IWmtROtilillated' Indiaa CiWl ~ . IndiaJlS-:-not 

~  this ~  ......... aBd they 'nt'", there 8000:after the war. One of 
them ~  bad eBsayJ 'H& went to his don, '11' terrible fellow at 
Od'Ird; ,.iid that man turned, ~  1U1d eajd. dterfl.iugina-this e&8a1' 
olFbis' fa.ee in,tbe preSence of .. ill ~  ,M,DoyOu, not ~ 

Ettgla14d is die ,best ooiln.try in tha .. wbrid.,: Ox.ford is: the, bMt Uni\-ersity 
~  Balliol _the best:eoU.at' Oxford, audl,'myself, AI!) 

the' bM dOl\ at'Btllliol,aad 80 am' the belt dQn in 'the world 'and how ~  

y<minwlt' tim best do!t'in the rwhele ~  l.rtkt seems ,00 !lle ~ 

kind of logic ,that my friend seems to be _mOllS 110 displq,.in this, Houee. 
Il.'tlley> have JXI.I.de, anyoontritJution at all., 'it is in the sMpe Otf ~  in 
Afu1l6dabad and Bombay; it is in the. shape of; shuns inllU other 
COU')'l'i€8 ; itia in tbeshape of absenteeism of; workers which is fOfceJ 
upon them because of the rotten condition of working; it is in th':l ~ 

Of'M81lY an alxwtive strike of theworke1'8 beeause .tBey have not beeD 
able even to strike against the8e people, 80 powerflll the»e milloWllers have 
become that . they are unable to stand even: on their own legs. (An 
Honourabte J[6'!1'ber: "Shame" 'I) It is .an uaparliamelltary word. 
So, we are told by you, Sir, and therefore I obey the ~  ()f the Chair 
Ih1d do not wish to use that W(lrd; eYeD ia ,pi" ,of the ~ of my 
friend. Sir, they have dome something. There u; a certain IArooUl,lt of 
progress in our textile industry a.od several other iudulltrieil,· Lut they 
haw been paid amply for it. 

AD Honourable Member : How :much , 
Prof .•. G. Banga : It was madoe perfectly.clear ,that lPy, H9Ilour· 

abl ... friends like .sir H. P. Mody and others in Bombay and ~ 

purehase cotton on their own account first of all IJnd bide" their t409 to 
sell it to the company when the prices have gone down and keep it ~ ~  
~  when. the prices go llP with a. view to selling it again at a profit. 
In this way they make money both ways. If it is thought that lam 110t 
qui'tefa4- to the managing agency system because I happen to be a 
aoci,list, 'I w:ou1d only like you to hear my ~ 8.' lew extracts from 

~  of ~  , 

B&bu BaijnathBajoria (Marwari Association: Indian ,Commerce) : 
Why don't you try that experiment and make money T 

Prat .•. ,· O. B.anga : I am not, in that Ene, I will ,nO'Y'l·e.(l.d a few 
sentences from the Minute of hissent sent in by' some ot ~  : 
_  q In lIeveral casell, the existing managing agents, along with ~ predeCellllors iii' 
iDtenIIt., ha"e ~ ,In 011.00 'tor .eTetal deosdee." . ,,' 

. I think for seVeral generations. "  . ,l .. ,": ,.' 
f' U·'l'IIt! emJ,1umtmti e&medby' "them haTe grei.tl,.eaIIitClecl ae 'HmunelfatiOa' whiCh 
the Managing AgentB can hereafter pollllibly get under the restrictionB ~ by. thil 
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Amending Aet. The industrie. that are well eatablillhed can no"" thrive without the 
drivini force ot the Managing Agents," 

. , , 

aoo()rding'ro, them, Dot ~  for.I do not believe that they hav.e had an3 
drlvini foroeat all. I would soon answer that point. The )linute of 
Dissent ~  : . 
" aad on the whole it would work to the advantage ottha coaununity if tbey are 
relieved of tbele eommitmenta and their. energies are diverted. to more fruitful .chawla . 
BO that the growth of new industries mar be faeiiitated." . 

Well, $ir. that is & Bu.fIieient c()ndemnation of this particular 
ma.naging &g&llqy Bystem. New indwrtries have not come into existence 
because of this system. This incubUB of a managing agency system has 
drawn for itself all the vitals of our own industrial system. 

Sir, here 'is another Minute of DisSent which IS a more just and ~ 
~  one, written by my Honourable friend Sri Krishna Dlft!t& 
~ ~  -

It ThieiS the m()llt tmportimt el&ule of the Bill as it dealw with the system .1 
maaagillg agenetes which haa rightly iDBurred a cOBllderable amou1It ot publie ~ 
pleallUre of late. The SYltem baa been BO gJ'OI8ly abused that the eon1ldenee. of . ~ 
invllStinr public in the joint stock eompaD.iea has been greatly maken." . 

-He himself is a Director of three ~ 

" And thus the system has retarded the industrial advancement ot the country 
which it claims to promote and wbieh e&Jl be i1l1018 j1l8tificatioR.. Tbeese · ... inn 
this system has been thoroughly stated in variotll publicatioBBwMch are easily avail-
able to an wbo desire to have them. Theretore I need not go into it here.8u1Bee it 
to lIBy that the system hu not only beea greatly abused but ~ baa not ~  

efficient in its working. Whatever ita justilleation in the putl" 

-Personally, I think there was none at an,-
"  I don't think there i. an,. need to retain it now. In theee days of lursin« tide 

of BOeialillm, when em the ~ States are taking to the BOeialiltie methode of 
produetton ill many -.ay. it ill behoves UII to _y that we can't do without the managiDI 
oJte1ley system for lOme time to oome." 

The Honourable the Law Member llAid that he had come to know 
recently what a tremendous amount of contribution had been made 
towards the industrial d6ftlopment of our cOllntry' thrcugh the managing 
agency system. 

TIle BoD01ll'ftble lir Kripendra '8trcar (Law Member) :  I d!) not 
Ulink I said. that. 

Prof. K. G. B.a.1ip : Then I stand correeted. 
. The Bonour&b1e Sir Nripendra Sircar: I knew that long befor'e 
not. recently. 

Prof .•. ' G. Bailga ~ lam glad that the 6apitalists of the country 
hltve secured the services ofa convinced champion of this managing ageney 
BY'8tem.. I would only draw your attention to the facts that were detailed 
~  in this House on the oceaaion whentbe Motor Vehicles Bill was being 
dliscUfil8ed. Here is a new indUBtry that h&li come intoexisience. In spite 
of this Government and without the eo-o.,eraiion of my Honourable friends, 
the managing agents. it bas grow", in ,.,Q.,..M&I)omeJlalmanner duriDg the 
last ten years with the help of a few sman! peo,llie in ~  par!s of 
India. Crores and ~ fb.Ve8ted tOday' in that industry. 

~  lalQls of people ~ ~  ~  ~ ~  and I ~  sure 
~~ ~ ~ ~ ~ ~  ~  e¥lp}oyed Jon ~ 
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~  textile industry of which my Honourable friend" Sir H. P. :Mody, 
l1i'thinpokesman. It has become possible for this motol"transpbrtinduatry 
to come iilto existence in such a short space of time andeStabliilh for itself 
such a great place in this country, as to threaten the natiotlal railways and 
'threaten even the British Government and force it to bring fOrmlrd'two 
'BillB,two futile Bills and useless Bills, of course, and yet Bills which 'have 
to be sent for circulation because we could riot swallow them readily as 
"they-wanted US to do. All that cOuld have been achieved 'in this country 
'in Reveral other industries even if this managing system had not been here. 
If only this managing agency system had not been here ..... . 

The. Honourable Sir NripeDdra Sirc&r : Why don't you start a 
FaPanY T . 

Prof. H. G. Ra.nga : I would very much like to take advantag" of 
the advice given by my HOBo-u.rable frie,nd, Sir Nt:ipeo,dra Sircar, since he 
hils done so well in bu.ain.ess, but pel'8Ollally. I am qoppowed to this kind of 
business and therefore I db not propose to go into it· because it is walking 
into the ~  parlour. Ido not WiSh to go and h«>bnob With the class 
of people who live only by the exploii,a.tion of, the mas&es 88 well 88 the 
shareholders. 

1Ir. 1II.S .• ney (Berar Representative) : What is the value of the 
share of this valua"6le' industry T 

Prof. N. a. aa.nga : What industry T 
Mr. N. 111. Joshi (Nominated Non-Official) ; The industry of gas 

making in this House. ' '. ' 

Prof. ,)J. ,U. Rang. ; A special officer· was appointed ~  drafting 
this measure in the hope that he will advise t6 the liking of the Governmeni. 
Unluckily for the Government and quite unusual in the annals and practice 
of special officers, this particul!ll' special offtcer has ~  tolerably 
.good report. 

fte HODo1l1'&ble Sir NripeDdra 81rcar : That 'Wall expected. 

Prof. N. G. Ranga :  I am g-larl that the Honourable 'the Law 
Member has at last expe<!ted the' ~  Ilt the' rl,httime:and-iit the 
right place. The special officer said that within twelve months afUit· the 
conling into force of this ~  ~  this maaaging, agency qstem 
fo,pould go. The Government.,of ~  wow.d, not ,agree ~ it would 
riot Buit them. The managing agents are their bosom' friendssridho'W can 
the Government deal such a 'death blow to this incubus of managing 
~  Sb the Government came,fontard ",jth fl.rSm ",hlehgoes against 
tDe report of the committee whieh wu.appoillted some time'ago and which 
:"l'ecommended that this Managing- agency system should be aboliabed 
within five ye&l'ft after the law was passed and the Government have come 
forward with, the provision that the managing agency system $hould, ,be 
~  It further lease oOife for 20 years: 

'l'h, ~  .• lfrlpencha Itn.m : No, no. , 
" "Prof. H:G ....... :-Thel) how ,many years,'· 

~  ~ ~  'llh. ':. ney: ~  
tiut after 20 years t:hey caD ~ temdYed'by"a'lpeeiat te8all1tlOii. 'Wena;;-e 



reduced it now. I am sure my Honourable friendbM_ pot .read. ,that 
report., , '.-

.' .",1rof. if. G. B&Dg&: 1 do-confess that in spite oi Illy industry I have 
not been able to read that report, but I am relying for my informatio,n 
~  Oncor two Members of this Select Committee of which my Honour-
able friend is the President. Well, it was 25. The Governm.ent of India 
says," No., we have done ,better than our committee. We want to get 

~ . it, i,n ,2Q ~  ".'I'he thing is that they do not want to get rid 
of it in 20 yeanl. They give them 20 years' time and thereafter the share-
hulders ~  have a ehance of having them or continuing them or getting 
rid of them. But there is II. special officer and his report is a more recent 
Qne. Why have they dismissed it 7 Is it not because of their affection 
lor the,maaaging age,ncy system t If my Honourable friend, the Law 
.l-Lemher, has always been aware of the efficieneyof this managing age,ncy 
system and the services· that it ,has rendered to our industries and so on, 
,then certainly he should have put in a stronger and abler defence of it 
th/ln he did the other day. I daresay he will do it later on when he comes 
to ,answer the ~ that 'will be made when this managing 'agency 
system will CQme up for dWcussion,andI hope I will have an opportunity 
of answering him again. 

nut, Sir, the gravamen of my charge is more against this Select 

1 P.lI. Committee than even against this Government. The 
Select Committee simply seems to have been persua4ed 

by this Government which is interested m these people. 1 do n()t know 
when the Government has come into a compromise with the millowners 
find the managing agents, but certainly the Select Committee had no busi-
nef!S to barter away the rights of their Shareholders as well as of the public. 

~ S ~  Committee knew only too weUwhat havoc this managing Q.genc;y 
syiltem nBS ~  in this country. (Interrnption by 'Babu Baijnath 
BlljoriA.) My Honourable friend, Mr. Bajoria, is very impatient. I hope 
he is not himself Ii managing agent i if he is one, I can only ps,k' God to 
'!Ia-ve us from such managing agents, '(Laughter.) Sir, if the industrial 
system of this country has made such slow progress as it· has done, if the 
industrial .system of this country hasn<!t been able to stand, on its own 
teet . ~  in spite of the protection, the unconditional and one-sided pl'o-
tection that haS been offer.ed to them" and if the ~  system is llot 
~  a position .to assure decent living conditions for their wQrkers, it is 
mostly ~~  olthis managing agency SYfJtem. The sooner it is got, rid 
.of the better it is, better not only for this country, not only for the public, 
not only, for the workers, but also for :the' capitalists themselves. (Sir 
~ '.P.Mody : " Rubbish! ") Yes, it is all .rubbish ; the Czar was sayiIig 
': ·itis aU rubbish ", the Russian nobles were ~  " it is all rubbish If. 
Tbey were clanking their-wine gll.8ges and drinking one another's health 
wben their palaces were being ~  i and my Honourable friend, Sir 

~  win also be ~  the same thing when our chBilce comes to 
~  ~ this. (Laughter.). Tberefore, Sir, I hope the House will realile 
tHe ~ S  thesituati()ft thatw.:ereated by this, managing agene1 
System· and will agree with me m condemning it outright and in givin« it 
••. .early notice as possible ~  frottlit. 
. .'There'js(meothei''SD1aU" matter _d;that is. the question· of ~ 

dOll.' lb; lIonoul'&ble friend,· the La.". Member, liimself. has' helped ~  
~  ~  that \lINai:ly ,iIi the ,eim' <Jolil'ts' Uk ·8U.oh' 'e.ircUinstaneei, 
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when the use for a particular system is considered to have evaporate-d, no 
compensation is o1[ered. Then ...,hy is this eODipensation ~  here I 
1& this managing agency system going to be tel'minated beeaUBe of the 
.ill and ~ of tbeshareholders Y No. It is this Bill which is 
.proposed to be p&88ed that is going to give this . partioular right to the 
shareholdel'lS. Otherwise they would not have had a chance of gettina 
rid of it in 20 years.' And when this law is givingthia partieular ricM 
to the shareholders,-the shareholders who have been ISO much ex;ploited 
all these years-why should there be any provision for compensating these 
people f If compensation has to be paid,-and 1 am afraid very many 
Members of this House are rather very much in 10"\"6 with this idea of 
eoDlpenaation,.-then I would oDlysuggeat for the benefit of tile eapitalistB 
themselves, that the compeD8&tion paid Bhould never exceed 50 per eent. 
of the salary,-only salary and not other emolumeuts,-that is liable' to 
be paid to him. I consider that to be a wrong thing-to do but eVen wrong 
thu..s are liable to be done. I' am anxious to get k'id of it and would ndt 
pay more u.n 50 pel' oeBt. of the salary that would fall due to them. I 
do .not eonsider that they desel'V'e any payment but if any payment is to 
be made it must be the minimum possible. (Mr. B. DIM : " Ten years' ") 
Yon fix the number of years. I would leave that to my Honourable friend, 
Mr. B. Dits, who rose yesterday as a champion of -the managing agency 
S'ystem. Sir, it is l'Ilther a pity that one who is not a capitalist should 
~  toe cause of the capitalists, and one who has no chance of any 
day becoming a great capitalist should die out of his love for the 
eil)litalists ; and that is the plight of my nonourable friend, Mr. B. Daa. 
(Laughter.) There are some in England and in every other country who 
wonld obly do everything to hang on to the apron-strings of Ducbessel, 
and in our cOuntry too there are very JIl8Dy who would like to be tabu 
'as frietldsof the rich. .And I hope my Honourable friend will soon ret 
otit of the Indian Merchants' Chamber or the Indian Merchants' Associa-
tion so that he can go and keep excellent company with his excellent brother 
~  in Otiaaa. . 

There are the ~  What iB to happen to them' We are not 
told attythinr yet. If a company is going to be Wound up, then whatever 
BalaryAlld ,.hatmr ~ &1'e in arrears are to be paid ftrst of all, and 
thtm the reSt of it shOuld be ~  amongst th" shareholders and 
Oftd'itUrB aM a:11 otMr people. (Mr. Husenbh,u AbdtdkWhai Lalje,: 
" Thllt is Ute preVailing law. ") And some conditions are made i.n order 
to improve their privilegeS in thilt regard. Bqt I am not ~  with 
ihit. Even in the ~  eitiMDlataltces when the workers are not power-
fill, whim Gb\Tetnlttent is ilOt for the ~  and when the political parties 
of -thecounlry ha\'e not ~  thoroughly socialistic in their 
m@nt.lity, it is nllCe88ary t118t due pl'ovlsionshould be inadehere. I Iitcl 

~  ~ ~ of' the Sttla'ries $hould. be reserved f9r ~ ~~ 
eeJiem. es r 'Rl'I that ~ salary maybe set aside for tbe ~ 
~  bene6t and· uplift tJ/ the Workers, in t'be eotirse' of oile ~  Iteam 
that.iIi the 'ftLilWay.' ~  ~ salar:r js ~~ ~  ~  ~ 
prOVIdent fmlll mtd15d .. ,.''l __ Ve is granted to them with fuU pay tJ1a 
~~ ~  I "'BIll, simllai priVileges· to lie estlended' to 'allihe ""orkerl 
~ ~  .ibf·:all 'tbe!j()inttBtadJt OOIIlpanii!R.!81ld·'t 'W&llt JJ\'tI)..tdUt fUfid! 
~ ~ -$'gPi&ed oarnp11ls6iily. ~  co:ilMlwould ~~  ~  



\;1 ;,,'. 

tion, subject to that provitlo i.Q this traositiou.l stage, to allow worker. to 
contribute a part oj; their weekly payments ,that shou14 be made to the 
provident fund. But a provident fund must be organised ; otherwise the 
workers cannot be properly protected. I see that my Honourable friend, 
Mr. Joshi, is not very much pleased with my suggestion that workers might 
pay some contribution. I stand (Jorrected, beeause he knows much more 
about these things than I do and I hope he will give expression to the real 
needs of the w(jrkers and also the best manner in which their interests ~ 
be protected in these industries. 

To conclude, Sir, I want steps &lao to be taken to prevent at least non· 
Britishers from having any more c9ntrol than they have today over the 
economic system-I will refer my Honourable friend., the Law Member, to 
th!) report of the External Capital Committee : they have made very 
halting ~  It is a very moderate one--:-there were very 
many dissenting minutes...... ' 

The Honour&ble air ~ SireK: There is nothing in the Bill 
about giving any preference to British capit&lists ..... . 

Mr. Prelident (The Honourable Sir Abdur Rahim) : I think the 
Honourable Member is giving u.s mOre information than titere is in the 'Bill. 

Prof. N. G. Ba.nga: I bow to'yourrwiDg. Sir; but we make our 
~  only to help the House with more information than my Honour. 
able friend has thought fit to give us. I want certain steps to be taken 
to II6e that the apprlmtices are properly trained even in companies whieh 
oome under the control of Europe8ll&-which are under their control no. 
or which may hereafter come under their control. I want steps also to 
be taken to see that a minimum number of directors are elected who are 
Indians and a certain amount of 60ntrol is gained over their ma.nagem&nt 
by 'Indi&rlB as well as by the State-by the Indian shareholders as well as 
the workers. I know only too well that in the Assam tea planta-
tion •...... 

Th& BOllOurable Bir lfripendta Sitc&'t: I thought my Honourable 
friend !laid he was concluding. 
Prof. If. O. ltanga : Yes, this is all in conclusion. (Laughter.) In 

the Assam tea plantations, they will not even allow doctors for the IndiaD 
wOrkers to go into their plantations--they will oot allow any canvassing 
agents for, elections and they will not allow any right to be exercised by 
the 'Wol'kers there. These plantations are being wOl'ked under the Indian 
Companies Act and therefore every possible step should be taken" every 
po!!sib\e avenue for reform should be explored by the State, by lJlY Honour-
able frierld, the Law Member, who in the committee stages has got R 

~  amount of patience. He shouJd try and introduce as many 
!latiitaiy amendments as possible in this Bill and accept as many of my 
Itmen'dmeots ~  the amendments given notice of by my IIonourable 
friend. Mr. Paliwal, and severai others, and It,elp the public in this country 
t6 ~  trom the exploitation that .has ,been carried on and that 
,is :likely to be .csrried on by 'the managing agency, ~ and /,IIso by th' 
boams or direetol's'ot these various joint Ktoak ~  tpatare gom, 
lb' be ~ ~  andheshoul,d ~  constituf:e ~  companies 
to :(lIlfT'y 'on ifl'l8iIietils iii public utilities and \ey ~  
." I.ot"":' .... 't" 1 .. ~ ~ '.;' \ "L , 

',;,(;!rlle:AssemelJ1!Dea ~  for ~ ~  ;Pa&t'T1to oftllt 
Clock. "/,,''', ';',,:' ~  ,'; 
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. '" 'l'he .Assembly .re-assembledafter Luuch at Half Past Two' of . the 
Clock, Mr. ~ Prt>$ident (Mr . .Akhil Chandra Datta) in theCh'ail'. 

,t":· 

, •• 8uahil Ohandra Sen (Government of India: Nominated Official)·: 
,Sir, after the eloquent entertainment which we had at the hands of Prof. 
R.nga on the principles of Socialism as it should be translated into the 
Indian Compan.ies Act today, I do not know whether dry questions of 
law, which I intend to submit before my friends, will attraet much atten-
tion, but I ~  Sir, they will, in &nY' event,form a detraction. 

Sir, I was glad to iind yesterday from the speech of my Honourable 
'friend, Pandit Govind' Ballabb Pant, that there is hardly any dUference 
'of opUrion that' the present Bill is 1Ul'doubtedly a considerable advance 
'on the existing provisions of the Act. '  I was also very glad to find, Sir, 
that it was recognised that we on this side of the House have at least 
tried genuinely to ~  ~  of 'the eming abuses. Where we differ 
is, Sir, 'possibly as to the degree to which this Bill should go. It is, after 
all, a question of degree, and I, think on the main principles· both sides of 
~  House, e,re ~ .. 

Sir, with your permission, I shall deal with iOme of the specific 
auggeatioD8 which have been made by my friends on the opposite side, 
but before 1· do so, I crav,e the indulgence of the House to proceed to 
I!numerate eertain main principles which undoubtedly are well-known to 
~  Honourable. friends opposite; Sir, a joint stock company is, after 
.. U, nothing but a partnersaip in the glorified sense. with a large number 
,of partDerH, and it is governed by special rules intended to do away with 
the difliculties of management. In fact, Sir, the whole scheme of the 
Act is to have a centralised management. It is nothing but a ~  

~  of working a co-operative business enterprise as Sir Frederic Palmer 
put it. The normal feature of a company is that the business is carried 
on by ~  chosen on behalf;of. the partners whomr, tP,e ~  of 
the Act are called shareholders, And, l&&t1y, Sir, the most important 
{,Jling inajoint stQck company is, as my Honourable friepdB are aU aware. 
~  every individual member of that corporation runs the risk of being 
';held to be in a minority, ILnd runs the risk of having to acquiesce in the 
will of the majority, ~ long as it ~ not amount to oppression or fraud 
on the minority. Sir, bearing these principles in mind, I will go on to 
discuss some of the s,uggestiOllB which have been made :by my Honourable 
friends opposite, and I think I shall be able to ,c,onvince my friends that 
some of the suggeStions which have been made undoubt.dlyin the interests 
.of the individual. ~  can be easily left ontrar the present. 
]'tow, Sir, if we analyse, the provisions ·of . the Bill which are really based 
,on a Report which I made so,me time ago when I was asked togo through 
the available materials and to make my ~  as to the deair-
able .amendments of the Act, I think it will be conceded, that the maia 
abuses tor which' remedies were required could be, classified under five 
heads : ft1'8t1y,' the. growth of mush'room companies ~  the' cliecJriag of 
kandnlenteonl'panies; secondly, the complaint that sharehoJ.d8l8we.re 
ignored and' kept ~  the dark' by the. people in charge of the ~  ; 
thirdly, tile abuses by the direC"'.ors ; fourthly, the abuses of the managing 
qew:y..-.em ; 'andlutly, ;,Jtat 1 may 'call thenon..aisGJoaureof mlderi"l 
information to the .shareholders ..... 0-"':" 



" ~  !  . ~  ... 
Ttm INDIAN COMP.UflBBiAJIEIJDlIlB)1!JI) ~  

Pa.ndit Laksbmi Kanta Maitra: What if,; 1lie ~  t 

Mr. Sushi!' Ohimdra Sen: The complaint that shareholdertl were 
ignored by those in charge of the management as to the aff'airs of the com-
vanyo 
.' It was really, from that point of view· that 1 made my Report, and 
.for ,the purposes bf my argument, . Sir, 1 will shortly try to analy.sethe 
provisions in the' Bill which have been adopted and which are· intended 
to remedy theSe evils: Sir, on the first point, as my friends, who have 
all ana]vtied the Bill by this time, will find there is first:ly elllU8e 52 of the 
Dill which refers to the. stiffening of the provisions of section 137 regarding 
investigation into the affairs of a company. I think it will be admitted 
that the provisions of clause 52 are undoubtedly an ~  upon 
.the old section and it undoubtedly gives more latitude for inquiries than 
'it originally' did under the AClt. Then, Sir, we find the provisions of 
section 101 ot' the Act have been considerably altered. It was common 
knowledge that dishonest company promoters used for the purposes of 
their own convenience to ~ a very nominal sum in the Articles of .Assoeia-
tion as minimum subscription which enabled them, as soon as the shares 
for that amount were 81lhscribed, to begin their a:ctivities. Once a com-
pany commenced its business, there was nothing to prevent it from 
.incurring liabilitieS,entering into contracts and otherwise; acting asa full-
'1ledged corporlLtion. Nobody really looks into the details of the capital, 
nobody knows or inquires whether a company has started with adequate 
Or with wholly under-capitalised share capital. That, Sir, you will find, 
,has been considerably improved, and now the minimutn Bubscripti«m, 
although it has been left to the Directors, must provide for certain things 
which· it hi essentially neeessary for a 'company to provide before it can 
'legitimately eniJ?ark on its career. . 

~  S ~ ~  that ~  and 'other undesirable persons b,ave 
been ~  ,irpmbaving any hand in the management of the company, 
,and that is :tob,e;found in clause ~  which is .8 new departure. We have 
in the amended'seotien 130 (brought about by elause64) p.rovidedwhat, 
according tome, was B .most,.patent defect in the old legislation as regards 
1he oookH of accounts. . Thl'lnl.was ~  in the old law to say what books 
... company;w,8B bound to' keep, and that bas been .now proviqed in clause 64. 
!,rlten Y04 eome ,to.clause 76D ~ which the duty has been east upon the 
.auditors· no.tollJy to .certify the balance sheet and to make, their report 
hut ala,,' to w.aJte .... report as to whether tbe com.pany ~ propel' bookB 
.aa(provided,in the.4ct. .Then we come to the .provisions wprobwere badly 

~  reg&fding safety of the 'J;Ilonies and securities' whi.ch mushroom 
~ ~ uSf\,d to ~  aud which they used to fritter away without 
.any. compunction at all. I refer to section282B in the Bill under which 
you wiUfiudthatproper safeguards have been made for the .purpose ~  

~  ~ sec.nrities .. ,Takingall these into :account I think my 
~  ,£.;ieuds . opppsite will aR'Te8. with me that so far as the drst 

~  ~  tq caILit.80, wa.<i concerned, there haa been 
.. ~ ~  the"evil and I .have sincere hopes th,t if,itiB 

~  proper li;nt'¢! the-, rem(!dy ,w()uld .. soon pl'ove adequate iu ;regf,rd 
.tqtth4\ ab\l$es fol' w.hwh, it w.-a JPf.ant.· . , .  .  . ,. . 

.1"1< ~~ ~  .tIj' the 'ReconB 'ope, ~ ~ ~ complaint oltha ~ 
holders that they ~  in· ~ 'dal'k liy thOSe m eharge of the itiatlage-
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ment .. 'When' I exainined the materials I .cunEl to :thli' C!\:rirdlu.1bn,: ~  
to my' regret, ·that the directors 'did, ~ the ~  ~ caeesL ~  ~ 
shareholders in the dark. To meet this, the prOVISIOns m the Bill ~  
ba'Ve been made may shortly be referred to as clauses 16, S~ 41:; .44, 
wheh you will ·find, that access to books giving information uto.the ~  
of shareholders the directors and managing agents, the coDtracts In Whleb 
the directors al:.econeerned, the resolutions . passed at .the meeting,.cf '!hare-
holders aud other relevant matters have been provided for. These 

~  will DOW be easily within the access of the shareholders. 
!Then we fin4 that there is a provision tor a compulsory report by the 
.nrutol'S and for a profit and loss account and there is a provision fOr 
·the eompulsorycirealation of these documents amongSt the ~ 

'holders, a provision which W88, in my ~ very badly needed., This 
:hM been provided for in elauses 65 and 66. 1I0upled with the provisioilS 
of clause 132 which make compulsory provisions for the holding of 
meetings, I think I can safely say that so far as the inner working of tbe 

~  is concerned &lueh more details will now be av/!.ilable to the 
IMreholders than there u!leEl tQbe under the old Act. . 

WeB, Sir; IwiU crave now your leave to dispose of one point which 
lnilJ mBdeby my Honourable friend, Mr. Ana.nthasayanam A.yyangar, and 
that is about the audiwrs being made independent of the management. 
~ fir.st blush it seems a vety reasonable proposal, but if you come to 
anatyire it and if. you come to see what is wrong with the present system, 
unless yon start with the.presum.ptionthat the management is, of 
neeCllllity, a body of thieves and cheats and unless you also presume that 
the auditor is an impecunious person who depends for his liviDg upOD. 
onf'! single audit, I do not think there is any chance of the auditor being 
coerced' or rather sttborned into making any report which he does not 
like, The provisions of the law give him the right of BecleM to all the 
books and documents. He is under an obligation under law to .. y 
'Wbp.thel' he hlld access to t.hem, whether he has got all the information. 
What, then, is there to prevent him from giving an honest opinion f()r 
"the use of ~  T It may be said that the management will 
not elect him at the annual general meeting if hfl 'goes against them in 
his report. But may I remind my Honourable friend that it ill not the 
direetol'l'l who have the right of dismissing him from his POllt' ~  
'the law it is the majority of the IIhareholdel'll who have that ri«bt, and 
t  . cannot believe th.at if in the interests of the IIhareholdel'llhe makM 
a report, a genuine report pointing out the defects or the abuRPS in the 
¥tanagpment or int-he aceountR, the shareholderS wilt be so foolhardy all 
:ro t!et riil' of anybocty who has striven to bring to light thing!'!. which are 
~  their ~  1-0 know. That is one aspect of the thing. 
"Th,eotllpr itspect is, T do not know whether my Honourable ~  
M,.: ~  thought, ahout it,-the only other alternative that 

~~  ~~  ~  very nnmerous opinions that have been received 
ill thftt A pafl'et . of andltots S'houldhe made by the Govemment to whom 
ntftflf ~  the tigbt Of appointment of "uditors .frMn filUch a panet, 
The right of Rpnointment woulrl undtmbted1y have to be ~  to the 

~  01';,,,.,ther ~ GOV6rtlor, Gen6l'a1 in Council .• lIdj,t,:dp not 
~ ~  ~  frjeud.,MJ.'; Ayyau.,pr •. y(o\lld. ~ 



.; j:",:, ~ 

Mr ... ADaDthuayaD&Dl Anu" ~  llIi1Uiots ;a*d 
(;JUttUbr.: }jOllrHubNlmMnBu.nU).: 1 ~  ~ :ao.rd..,.Qf ,CQrJtrol 
OJ! Ai Boardef: TrIIItle; , ,; I, 
,'" lti:'SUlhu mW.dn hn:l am obliged to my ~  

~  ''that in this COl1Dtry ~ is no 'Board of ~  ~ othe, 
board whicihean take; ~ plaee. '  " '. . .': .. ~  ' 

, -.' *". ~ ~  ~ : Or a ,Board of ~~ ~ , 
c,; .• Mr. hahn, OhandraBen : Under the 'presents),stem, the Board, of· 
~ ~  with ~  the .qualiftcation.s and' ~ ~~  
eet:tifteates. Possibly, by 15tretehmg It DUght e'Ven be asked' to ~ ~ 
feT the eaneellation' of Ii certijicateof com ~  but that is aoout an.' 
How. 'does lil;rHonourable fHend suggest that the Board of ·,Aceo,p,ntattCy 
cOUld be asked to ,nominate persons to act as auditors' Which is the 
better cout:ae' To leave it to such a body, who are not aware of the 
needs and 'the' problems arising in the company or to leave it to the share-: 
holders who, as r have pointed but, it is most unexpected would be ever 
willing to give the go by to the services of a man ~ has striven to serve 
them by disclosing the abuses and ,(iefects of the management', . 

. 1Ir, 8. SMyamurti(&dras .City : Non-Muhammadan Urban) : )1&1 
Iuk .a qUEfitlanof my Honourable friend' Have Government eJt&1lliued 
tiH 8uggestion. which I read in the evidenee, that managing agents should 
b& prohibited from canvassing by obtaining proxies and otherwise, fOl' the, 
appoiDtment of 8 particular set of men as auditors' 

. Mr. StlShil Chandra. Sen : I did look into that, but I am told that the 
Leader of the House will deal with this aspect of the question and I will 
accordingly 11Ii)t try to answer my Honourable friend. But let me assure 
my friend that there is a good answer to the suggestion. The ~ 
is impracticable.' 

Babu Baijnath Bajoria (Marwari Association : Indian Commerce) .; 
May I ask otlequestion of the ~ Member' IS he satisfied· 
personally that the anditot's at present discharge their dnties ~  ,. 

, , , 

l«r. 8usbU Cbazadra Sen : Yes. In the majority' of CIIoS68 • 

. An HODOttJ'!I.ble !ttem'i)er : What about the minority' 

Mr. 8uahil Chandra leD : 1 will come to the question of minority. 'My. 
~ ~  friend cannot forget that in trying to put down the ~  

in the ~  of cases h.e may. be doing the greatest injury to the 
Tllajority. 

I now come to the question of the third abuse, that is, the abuse of 
the directors. The provisions ill the Bill which have striven to remedy 
the ~  fttll t'hey were noticed are these. .Firstly, there is clause 31 
wHitih preVents"&' cOmpanylfrom haVing a packed body. of directors, 
d,8me40 w1tic'h provi.des JO'l' their remoyal by an extraordinary :resolu-
tion, section· S6.D, which prevents tbe givbig of loans or guarantees to 
thesfl'directors: We then come to section 'S6-E which provid,es fo!, restric-
tion!;!' otif theMldlrigof oftlees Ofproftt u.nder. the company and clause B6-G 
which' proVidet for the ~ 'Vacating of the directors. Last but not 
the least is etadae . 44 ~  pi'oVldesfbr the keepmg of .. register of 
contracts which are hit under the provisions of section 91-A. 



!·.(M1". SuhJl ~  ~ ~ ~ ~  .'u'1 
",.,INMl,'liJiP, "with ~~ leuej' r will·,'ilfJtili .. .oOll1leMfun' dIeaI ~  
question which was ·touched by my Honourable ~  

tile ~~  IijJ t!) whether the ~ S  O;f ~~ ~  .. of . ~  . Bill are 
~ ~~~  l;l(l ~  ~ ~ inbls0Pl:DlOn ~~~ ~  
of the directors who should be elected by ~ shareholders. should :behove) 
thirds and not one third as it is. Now, if ypu analyse the mattet:. whlitiJ.re' 
the provisions of clause '37. Claus6- ~  the-'first plft8 '.aYi"lhat· the 

~~  agents' power ~ ~ of director,s. i$ ~ tq. one 
~  It ~  ~  one$ird of the nUt;llber of ~ ~ ~~ ~  
~  by, tl;le ~  I am for the moment n,et troubling ~  

the mod,e of election, wh,ether it is, to be by a general nleeting or by 
noiiiination by the shareholders or by di,tferent groups' of shareholders. 
As my friends, the Honourable Mr. Pant and Mr. Satyamutti, know, the 
proportion was ~  after a good deal of discussions by the Select Com-
mittee and the conclusion that that one third should be llllt without being 
earlllarked for any partiCUlar group w8Sarrived at for the purpose 
mainly of enabling special directors to be appointed under certain Acts. 
This was explained hy the Honourable the Leader of the House yesterday. 
Take it from this point of view, if there are directors who under the local 
statutes or under the particular arrangements with financiers like £HIben-
ture holde1"8, it is the only bloc from which they can come in but assume 
tor the sake of argument that there is a company in which there is no 
provision .for debenture holders to nominate them and no provisions by 
any Local Government or authority to nomittate directors. How:is this 
one third to be filled up T From where' Not from the managing agents 
because there is a rigid limitation as regards their rights of nomination. 
They cannot nominate more than one third in any event. Therefore by 
process of elimination, that one third must go to the shareholders. There-
fore,in effect; except in those cases where by arrangements with debenture 
holders whose money the company employs in its busine88 or under 
statutes by which local authorities are granted, the right to nominate 
direCtors, the remaining one third is also available for the election of share--
holders. Thus in substance I submit that the shareholders only can ,fill up 
the remaining ll3rd from the stIareholders, In effect, I think that except 
in the few eases in which the company is by reason of its commitments or 
by reason of any statute bound to let in directors to represent certain 
interests, every company will have the opportunity of having two thirds 
of it.s total number filled up from tM shareholders. ' 

I will now come to what my Honourable friend, Pandit Pant; was' 
C'&lldid enough to say was a revolutionary suggestion. I mean the sugger>-
tion for what has been stated by him as election of directors by the right 
of proportional representation, Sir, I wonder if the exact purport of this 
phrase has been realised but if I' am not mistaken, what my Honourable 
friend, Pandit Pant, says is this. Under the presenot system, the election of 
directors is by the principle of majority. Any group ~~  who 
('ontrive to get a majority, by .any permutation or combination, '43an 

~  the majority in electing the directors. Now Pandit ~ says this 
will enable one single shareholder or for the matter of that ahloc ot share-
holders who have combined for the purpose to get all their nqminees in to 
the exclusion of t'he minority and this he says .ia an ~  hardshi.p 
w.hich has got to be remedied. 'l'be remedy suggested· by him is tlais., that 
the mi,nority ~ be .provlded for, i.e., they, must be allQwed to ~  



their own representatives on the Board in ~  •• ~ ~  by 
~  ~  mllY I. remind him ~  ~  . ,1;)1e " ~  
principles UlIderl:tittg' 'jointstockoottlpanies wMr" every' 8harehQlder or' 
6IVery- ~ "of shareliolderawhd 4l'e lin a nUnority stand' the risk' of hay: 
ing to acquiesce ~  wishes,of ~ ~~  ~ ~ ~  not 
amount to any oppression or fraud on them. That is the fundamental 
nptimlpfa jojptatock ~  •. ,  , ,. ~  • ",', ; •.•. 

I",. Anlle!l81l1'ab1. ; __ be!': That·js '. -a wrong' notiol1.Shateholde!'S' 
8l.dfel'l. . . 

Mr. tUahit Ohancb-a. Sen: Sir, opinions differ and.I think the least'that 
tlan be llaidis that u.p till now the WstiJlg priDeil>le liM not been objected 
1\Q Jf6l'iou,J,y. in Ind,ia or in England where it has been in vogue for a good 
long time. Now, let us look at the suggestion which bas been made from 
the practical point of view. How is it going to be worked f Who is to 
dctt'rmine the minority f How is it to be reckoned, because ther.e are permu-
tations and combinatio,ns, which Cannot be found outuptil the result of 
the elections are out T What I mean is this. Supposing A,B, C. and D .are 
~  for, election as ~  you may have one group !lupporting A, you may 
have another group supporting B but there may be permutation and combi-
nations, who would support C and D. There would thus be no standing 
qiinority which you can point to, which is being ignored. (An Honoura.ble 
MI'ml,cr: .. There is.") In my hllPlble submission, so far as I have 
been able 'to follow it is impossible to determine any particular group 
which can be called a minority, u,nIess it is a combine for the purpose of 
ousting or measuring its forces against another combine, all through. 

Babtt ~ Bajoria : Is the Honourable Member aware that the 
system of proportional representation was followed in the Reserve Bank 
election of Directors. . 

Mr. Sushit Ohandra Sen: I am ; but we do not know howit will work. 
It has been in use for a very short time and it will be injudici.ous to act upon 
it as a precedent. Then again if you have got to divide' the shareholders 
into groups of minority and provide for representation for each group, it 
may lead to the adoption of that principle which has been described by my 
Honourable friendB opposite as a pernicious principle which may ultimately 
land you in making provision for different communities, on a communal 
baRis. 

Mr. S. Satyamurti: We would only thereby be following the 
qoveI:nment. 

Mr. Sushi! Chandra Ben: Sir, I do not think even my frieud, 
Mr. Satyamurti, want specific provisions to be made for 

a P.M. speciflc minorities. (Voices: "No, ,no.") Well, then, Sir, 
I think ~  are on common ground. Then, again, Sir, my friend, if he 
follows up his suggestions logically, will have to provide for votes for every 
~ SS of shareholders who contribute to the capital. Now i,t is well-kwiwn 
that tllere is 8; cert.ain class of shareholders, namely, the preference share-
holders who, ll,nder their own arrangement with the Company, are not 
entitled to any vote, and for good reasons. The preference shareholder 
rilDS no risk, he gets his dividend whether the company i!'l making a profit 
or not ; if he does not get it in one year, it is cumulative, he gets it in 
another year ; and there is therefore good reason -tor depriving him of the 
right to interfere in the management when he takes no risk. Now what· 
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~~  wp,e,n .. ' ~~ ~ ~ ~  sC?tsb.· ..• rCli.<oldei'» ' .. S ~  ~~~  .lV'. " .• ~~  
8 • ~  ~ ~  ~  . .qe: ~ ~ ~ ,to;voteal I, 
.... ) ", I_I'", •• 

:  I JIll': .•. ~ ~ ~ ret no votes, 6% ~  
. :' .  . '1; J.. . :  ' !' ~ ,  "  " Jr' 

'. ' 
Mr. 8uahil Ohandra Sen : But I thought the proPortionate ~ 

~  WIJoS to PI ~ ~ ~  t9 ~ ~  ,ihe1SapitaVthat you 
Contribute. (VOices: "'No, no.") It is quite possible that I am de ... 
enough not to understand it but that is how it ~~ ~  ~ ~  ,Wi, 

~ .'.': , . . '". , , '. ., 
:". ~ ~  ~ (R.ohilkund and KmnabnDhtisions ': 
~ ~  .ltw:al) ; A man . may sometimes ~  a thing 
without beiDa dense • 
•. Suahil Ohanclra 1$eD: . Toe last point which struck me ~  which 

I think is alsO a point against this suggestion i$ that under the present law, 
suppOBin« there' ire five persons seeking election, ever)' individual share-
holder hail' the option of ~  his vote five times. If my Honourable 

~  ill carried into eifect, certainly that right of vote will be 
curtailed. 11 you want propo?tionate representation, the shareholder will 
not be allowed to vote in the C8Be of all the candidates. That certainly is, 
not justifiable. (Interruptions.) Sir, if I am mistaken as my Honourable 
friend, MI'. Pant, says--I will paU8'e during ,the course of the amendments to 
heal' as to what exactly my Honourable friend means. I will only dcal 
with another 8uggestiOD in this connection of my Honourable friend, Pandit 
Govind Ballabh Pant, and that i8 the suggestion about the disclosure of the 
qeaLlings of the dirootor.s with the shares of the company. Sir, ,this is not 
a Dew suggest-ion. It was examined along with the materials which were 
placed before me for examination and I had occasion to go into it, and if 
I may refer my Honourable friend to the report. at page8 15 and 16, it will 
give my Honourable friends the reasons 'Why any pessible legislation on 
tltose Jines has not been reoommendedby me. If I may recapitulate them, 
fi.nIt of all, if there wuany dishonest director who wanted to utilise the 
infol'DlatioDS afthe inner working of the company in order to dabble in 
silares. nothing would be easier for him than to resort to a nominee to carry 
on for him, and, no law couldp08sibly prevent such a procedure, unless there 
Will! 8 bureau like the C. I. D. in every company to fi,nd out if any pe1'!lon 
who is operating on the Stock Exchange is a nominee or not, of any director. 

PaDCIit Oovind Ba.Uabh Pant: Is there anything to prevent nominee 
from receiving a loan from the company for the benefit of the director and 
D'IJotiating a promissory note in his own name , 

Mr. 8ushil Obandra Sen : Sir, I know some of my Honourable friends 
have put in an amendment which deals with the question of a direct or 
indirect loan to the director. That will be dealt with it at the proper 
moment. But that struck me as the principal objection to having a. le"Yjs· 
lation of the nature suggested by my Honourable friends. The other 
thing which I think is rather reprehensible is this. Why should you presume 
that the directors, or even anyone of them, are dishonest people,people 
WllO are oblivious of the trust which the shareholders have imposed in 
them. t 

Pa.JMlli Gomd BaJl&bIl Pant I Because you have said sl? in, your 
report. '. . ;, 
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Mr. 8uahil Ohandra Sen : If my friend will turn to my report, he will 
find the answer to the suggeBtions which were made and· the lea80DB which 
prompted ine not. tQ, m8.ke any ~  in that behalf" Then we 
come to the, provisions of the Bill regarding managing agentiSir, I will 
not purport to deal with the maiu question aLout the period of the managing 
agency. .As the Honourable the Leader of the House intimated, .be will go 
into this question at length, and from the facts and figures which he proposes 
to place before you, the House will be in a position Ito judge w'fietlIer the 
provisions in the Bill putting the existing managing agents &Ild the new 
managing agents on the same basis are justified or not. 

Pandit Govind Ballabh Pant: What do you think , 
Mr. lushil Ohandra Ben : Sir, my view on the materials which were 

then before me is set out in the report. However, I do not think I will be 
drawn into this controversy as regards whether my view has changed. 
Undoubtedly it has. 
Pandit Govind Ba.llabh Pant: Why T 
Mr. 8ushil Ohandra len : Because of the materials now available to 

me. 

Mr. I. Satyamurti : What are they T 
Mr. Sushil Ohandra Sen: They will be found in the seventeen volumes 

of the opinions which are available to my Honourable friend. 

Mr. S. Satyamurti : I have seen them. 
Mr. Buahil OhandraBen : But apart from that question, let us see if 

in the Rill an attempt has been made to tackle the question of such abuses 
as have 'been found to exist in the system of managing agencies. Sir, I 
would refer Honourable Members first to clause 48, which provides for dis-
closure of the managing agent, bis contract and his remuneration in the 
prospectus. I am beginning from the first stage, the formation of the 
company. Then, Sir, in clause 41 we have provided for the disclosures of 
the constitution of the ~  agents, the changes, and the dates. In 
clause 41, by section B7-A, the much-abused clause, we have certainly put 
a limitation upon the unlimited periods for which managing agents used 
to be appointed in former times. In clause B7-B we have provided for the 
removal of t'he managing agent for fraud and other offences. Then, Sir, 
in clause 67 full disclosure of the remuneration which the managing agent 
getA has been made available to the ~  ; and in clause B7-C, there 
is the limitation about the remuneration of managing agents, certainly of 
those who will be appointed hereafter, viz., that they will be appointed on 
a remuneration which must be calculated on the basis of a percentage of the 
profits. Sir, these are matters which I think even the most cynical of all 
critics will say is a considerable advance upon what the law has been up to 
now. Sir, the last point on which I would like to touch is about the balance 
sheet and what further disclosures have· been made in the interests of the 
shareholders. Provisions have been made so as to disclose much more 
information than used to he disclosed under the old legislation. I refer to 
clauses 65, 66, 67 and 6B and I also refer to clause 69 which provides a very 
rigid penalty in the event of the proper provisions not being observed. 

Sir these are t.he main features of the Act. But there are undoubtedly 
a large 'number of minor alterations, minor ;n the ser-sa that they are not 
matters involving any principle but they are certainly improvemeDts which 
were required as Ii reAltlt of the ,experience' obWn.ed during tbeJast 23 
L234LAD :I 
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years that the old Act was in existence. The curuulativeetfect 9ftheSe 
Jbinof alterations is also very considerable and I think ruy ~  
friends opposite will also find t!lat as a result of the introduction of these 
minor alterations, as I call thein, the general tenor of the Act has been 
considerably modified and modified for the benefit of the investors and the 
6hareholders. Sir, I do not want to talk about the banking sections beyond 
~  that two of the mU<..I11-needed reforms in the case of the small 
indigenous banking companies, namely, the keeping of reserves and CR8h 
reserves, h&I been provided for in the statute. Sir, I can say with some 
amount of experience of small banks in the province from which 1 come 
and I had ooeasion to deal with one hundred if not more of these banks 
wkieh were on the verge of insolvency, and the main reasons, when investi-
~  were that these banks, which were very flourishing and which used 
to declare dividends ranging from 50 per cent. to 25 per cent. in days gone 
by, had no system of keeping reserves or cash reserve. with the result that, 
when the rainy dayB came, they came almost to the verge of bankruptcy. 
These provisions, coupled with the provision of something in the nature of 
a moratorium which is in the discretion of the Courts to graBt in proper 
cases, affords remedies which were much needed. Lastly, Sir, I come to 
section '2:17, over which a good deal of controversy has been raised. I find 
in the speech which my honourable and esteemed friend, Pandit Pant, 
delivered yesterday that he wated tae principle of reciprocity to be 
rollowed. That is natural. He wants the foreign companies to observe 
the same law as is provided for companies in our own country and he 
especially referred to the provisions of the English statute, se<.1;ion 374. 
What was pointed out that section 374 of the English Act should be 
incorporated. en bloc in the provisions of the Indian statute. But, Sir, 
that would be unworkable for these reasons. Form F, in our Act which 
our companies have got to comply with, is not to be found in England. 
Tb.ere iii no such form there. There are certain sections which provide for 
disclosures on certain matters witb regard to the accounts. Most of them 
\fere tried to be incorporated i.n. the Form " H  " which was provided in 
the Bill, Besides that, it b'as been rightly pointed out by some of the 
largest companies doing business in India like the Lloyds Bank, the 
National City Bank of New York and the Standard Vacuum Oil Company 
who have extensive branches in India, that the form of the balance-sheet 
which they have got to fill in their own country is entirely difrerent. It 
contains informations which are not of the slightest importance to the 
Indian customers. It has also been rightly pointed ont and I have no 
dOubt my Honourahle friends have gone into their representations that it 
will be well-nigh impossible from the point of view of labour, money and 
trouble to try and comply with these form&! for their entire busines..'l. It 
was for this reason that the provisions in s('ction 277, aR they now appear, 
had to be re-drafted. But if my Honourable friends can offer any sugges-
tigns to the Leader of the House which can meet with their objections and 
at the same time keep in view the spirit which my Honourable friend. 
Pandit Pant, strives for, I have no doubt that they will be considered on 
the floor of the House. That is practically all that I have got to say on 
ftte question of this Bill. Sir, I would make an appeal to my Honourable 
friends opposite before I resume my seat. I 'Would ask them to take stock 
dispassionately of what has bt'tm done in th-eBil1. Aile ~ not satiatied 
that there is ~  advance <m th-e 18W as'it stood before" Are 
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~ ~ satisfied that a genuine attempt has been made to tackle wi. ,the 
problema which ccmfronted those in charge of the legislation' I fluit& 
admit that there may be individual cases which have not been ~  

for in the Act, but I tbink my friends will .agree that we ahould not try to 
~  for individual cases lelltwe might injure the interests of tile 
majority. Let U8 tighten the provisions but let us not ~  the institu-
tion. That is the point of view from which they should look at this piece 
of legislation. Let UB not squabble about trivial points but I agree that 
with regard to major points we must all unite and try to find out the best 
that we can. With these remarks I commend the Bill,8ubject to any 
reasonable SuggestioDS, to my Honourable friends opposite. (Loud 
Applause.) 

Kr. Huaenbb&i Abdullabbai Laljee (Bombay Central Divishn: 
Muhammadan Rural) : Sir, it will be agreed 'by all that this amendment 
of the Act has come in right time and it will also be agreed that the 
labours, that have been spent by the Government Benehes and especially 
uy the Leader of the IIou.'1e and his eminent 88sistant who has Just 
addreS.!led the Homre, have been real, and that they have done their beqt. 

~  th{' opinion!> that we hElve had and which have been circulated to us, 
I am sure we may safely say that an honest and hard attempt has been' 
made to meet the diffieulties and to avoid as many frauds as oould Jl<'!;-
sibly be done. 

Now, Sir, there is no doubt that in our country limited liability com-
panies are increasing and I, for ~  part, weioome that move. Not ouly 
that, but I do believe that all Indians ought to w.eleome that. It is in 
the interests of the country, it is in the interests of' the investors and it is 
in the interests of all those who are engaged in industries.  The great 
need of this country is to industrialilOe &8 soon as possible. W e ~  

once IDd'llBtrial people, but 'we are now almost an agriculturist people. 
We import ('very thing, /lnd all our raw  produce is being sent out and' 

~  back again, and the only solution for our safety now is to indus-
ll'itt1iHe' as f8frt 8S pOoSsible, Every country is attempting to industriahbe, 
;mod e.-ery coUntry if) trying its level best to tttop the iinports from out.8Jde. 
If we are in this position, I wish to ask one simple question whether the 
~  ont of. the theory of the con9Umers' interests does not cover aililO 
the intert'fit.q of the agriculturitlts and labouring elat;Ses' Who are, afte)" 
aU, interested in the industries? Agriculturists, because of the raw 
produce they are interested in. Labour certainly are interested and, 
above all, the greatest· consumers are the agriculturists and the labouring 

S~  

Now, Sir, recently we have been trying our best to indtustrialise, but 
it is also a fact that for the last 60 or 70 years we have attempted to 
industrialise and that attempt has been due to, what my Honourable 
friends would call, the managing agency system, and nothing else. I ask 
in all earnestness the Honourable Members of the House to 'POint out to 
this House a single important industry which has been developed in ~ 
country without the aid of the managing agency system. The textIle 
industry has been developed by the managing agency system. The jute 

~  ha.c; been developed by the managing agency system, the coal 
ifidu'filtry 'and almost all the important industries. Therefore, it is certAin. 
that UP to now they have done some service certainly to theDUlelves IIUti 
als'O to the country. I am not a managing agent of any limited concern, 
and I am not even a director of any textile company. I know very well, 
L2S4LAD d 
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and I ~  fully with m8JlY here, that there are and there· havebeel: 
~~  agents who, have not acted as they ought to have. Above all,. 

~ CIImnot forget tbat it is due to the managing agency in the first instauue 
)JuttIng in their moneJ's that the public COllie lor!ward toeontribute· 'their 
\u.de. As the Honourable the Leader of the House pointed out then hds 
lI!ways been the prO.'lpeetus and everybody wishes to inve!>t and be101'e 
doing so the investor has to look into the prospectus. I am veryhOUY 
that my llonourablt> friend, Mr. Sri l:ll'akasa, said the other day thut he 
iust over Us. 40,000 in one iustauee. But, in all fairness, I ask him and 
1 ask everybody that if he wllre to invest Ha. 5,000 in auy businCo:io'J, wuuld 
he not take care to enquire into the soundness of the concern, and if hp 
t'hoobes to be careless. surely the whole liys1em ought not to be condmunt:.d 
(\)4' that. When I say tius, let me tell you frankly that we do need, aud 
lhis Hill is providing for that long felt need. of improvement!; in 01'1' 
l.tlanaging agency sy!Stem. I give credit to the ~  Shareholders ~

t:ation which came into existence about eight years ago. I wish there 
were such associations in all pal'tb 01 the country. I do wibh tilat !>hare-
holders do take intt>rest in their own a..trrlinl, and, abo\'e all, as my Honour-
able friend,  the previous speaker, halo said., you must cOllc6Ile that, ill allY 
busil10bS and in any undertaking, the majority "oice mus!. prevail. 
I do not wish to go into detail!> of what my Honourable friends 011 

iliis side of the House want about auditors. I am not going to be a puLl' 
to any business of that kind, and, in th(lindustrial affairs of the country, 
to make separate interests and therl'by bring in all sorts of repre.sentt\tion 
of interests is not good, because, after all, we have to remember that even 
though we will ao our level best to industrialise oUl'tlelves, there is going 
to be keen competition, and that competition is at our very doors, and 
unless and until unity prevails in all the interests, you are not going to be, 
mcccS!!ful in your enterprise. 
Sir, it has been tiaiJ on the fhor of the HOWIe and a lot outside as 

weH with regard to the textile industry uf my City. The tutile industry 
ill my City has been there for over (jixty years or more. I ask in aU 
earnestnCoSS whether a single prosecution of 8Jly importance has taken place 
in any law Court with regard to mismanagement of that textile industry 
ilJ &mbay. Is there any instance brought ~ in Ahmedabad' 1 
wngratulate the Leader of the IIouse in acknowledglllg the advantages of 
the managing agency system in Ahmedabad. I say, Sir, that the same 
thing existed in Bombay for a number of years, and even now there are 
concerns of which everybody could be proud. It hilS been said by my 
Honourable friend representing socialist views that the Bombay mill· 
owners had brought in slums to the City. I remember very well my vcry 
old father saying that, before Bomhay had mill industry, the population 
was only five to six lakhs, wherE'as the ,resent population is 121 laklu;. 
Thr munic.ipal revenues were then only 80 lakhs, whereas now they are 
;),75 lakhs. At that time, therE' ~ no free and compulsory education; 
whereas, at present, we are spending 42 lakhs on that branch. It is also 
a f/l.ct that we havt> a number of chawZa, and I do admit that a lot of 
iJDprovement is necessary. But it must be· conceded that if the mill 
industry in Bombay has corne to tronhle, it is not due to the managIng 
agency system, 
. [At this stage, Mr. PrC"lident (1'he Honourable Sir Abdur ~  
~  the Chair.] 
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We have had no doubt strikes. I de not deny that. IJabourhai the 
rirht to .,trike.But ~  of all that is --1 am open tocolTection ~  
IllY IIoi)(lura'ble friend, .l.lr. JOl;hi,-i-that the millowDeJ:$ e,f BGmbay pay 
their labour fhe ~  tbat liny employer of labour pays in any.. ~ 01 
l1idia. .L 
,'-j 

Mr.B.M.JOBbi: No, it it" not true;.' Ahmedabad pays the highest.. 

'Mr, H1U8Dbhai .A.bdullabha.i Lallee :, There 'is ~  or' vel'y little 
<;liffe:rence between ~  wages pl/oidiinBomQay apAthoseJ;l,ai4 in .Ah.medabild. 

I also wish t.o point out. aD.othel' thing. '!'here was,a great wQ.rld 
.cleprm;sion. Even Oreat Britain, the master of industrieH,-what Wtl.ll 
her condition T Even if Great Britain could not withstand the world 
depression, how do you expect Bombay to face it' Is that fair, therefore, 
to blame managing agents T I, as 4 shareholder,' have bitterly .u1fered. I 
have got shares which I purch88edin ordinarytnnes, not duringspeeulation, 
for three lakhs, and they are now worth not more th81l Rs.300. I do not 
blame the managing agency system for this great fall in the value of my 
shares. It is due to world depressi(}n and also to solDe extent to the poliFcal 
movement that we had in Bombay during 1930 and 1931. 

P611dit LakshuUKa.nta. M'aitra: Do you. attribute that to the Civil 
'Disobedience Movement. r  . .  . ...." . 

, '. 

, .. l\lr. Busenbhai Abdullabhai .L&ljce : I: <10 not.attril>ute ~  the 
political-mo\'eIMnt. The wol'ld canses also contributed to that But the 
political roovemant. also was one of the ('8uses for the fllll in the prieeQf 
shares. I will tell my Honourable friends from Bengal that Jl()W that the 
Bengalis are developing the textilo industry unless and until they have a 
~  'lIUtnaging agency system, they 'Will not get any benefit or profit out of 
;thto findnstry. The banks in this coimtry wmnot lend to the n1ills,alQDe. 
It is·a fact. The managing agents who are solvent, who are suppOl!ied 
to be solvent ~  do not say that everybody is S ~

please, remember . that the banb will not advance a farthing unless and 
until ~  get a. managing agent to give per&Onal security. Without. mouey. 
yon cannot develop t.he industry. I know eminent scientists, hrjJIiant 
econommtswho all want to flo&! cCDmpanies. They are competent to do so, 
but neither you 1101' L will give asillll'le pie Rfldtakea singl£' share of that 
compftnynnles8 anduntilsomemnlti.millionaireor one known to be multi· 
blillkmaire ,(lomes forw81'd 8$ the managing agent of th&t ooneern ~  

directol' of :that concern. TbeRe arafactsbetween ourselves whiehwe 
'blURt admit. I IlIik in -all eamf'!':tness 8TlQther qltefltion. Is there a ~  

industry which has been floated by an individual, without amanlijt,iilg 
,.agent or ,an eminent 'person on the board' We have that mentality there. 
The fac1:Jl are ~  furtbermore, the conservative banking system is 
there. S ~ of, thl:' grf'atest managing agents company in . Bombay, 
'ow:.ning 13 mills, came t.otrouble 8 few years ago. (P"(Jf. N. O. Ranga : 
.It Why Y") J am coming to the reason. It is not the managing ~  

Tbat firm ~ in existenee for 65 years and paid erores of rupeesllli 
·dividends. And why did they fail' At the time they had one mill, at 
the time they had six mills, they were giving a dividend of 12 per cent . 
. Unfortunately for them they went in for more mills. At that time, there 
,...as a crisis.in the mill industry of other countries and they thought the 
iDformation they .gathered woold· be of help to them. Being rich they 
~ up ;aJ¥)ther six millain the interests of the country, in the interest. 
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of the working olasses arid in tmir oWn interests. All that they ,were 
worth·they put in theae eoneerna. The world depression' went on, they 
eould not help it. A few banks which used to lend them 20, 30, 40 lakbs 
or a crore at a time all of a sudden demanded four erores, and three 
and two erores, and nobody came forward to. help. them. They 
lost all their four crores of rupees and their 13 mills; ~ 

of that company I am quite 'PrePai'ed to diselose, and they were 
Currimbhoy Ibrahim alld Co. It "88 not their fault, and the 
blame could not be due to the manuging agellcy system against whom, I 
11m !SOlTY to see, a general allegatlon hall been made all over. I Ulay 
point out one thing more. 11 is .not olily the IUan&ging agents ~  

whom the ahareDoldcrs lIubJSeribe ; it is alsu the board of cliredol'O, It 
iii well kDOWn in th(\ share bazelr, it ... well known in certaill ci:cle.&. 
'f ou UO not find anybouy buying ~  shareband the poor ~~  
when they fWd that a barge numbe .. of .. hal·e" have been subscriheo, flO 
ill for it. I do blame ~  or the diree1.ol'tJ, and 1 do feel thllt evUli 
iu the present Bill lIuffil:it:Jlt lK'o"hion hftS not been made with regard 
tv the respom.ibilities oI di7ectoI'R. I welcome the proposal that ~ 

3hareholderl! IIhould hane two-tluro!> dil'eciol'fS tu appoint, but ~

ber that it must be that the majority ,,·in rule, and specially in con-
cerns of an indUlitrial natUl'e. ~  some of n,y friends have said that 
the managing ageDt8 have been taking ..... ay an the protit!S. I am 
!>peaking subject to correetjon by my Honourable friend, Sir Hom 
Mcoy, but in the cour:re of the l&lIIt 10 or 12 years I believe most, if 
not all the mills in Bombay, have changed their Articles of A&'IO-
dation and put down their commis8ion on the profit ba"is. lIOot only 
that, but that industry and many other industries are likely to fail if 
the people of the country will not think that there is need Cor capital and 
there is need for labour, and that the interest of capital is not the interest 
of the people. It ia on these grounds that it ia you who ue responsible 
for not getting the help from Government that we are entitled to. My 
friends here made speeehes from which you can see very well that there 
are only two alternati'\te8; either not have any industry, or, if you 
have industries, nationalise everything. But I do belu,ve that 
BOne of those gentlemen who preached that sincerely believed that. 
We do want industries to flourish and it is ill the Urtereat of the cou.ntry, 
of capitalists and of labour and of agrleulturists and of one and all to do all 
'We can in the best way 80 &8 not to be obBtructive in that development. It 
ia only that point on which I feel duty bound and feel sincerely that 1 
ahO\lld draw the attention of my Honourable friends, I quite agree with 
many of the remarks that my Honourable friend, 'Mr. Pant, made that a 
lot of improvements are neee88Ary. A good deal of improvements haVe 
been proposed in this Bilt, and I do feel that, when we come to the clauses 
we shall certainly look into the merit!!. But, aftet' all is said and 
done, I do hope and trust that my Honourable friends will admit that 
the managing agency system is not SO bad as has been described. 
With regard to the IlUlDaging agency, I wish to draw the attention of 
this House to oae important question, . and tbat is this. You may dQ 
away ·with it.. but 8. manag;ftg agency 111 mOfrt cases is 8. finn. I k11 J,., 
thai in most case. it does 'happen that a80n sueoeeds hiB father a1ld 
lor that reason I do not like that system entirely. But if it Were' ~  flj"l'l 
,n. whieh thosewhe have been ~  the ira;te!ltBMof ~  
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~  ~ ta tile .mWt.. ~ wno have ~ ~ jn ~ fate-
~  are iJwluded frum tittle to time at; partuel't:i, and if the:;c Jjeo:p!e sup-

~~ U1 ~ ~  &i ~  it ib that ~  manageJll.Cnt which. we 
u:quire. If it isa firm, it will always carry that weight with tbe 
;l;anluag world that It dest:rvos. I do feel that up to n.ow a ~  

uwnber of indultltrial cOllct!rru; .ua,,·e Dot the public money, but groulJ 
~  either of. the managing agtJni.l:; or of the directors. Thereiore, 
... galli, unleSh and until the public come forward with a majol"ity ~ 

tllllbscri ~  iuto the affairs, you callUot ill8i.;t upon having It 
managing director, because he must have money. Who is going to lend 
to one individual, and how i'S the managing director going to guarahtee 
a bank T It would not work; and, therdore. if you have firlIDl, and il1 
the £lUlU; if you take partnerb who ~  bl;cn working in the eOltCeJ'l1, 
uuJ if the shareholders take pretty good care to see that in the con"ti· 
tlLtion or the managing ~ in their general rueetingtl they make rull.'lt 
by which everyone of the partners of the firm should be such persons 
who bave got experience of the working of the firm, I am sure th(: 
mautlging agency system will 110t be uU:iouccesdnl. We ha,·e instances 
in India of many good Englirsh firms and European firms iu which the 
part.ncl1; havc not been members of the family, but persons who have 
risen from the lowest ranks and have become the greatest men. Take, 
for instance, Messrs. Mackinllon Mackenzie and Co. Myoid father said 
that .Mr. JllDlet:i Mackay" when he first came to Bombay, came as an 
employee on Rs. 350 a month ; and, afterwards, he rose to be no less a 
ptrson than Lord ~  the :Mauaging Director of the P. & O. and. 
the B. I. Steam Navigation Cowpany, one of the largest combines in 
bLipping and holding a large number of conI, jute and other interests. 
'fherefore, my appeal is that we ought to consider the position in that 
WI4Y, and we ought to make our wove in that direction if we really wish 
that our countrr should industrialise as soon as possible. 

88tb ~ D .. (Central Provincell Hindi Divisions: Non-Muham· 
madnn) : Sir, J also rise to make a few remarks on this Bill. The Honour-
able Mr. Sen, in Ria praise of this Bill, entirely forgot the great omissiOll8 
which are there. When he said that the present Bill ill an improvement on 
the existing Companies Aet, I agree with him. But if he thinks that only 
individual instanceR or ~  or improvements are left, I do not 
agree. 

At the very outset, I want to mention that, 8B far as the present Bill 
goes, there is very little that is objectionable in it : but, Sir, it does not 
go far enough. When this Bill df',a1!; with the entire law relating to corn· 
pani(''S, it flhould have ~  still further into many details into which it 
has not gone. AU the industries in an.y country cannot be dealt with in 
one and the same Bill. :My Honourable friend, Mr. Ranga, was referring 
to key industries Ilnd to public utility industries, and I also want to 
mention that this Bill is !!ntirely silent as far as these industries are con-
cerned. When this Bill was dealing with the whole question, it should have 
dealt with matters relating to thest industries as well. There is no denying 
the fact that every country haa key induRtries and every country has publio 
utility industries, and it is. really !i1Jl1lrising that QIis Bill is absolutely 
flilent as far as these industries go ..... . 

The Bcm.ovabI. Sir llripeDdra Biroar: It is ailent about nel'1 
indu8trJ'. 



· "LKOtSU1'IVl!l A.SBmmLY,'· ,'" 0, [9TB SEPT. 1936. 

Ietb 00vbHI J)u : It is ; but it shouldD.ot have betn .. There ar.e 
two kinds of industries-one, ordinary industries, and the other speeifie 
industries, that is key industriea as well aspubUc utility iooUlitries ;,and 
tbis Bill sho1.11dhave gone into this question. FO$nately in "Our, eouatry 
today no vested interests are created in most of the key industries &lid most 
of the public utility industries, and this was the most opportune time when 
this Bill should have proposed some legislation as far 8S the key industries 
and public utility industries are concerned. . Let it not be said that we are 
advocating any novel principle. The key induHtrkos and public utility 
industrit-s bave been dealt with in a different way in many countries, 
likE France, Germany, Italy, Japan and others. This ~  necefo18sry both 
'or thp national development as well as' in the interests of the cOUSUlUet·S. 
'fhis can be done if proper amendments are introduced  in this Bill 
in dpfining the industries and adding schedules, and I hope my friend, 
Pr('lf. Ranga, is thinking of giving nooces of certain amendments to that 
effect. 

As far ns the ~  in the prcsentBiU go, it seems that. the main 
objPct of this Bill has been to control the managing agencies and the 
promot6'rli of "arions compani!'r. in this country. Mucll· has been said 
:bare ill favour of mauRg'ing ll¥eneiesand against them. Everything in 
this world has got hoth sides, good and bad : there is nothing which can 
be tlIIltirely praised ()r anything which can b!' ~  condemncll. ~  

Honourabl,e friend, Mr. Husenbhai Laljee, when he was jUst speaking, 
"'as sayillg. that tllc marUlglng agf'ncyis praiseworthy in 99 out of 100 
cases:' at kast, that Will> ~  effect his speech produced on me. I am not 

~  iIi fayour of' condrmming· the system; bllt at the-same timl', 
I wall,t to point out that it cannot be said t.hat there arl' not evils and 
great evi1\i iii this system. ,Though this system doel! not exist anywhel'c 
else in the world, ~  in India, yet in this oou;ntry too it was first 
introduced by the fOJ'eign exploiters.·· Long before the year 1882 when 
there 'Were no hldiJ!etlous joint Rtockcompanies. oat. ~ exploiters 
werP trading in this country with their nf'lad. ~  fOol'eign land,,! 
; and their agents who ·were lOoking after' their business in. this dluntry 
were called managing agents. This was theoftse when tlu'! tea and jute 
industries were being usurped by the foreigners. Later Oil. our own 
capitalist's al80 began to work in the same way. Ido not deny that our 
industrial organisation has been pWlhed up much by the managing agenta 
like . Sir ,J amshedjee Tata and otherf! like him, whoBe names will he 
written in golden letterS in the industrial history of our land ; but at 
the same time, I cannot deny the other fact as well which has come into 
light in recent years, that evils and great evils have cropped 'up into this 
system. When my Honourable friend, Mr. Husenbhai Laljee, was 
prai<;ing tbi!'; system, J think he entil'ely forgot what has been pointf'd 
9utahOl1t this syst.em bysomanyiuchistrial experts. In this.respect, Sir, 
r shall hpre read a pllsRage' from the report of the Banking Enquiry 
Committee. At page 279 of the Majority Report, .it is .said .: 
., Although the Managing AJtency system in reported to have done a gt'eat (11'1\\ 

'or theindtiAtrlaJ rlevelopment ot Bombay, it ill admitted that it ill not by any meana 
It p6"feet ~  but bllA many serlbu8 dra.whaeke ...... " 

Mr. ·lIuenbhai Abcbill&bhai LalJee: I never Baid no. 

Seth Oovind Du : 
\)'.: H ~ ~ ~  ~ ~ ~  their 
_a milIa, traded and speculated aad the reeulting we&lm8111 bl their pG8ltIalt.; 
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reacted on ihe liuaacial position of the mills themaelves and led.,Jio :the ~ withdraw, 
Ing C/Ulh creqitll even when the. mills were intriDaically BOUDd, merely because the MaDar' 
~  Agents bad 'beefllile .wMk.Fa1'ther, although it is true that intima. oferiBiIl 
Ineh as' Hombay hils been' going through, Managing Agellts ./mv£' incllrred extensin 
10llSfl8 al a. direct result of financing the Mills under theircoDtrol, ,there have beeu M. 
fe,w e.&leS in 'Yhir.h these Agents have turued their loans to the mills into debentures, 
,vith the reault that theeonccm. have passed into their hands and the IIbR.J'ehold(lrl! 
bavtl ~  al1 their capital invested in the uIidertaking. It has &110 been pointed out 
that this Managing Ageney system· woru well when everything g0611 on smoothly aad 
when the industries are prosperou8. During thelle periods 0-£ prosperity if moro money 
1" rtlquired by the indilltrial eonccJ1lil, the Managing Agents ~  often contlOu. 
to supply th\l lUonQY themselvet! to a considerable degree. Later on, however, when 
('onditions niter and the induatry or the particular conceru comea up against blld times 
•• ou tho Managing Agents find themselves compelled to find Mort!· money to support 
the industry, it is found that they are not able in all cases to eope with the requiro· 
1I1enta. " 

Mr. Busenbhai Abdullabbai L&1jee: Quite' right. 

. Seth Govind Daa : Atlluy rate, the speech which the Honourable 
ftlember made did not point out the defects· of thia lJysteru; on the other 
hand, it gave. me theimpressiou that he was entirely pJ;'aism.g it. 

Mr. ~  AbdUUabha.i Laljee: Rut 1 do want improvements. 

Seth ~  Daa : Now; Bir, the improvements whillh have .been 
IJuggested. in the present Bill are, according to some opinioIUl, adequate, 
while tboseimprovements, ~  to others, are not at all adequate, 
I am one or thoSI',--1 may >lily 'll('rf' lhat,l am also a managingagfmt of 
certain concerns.-who think that the improvements which are Ruggested 
in the pt'eaeat Bill 811'6oot a<leljuate enough. In my opinion, Sir, if the 
managing agency systemwants"tol!xist,it should of its own accord'invite 
these improvements, beclRL<Je, Sir, wllat the people want 'at present is not the 
total abolitiml of this systflm, though I admit some might ~ ~

but what the majority of tile people want is that shareholders should have 
larger CGntrol on managing ag£:'ncy, and if ftny ~ agency is doing 
its w.ork properly, it certainly cannot hRve any gmdgeor Objection to 
the shareholders exercising largereontrt>l over it. 

Sir, it is prepoRed that the time fo1"a mll'naging agency should be 
curtailed. It. is proposed that 20 years Should be given to manag'ing 
agentIJ Who come into existenceaiter this Actilf paIfIea.'Forc the managing 
agencies which are ~  in existence the Honourable the Deputy Leader 
of my Party is going to lllove an alllendment which I think j,lhould be 
acceptable to the House. 'I'he peoplc who arc ~  in the managing 
agency sYRtem RlIould themselves cODle forward and say that even if a 

~ time is given they'have no ohjection, ~  if their work is really 
good, I am absolutely c{'rtain that, in spite of their contract, they will be 
~ ~ ~  titneaud their cont1'8e6i 'Will be renewed. . 

Another poillt raisf'fl rrferrca to tIl(' ~  of ~  
It i8 Raia; tbflt one-third ()f ~ Dil'f't't.ors ~  In be ltT'pointed. by share-

~  onp·third by the, TOanagij,ig' ~  one-third hy de».l>ntul'e 
holders, preference' 8hareholrlers and .ltherR. In my opinion, the managing 
~  should not have any ()bjection ewm if an the Directors are appointed 
by the ~  If one or two' perRons on behalf of the managing 
ageney Ill'e ~ Rnn,.ct and if the ~  ~ Are doing 1"elllly 
«OOd work for the benpfit of the shareholders, T canno>t ,und£:'rstand 
w.hat ~~ ~  ~  ~  "pOASibly haye eVEln if all the 
Direeton aile appoiAted by the· shareholders. 
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Simil.B.rly, Sir, a lot it; beang Baid ~ disclosing certain facts to 
Bba:reholdeJ'S. If the work of the managing agents is clean and above 
mspieion, I cannot understand wh&t objection can they possibly have to 
disclose what the Hhareholders want to know. After all shareholders are 
masters and Ulftnaging agents lire tlleir servantB. When the servants want 
to keep the whole power in their own hands and work as ma.'iters, 8.nu 
not 88 IiefVants, then the tl'Ouble ~ .. s erops up. My ~ 

friend, Mr. Hri Prakal,-a, whispered just now, that the managing agency 
systwt has become jw;t like the bureaucratic Government of this country. 
I motttly agree with him. 

I have read certain opinions on the present Bill, and I find in some 
of them that people think that this legialation is premature. In D;ly opinion, 
Sir, it is not so. It was in 1929 that the laRt Companies Amendment Act 
was ~  in England. A demand for N'fonn of our company law 
has been ~  on for a VfTY long time. When Sir C. P. Ramaswanii 
Aiyar was Comraeree Member for a short period,-I think it was in 
1932--an 8.8Surance was given by t.he Government that they would intro-
duce some kind of legislation to improve the company law of this laud. 
Sir Joseph Bhore wh('n he was Commerce Member was engaged in other 
things and so he could· not introduce this legislation, and it is 
fortunatf' that this piece of legislation has after all been introduced in 
this House. 

Before I sit down I want to make one )Or two more point. elear. It 
is somewhat IItlperrising, Sir, that"e find discrimination even in the 
present Bill. In claU5e 5 we find it is stat.ed that, U Exeept with the 
previous consent in 'writiag of the Go,-ernor General in Couneil, no com-
pany shall be registered by a Dame which contains any: of the following 
words ........ " and in these words ~  are--" the Bank of Bengal, the 
Bank of lladras and the Bank of Bombay". Now, theRe thre:e banks 
are not in existence at present. I would like to uk the Hooo1i1'&ble the 
Law Member what is ~ ~  of prohibiting any concern from using 
any of these names if it wants. 

'.l'he BODo1U'&ble Sir Ifripen4ra ItJIw,r : The objectwn is this. U 
somebody starts a concern under the llame of the Bank of Bengal today, 
Pt'Ople may be mislt'<i Rnd may tab it for a continuat.ion of theo old Bank 
of Bengal. 

Seth Govind Du : I think people are wise enough, and I don't 
think they will be misled. 

The Honourable 8ir KripeJldra 8ira&r: Yet it is said shareholder. 
are fools ; they cannot protect themselves. 

Seth Govind Du : I cannot agree with you in this re8peet. 

The Konoun.bJe Sir Nripendra Sircar: r am glad. 
Seth GoriDd Du: We know, Sir, to Whom permission for usiq 

the other prohibited word. will be given by the Governor General as the 
Government of India is CGDStituted today, and, therefore, I want that this 

• P.M. clause of the Bill should be deleted. Now tbere 
is UDder clalllej eJa1l8e 109, section 217 ~  

existing Act, in which it is said that.cettaia compuies whieh are ~ 



THE INDIAN CJ91rN.lUK8 (.A.KDT.DJIBliT) BILL. 

ported outside' India and whieh are doing buaine98 in :thisiWuQtry will 
be exempt from filing the balance sb&et aeeounts, etc., in 1:J:le way in 
which 'Indiart eompanies are required to do. I cannot understand this 
discrinpnation. If tlIe foreign ooncerns are' carrying on their business in 
this cOlUltry, in my opinion, they should be asked to ·file the same kind of 
balance sheet!; and keep their account books in the same way as the com-
panies of this land are required to do, and I propose that there should 
be an improvement in thiH respect alllO. 

Mr. M. Ananthal&y&D&m Ayyanpor: What about the control? 

Mr. Buaenbhai Abdullabhai Laljee : What about the large deposita 
tiJe'y take from the J}eople. 

Seth Oovind Du: I agree with the HonolU'able Membert; anJ. 
therefore I propose that there should not be any discrimination. Every 
legislation is ~  to leave certain loopholes and these loopholes are 

~ advantage of by the undesirables. When the Honourable Mr. Sen 
was speltking, it was pointed out that we should have !lOme sort of separate 
department whicl) should be created to look after the working of the joint 
stock companiatJ. 

Tbe Honourable Sir Nripendra Siroar :  I am glad to see your falLh 
in the Government. (Laughter.) 

Seth Govind De.s : 1 do not ~  that it .. lIouId be an entirely 
Government body. It should be a non-official body at the sa.me time ; it 
should have representatives from the non-official institutions as well. I 
ntwer meant it shOUld be a Government body and I do not know how the 
Honourable the Law Member can come to the eonclusion that I halVe entire 
fnith in the Government. 

Tbe BODDur&ble lir Nripendra. Bircar: You have some faith. 
(Laughter. ) 

Seth Govind Das : 'l'here should be some control over the wOl'kmg 
of the joint stock companies of this land. In conclusion I want to add 
ODe more thing. lly Depu\y Leader, P3IJ.dit Goviud Ballabh Put, had 
suggested a revolutionary change, according to him, in the election of 
Directors. The Honourable Mr. Sen has said. how will the minority be 
represented on the Board of Directors even if they are eJected by the 
single non-transferable vote. Now, there is no question of majority 6l' 
minority. The question is this. Supposing there are 100 votes and 51 of 
them make a list of Directors and wish that only those Directors should be 
elected, 49 will not be in a position to send a single representative on the 
Board. 

The JlOIIOW'&bJe air NripeDClra 8irca.r: Quite right. 

Seth OoviD4 Du: It is not right, and I difl'er from the Honourable 
the Law Member when lIe says that it is right. The opinion of 49 should 
not bt> ignored. Thf'.re are many R'hareholders on behalf of the managin-g 
agents ; at the time of the general meeting, at the time of eleetionsmany 
sha.J'E;Il are transferred and many votes are created, you know all these thi •. 
The opinion of 49 should not be ignored at all. 

!'he 1I0000000b1eltr lIfripencira Siroa:r: Hut your ~ 1Illty be 
divided into nine groups. TJ\en let 'us have' ten directors. 
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SeD! CIoviD4 Daa : Even if 4U are djvided ~  nine gr-oup" ~ 
there is election by the. single ~ S  ~  they ~  Qound to 
send some ~  'I'he calldidates who will get t4e .miniJAum. number 
'Of 'Votes, whiehare required for electiQll, will be elected. I think ,it was 
the W16l'st and most appropriate sUbrge6tion that was made by lilY Hon()ur-
AblE' fri{'nd. the ~  of my Party. 

Mr. K. Ahmed (Haj,dlnhi Divhlion: MuhKmmadan Rural) 
ljuppOtie it it; 5U-50, what iN your answer? 

Seth 00viDd. Das: If tbere· 61'6. W on one side and 50 on the:. 
other side and if thrre is proportional ff'prf'.sentation, half will be sent 
by 50 and half will b£' Ncnt by another 50, there ,von't be-any difRculty 
at all. So far as the debenture hohlcl'fj aud holdei'S of pt'eference shal'M 
are concerned, the Drputy Leader of my Party never meant ~ t.heRe 
Directors should also be elected by the Ringle .non-transferable vote because 
their numb"rs would be automatically fixed and debenturr holders and 
prefer£'nce Share holders will "ffid t.hem on the Hoard. With these remarks. 
I resumE' DIy sMt and I hope that the Honou1'8.blc the Law Member will 
consider the suggestions that I have made.' 

The Ronour&ble Sir Nripendra Siroar : May I get information froin 
my Honoul'&blr friend' He made, the-,point"'that M ~ ~ that 
this Bill ~ not distinguish bE'tw'een key industries and other ~ • 
.and that in France Hud Germany it i,s done. I have not l'ead the French 
or German law, but may I know if in any country the cilmpanylaw pro-
vides diB:erent provisions· for different industries T I am not ~ of 
ether laws, tariff laws, protection laws and S() on. 

Beth OoviDd D&I : Weare going to have here this .reformed law 
relating to all companies after a long time. My point is ~  that in other 
countries they introduce different legislations at different tilllesto itll-
prove tbE'ir coinpany law. But here· thisrefotmed la'\V:dealing with the 
entire company law has come after a long time, and we do not know for 
bow many more yenrs we shaU haw: to wait if weqq I\otadd all th('Sc 
prGvisions in thisvcpy law, which innt.\· opinion can' be dOlle. 

The . Ho1i0ur8.ble Sir' Kripendr& 8ire&1.': Nowhere'does the com-
pany law provide for this. 

Mr. Sa.m.i VeDcatachelam Ohetty: I havf', much pleasure ill tHki:lg 
part in this debate. I welcome this Bill as an embodiment of the great.est 
measure of agreement between conflicting views in' regard to the quemon 
tOf joint stock compauies. If I. may not be misunderstpod as indulging in 
flattery, I am bound to say that under the guidance ~  the 
Law Member ahnm,t all the I'luggestions which have been raised by ~ 
Honourable speakers who have spoken previous to me have been raised in 
the Select Committee and had been disposed of in the mORt.tI&tisfactory 
~  excepting one or two points of which ~ of ~ ~  hj1.S been 
gIven by the Deputy Leader of my Party. I must also say that I have 
-wme across no other person who, knowing so lnu!!h of the subject, yet bad 
-the willingness, patience and courtesy to hear.all sides and, all points of 
view onev.en the most triyial matteJ"s as the Honourable the Law Member. 
(Hear, hear.) He was ably assisted by my Honourable friend, Mr. Sen, 
who brought all the knowledge which he had collected on this subject for 
the edification of the Committee and fo)' clarifyiug m&JlY diftl.cult and 
important questioDl in connection with this BUt 
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So far &8.1 have heard the speeches of Honourable Members, jt does 
not appear to .ine that it is the case of any section of this House, ~  
perhaps my Honourable friend, Prof. Ranga, that the system of Dl&Jl8ging 
agency must be totally abolished. Sir, those commissions and enquiries and 
those students who studied this subject of managing agency have not 
condemned the. managing agency system entirely. They have no doubt 
stated the drawbacks and abuses of that system and I do not think even 
the Bombay .Shareholders' Association, to whose indefatigable exertions 
we owe so much knowledge of the abuses of the managing agency system, 
would themselves desire the total abolition of the managing agency 
system.  I think any person who has closely observed the progress of 
industrial, commercial and joint stock undertakings in this country cannot 
but come to the one conclusion, namely, that while the managing agency 
system has revealed some abuses which have got to be eliminated that 
system ought to be encouraged with these abuses eliminated in order that 
our ~  and joint stock undertakings may further improve. My 
Honourable friends, Pandit Govind Dallabh Pant, Mr. Satyamurti and 
Mr. Paliwal who have appended a dissenting minute to the report of the 
Select Committee are 11.11:10 of the opinion that until the State takes a direct 
concern in matters of this sort, it must be left to the private agencies like 
the managing agency system to cultivate the growth of joint stock companies 
in this country. 

Pandit Sri Krilhna Dutta. Paliwal (Meerut DiviRion : Non-Muham-
madan Rural) : Not 1. 

Mr. Sami Vencatachelam Chetty: I beg your pardon. I believe 
that in so far as the abuses of the managing agency system have been 
revealed, a genuine attempt has been made in the amendments to this 
Bill to avoid those abuses, and in the course of the consideration· of those 
proposals, other facts and other loopholes by which. the managing agents 
might perhaps escape the provisions of the law were also taken into con-
sideration and I think due provision has been made to rectify these 
defects. I think one. Honourable Member mildly suggested that instead 
of an amending Bill of such a wide nature it would have been better if a 
comprehensive Bill had been ushered in by the Government. Whatever 
might be the  technical objection that may hereafter be raised by one side 
or another for moving amendments in respect of clauses which have not 
been put in this amending Bill, I must say that so far as the proceedings 
of the Select Committee are concerned, the Honourable Chairman of that 
Committee allowed certain amendments which do J}ot deal directly with 
the amending clauses. 

Mr. II. S. Alley: On a point of order. Is the Honourable Member in 
order in referring to the proceedings of the Select Committee t 

Mr. President (The Honourable Sir Abdur Rahim) :  He Cllnnot 
difM.'USB the proceedings of the Select Committee. 

lrIr. 8a.mi Venoata.chelam Ohetty: So far as I could gather from 
the long criticism of my Honourable friend, Prof. Ranga, on this Bill, it 
seems to me that he would substitute for the managing agency system 
what he considers to be a system of commercial undertakings based on 
socialistic principles. For some time past. I am also trying to know what 
really socialism means and ,ro far as lcould see, what my BONmrable 
friend has been pleading for does not seem to me to be socialism but State 
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.pi'tali8Dl. What be would ask is that public utility undertakilll'l and.l 
joint sooek undertakings should' be undertaken by the GoverameJlt. I do 
.ot know whether he wants this Government to uDdertake them .pr he, 
would wait till our Government comes into existence. If he ~ that 
it ahcmld be immediately undertaken by this Government, I would request 
him. to learn from the ~  which we are now having in regard to the 
State management of railways, They have now become State eapitalis8d. 
Day in and day out we are criticising that administratioB and quite justi-
ftably. I do not think that UIldertaking8 of this 80rt can ever be worked by 
a State satisfactorily, (An Honourable Member: "They are being 
worked, • ') I can certainly agree with my Honourable friend, Prof. 
nanga, if be wants that the shareholders who really contribute to the funds 
~ these companies should have direct and more intimate touch with the 
ltlBnagement· of the affairs of the company. If that is the point, then I 
entirely agree but unfortunately our experience is that our shareholders 
are too lethargic ,or too indifferent or too neglectful to take any interest 
in the management of these companies. Till we are able to educate, 88 
perhaps Bombay is doing, by organising shareholders' associations, till we 
are able to infU8e better spirit into the hearts of these public investors, it 
would appear to me that tn entrust the management of these institutions 
1:(0 the class of shareholders we have, will be disastrous to the companies 
themselves and to their own funds. The agitation against the managing 
agency aystem started somewhere about 1921. That was partly due to the 
greediness of some managing agents taking more than they justifiably 
deserve. It is true also that this besetting sin is confined more or less to 
the Bombay Pi'esideDCY: Madras can neither boast of so many joint stock 
qompanies nor feel ashamed of so many defaults as have been committed 
fly the Bombay managing agents. (An HOM1IA'abUl Member:" Ques-
tion.") Let me at once assure this House that I hold no brief for the 
managing agents but I must say that taking, on an average, the results 
of the management by the managing agents, there have not been numerous 
eases to warrant the total abolition of the managing agency system, 
inclusive of Bombay. Well, a reference bas been made to the boom period. 
Sir, everybody has su1fered owing to the economic depression that fQllowed 
the boom. But I must correct one or two statements made by one or two 
Honourable Members that the depression was due to the political activities 
in the country. Sir, my own opinion ill that during the political activities 
the Bombay mills profited more than ever. (Hear, hear.) (An Hono'IW-

~ Member: "Question.") In fact, Sir, they really utilised the 
political movement for their own betterment (Hear, hear), and, no sooner 
tham the politieal activity subsided, they turl1ed agaitnlt the political 
movement which gaIVe them their bread. (An H(JriDurahle Mernbflr: 
"They concluded the Mody:Lees Pact.") Sir, apart from that, I was 
referring to the large profits earned by the managing agents during the 
boom period. True, they have earned large profits legitimately apart 
fJrom other 8Ottrees. Now, RimuttaneoTl8ly wiMI the ~  profit'l!l, I think 
that tile ~  also gained correspondingly. The values of share!! 
of Re. Ht and Re. 100 increased to Rs. 150 and Rs. 1,000. I do not think 
that  that will be ~ So, whenever there 'Were ~ profits, both 
~ ilgent8 ami the shweholders earned large profits. (Heln'; hear.} 
But undouiited1y, abuses, suCh &s entering into contr'acts ~  the pUrpolfe 
~  aellin. IJOOcH to the 'fery' company which they manage, or. transfening 



the purchase of goods at the most profitable time to the o_pany, the 
diversion of fuD<lsby me&DB of the creation of a ~ company, BOt 
accoulltingfor certain large SUID8 of money because they are not required. 
to do so by law, indulging in B6nami transa<l'tions, have all come in in the 
rapid wake of the large profits of the boom period : and I think it is these 
abuses that have led to the agitation that haa been carried on against the 
managing system. Sir, every one of thetle abuses seems to have been 
met in this Bill by suitable amendments. But it would be betraying an 
utter lack of a sense of proportion if, on the score of revealed abuses, 
instead of rectifying abuses, we ~  ask for the total abolition bi the 
managing agency system. Sir, in this Bill, I think, we have gained a 
very important point in respect of the provision we made for exercising 
the same provisions of law in respect of subsidiary companies as in the case 
of the principal companies. We have also, I think, made suitable provi-
sion for the proper preparation of the profit and loss account. It might 
be said that there are still some more matters upon which fuller informa-
tion can be given in the profit and loss account. While it must be admitted 
that there  might be Bome more points of information which may be 
necessary for shareholders in order to exactly assess the solvency of com-
panies, it must also be recognized that there are insuperable difficulties 
in giving that information unasked-for: and I think a provision has been 
lAade that eTen that information should be supplied on the requisition 
ef the shareholders if they so desire. Otherwise trade secrets or things 
w1'lieh ought not to be known to competing companies might have to be 
divulged, to the detriment of the interesbl of the shareholders. Now, there 
is lOne other point upon which there seems to be a possibility of doubt. 
'rhat is with regard to the managing agents taking up other businesses. At 
present, managing agents eaa. take up any business which may also be of 
a con1iieting or competiti'f'e nature with the company which they manage. 
It it, however, recognized that these managing agents should not be 
allowed to undertake companies which will be in direct competition with 
the original company which they are managing. Sir, a small phrase has 
beea introduced in order to avoid this abuse, that is, that the managing 
agents ought not to undertake a business of the lIame nature. Now, tholle 
who waated that this abuse should be eliminated have agreed to that 
phrase, ~ that by the use of that phrase the abuse will be entirely 
eliminated., but I think those who disagree or those who want that the 
managing agentl!l must be permitted to have other undertakings, also seem 
to be of the opinion that this phrase will not affect their right to undertake 
other undertakings. Well, I think, here my Honourable friend the Lew 
Member was nat quite frank in the Select Committee. He did not help 
us really by elucidating what that phrasE! would really mean in respect of 
this abUBe. Now, Sir, with regard to(') the two important amendments of 
which notiee las been given by my Honourable Deputy Leader, Pandit 
Govind Ballabh Pant, and others, viz., that, with regard to the existing 
managing agents, the term of their continuance must be limited to a period 
which is less than that provided in the Bill, Sir, much has been made of 
the fact that the Honourable Member, Mr. Sen, in his original recom-
mendation wanted that even the ~  systems must be. 
terminated after a. period of one year ~  the commencement of this 
Act. Well, Sir, t, do not know what made by Honourable friend make 
that somewhat radical recommendation. But it seems to me that if that 
amendment had beeu incorporated in this Bin and if tb&t came up fer 
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discU88ion . befnrethis House, many Honourable Members who are now 
impporting Mr. Sen's original recommendation would have opposed it on 
this grounQ. Now, Sir, what would have' happened if within one year 
of the commencement of this Act managing agents had to terminate their 
contract with the companies' Apart from the sanctity of contraCts, 
which may be used for and against them as occasion suited, there is the 
danger that the companies would go to ruin· on aecount of the threatened 
termination of the managing agency at the end of one or two or three 
years. The managing agents would 80 manage the business as to destroy 
the credit of the company within that particular period and make the 
shareholders suffer before the threatened termination of this contract. 
I am glad that  that calamity has been averted. But on that ground it 
wonld not be desirable that the old managing agents should continue to 
enjoy the benefits of the existing law while their new competitors in the 
field will be subject to greater restrictions. Therefore, wherever it is a 
case of dissatisfaction, it must be open to the shareholders to have an 
opportunity of  revising or renewing or terminating the managing agent's 
agreement after a certain reasonable time being given. From that point 
of view I welcome the notice of the amendment whicb has been given. 

Now, with regard to the other point, namely, proportional repre-
eentatiOJl, I am afraid the Government have not appreciated the importaD.ce 
and the value of that amendment. Difficulties have been trotted out which 
are merely theoretical. These difficulties have been met by other bodies, not 
only in the non-commercial field but also in the commercial field. For 
instance, as has been pointed out, the Reserve Bank Act makes a provision 
for a representation of that sort. Sir, the point that is to be gained by 
giving proportional representation is this. The diseontented minority or 
the minority which has not properly understood the aifairs of the company 
will have a reasonable opportunity of getting itself acquainted with the 
affairs of the company in. order that its dissatisfaction may be silenced. 
Apart from that, there is another ground why proportional repreaentatS.on 
should be given. It is on account of territories. Now, Sir, Bombay is 
the centre of industrial activity and Bombay floats 8 company the shares 
of which are open to all Indiana &ll over the country. Unless it be the 
intention that the participation in the profits must be confined purely and 
solely to Bombay, Bombay should welcome the co-operation and assistance 
and finance of other provinces al80. Sir, if that be 80, what is the incentive 
for other provinces to join with Bombay 01' with any other industrial 
province if they are not to be in contact and in touch with the affairs of 
the company. Sir, denial of proportional representation would confine the 
choice of the directors and other important officers in the hands of the 
majority of shareholders who mU8t naturally belong to the province in 
which that undertaking is floated. 

Sir Cow8sji Jeh&ngir: Are you in favour of proportional ~
sentation , 

1Ir. Sami Vencataohelam Ohetty : Yes. I WOuld, therefore, suggest 
that in order that all provinces might participate and evince as much 
interest 88 the forward industrial provinces of this country, you must give 
them a chance. By means of giving proportional representation, it will 
8IUInreprovincial representational80. But if it could ~ managed by 
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giving· provincial representation the proportional repreeeDtation ·aJso, then 
it i.e quite a ~  matter. 

Sir Oowuji J ebaDgir : What do you mean by provincial repre-
sentation Y 

Mr. Sami VenC&tachelam Oh,tty: I mean provincial repros611ta-
tion of provinces which finance these undertakings. 

Sir Cowaaji .JehaDgir : And whose shareholders may live outside 
the place ~ 

Mr. 8ami Vencatachelam Ohetty: I will not be so unreasonable ~ 
thar. AllY question may be reduced to absurdity by putting very hard 
cases against it. But if it is conceded that evel·y Indian who ~ to 
evhwe interest in these undertakings should have opportunities to come 
into contact with them, then I suppose some reasonable adjustment should 
be IJossible. With t.hese words I ha"e great pleasure in supporting this 
motioll. 

Mr. Suryya Kumar 80m (Dacca Division: Non-Muhammadan 
Rural) : Sir, I congratulate Mr. Sen on the very careful and illuminating 
report that he has submitted, and I also congratulate the Select Committee 
which ha..'i t.aken so much pains to meet all points of view as far 88 
possible. It appears from the discussions in this Assembly 88 -well 88 from 
the ~  experience that this Company law is a very complicated 
affair. This law has to deal with many parties and if one has to satisfy 
one party the otber partYl to a certain extent loses a certain ~ 

and I must congratulate the Select Committee that it has succeeded in 
bringing out an Act which, though it may not satisfy all the parties, _will 
be able to satisfy most of the parties. After making these observations 
I come to the managing agents. Under the present conditions of India, 
the industries are in a very nascent state and the capital is so shy that 
we will be retarding the industrial progress if not killing it altogether if 
"e abolish the managing agency system altogether. Sir, many abuses 
have been mentioned against the managing agency but it is on account 
of the managing agency system throughout India that we now can see 
some indllstrial movement in the country. I, therefore, appeal to the 
Assembly not to ~  to the length of abolishing the managing agency 
s.ystem altogether but try t.o impose further checks against the fraud of 
the managing agency system. I think sufficient cheeks have been pro-
vided in the Bill as it has emerged from the Select Committee and if we go 
further than this I 11m afraid we wm be killing the industry altogether. 
T f the managing ~  system is to continue, then the provisions which 
hnv('! been made to guard against the attorney of the managing agents arc 
qnit{' satisfactory. 

'T'hf"ll. ~  J wish to refer to some minor points in this matter. I find 
that for a long time there" as a crying gricvancr in thE' count.ry that only 
the ~  ('ourts have jurisdiction over matters that concern the ~
panics Act. That jllrisdiction bas been given by the Act of 1913 to HIgh 
('ourtA and to lJi!!h ('omt!! alone. Now, Sir, in tIle districts the;c ';ire 
. many Joint Stock ~ with a small capital and fot' any obJootlOn 
that.' is to be taken, one hllR to go to the capit.al of the provinc{' and !Dake 
'lin 1I.1lp1ieat.ion to thE' JIigh C01lrt. That. involves a larp:e expenihtu!e. 
We, the people of Bengal, know it very well what is meant by carryIng 
L234LAD ,. 



782 ~  ASSJDJ,fBLY. [9TH' SEI"f. 1936. 

[11r.8uryya KUBl&'f Sam.] 
on the litigation in the original side of the High Court. If· small com-
panies are to carry on their litigation through an attoqley, ~ aut afraid it 
]s this Utig&tion which will ruin the company and not' the managing 
Ilgency system. This is a erying evil for a long time and I find that this 
point has not been taken up either in Mr. Sen's report or in the report of 
the Select Committee. I find in section S of the fonner Act that there is 
a proviso which has given the power to the Local Government to empower 
any District Judge to exercise the jurisdiction undllr the Act. I would 
appeal to the Honourable the Leader of the House to consider this point 
whether there could be any objection to conff'rring jurisdiction on 
District Judges under the present Act. Nowadays District Judges are 
"'eU versed jn civil administration and so I think it is high time that the 
proviso under this section is withdrawn and power is given straightaway 
tc.. llildrk-t Judges to try cases arising out of the Act. While the Loeal 
\tovprnment is empowered to give jurisdiction to District Judges, ~  

should not the Government of India or this Assembly straigohtaway givt>. 
that power to District Judges. I hope this House will considt>r that 
point very carefully. The absence of such jurisdiction in District .Judges 
is greatly felt by all companies, small or big. The companies that are 
situate in mufassil have to run to the capital of the Province to have 
their cases tried there by the High Courts. Sometimes the subject matter 
of the case might be a trivial one, there might be no objection to the cllse 
from the opposite party, but yet the company has to take their case to 
the High Court. There is no reason why jurisdiction should not be 
given to District Judges. 
There is another point that I wish to refer. I find that in case of 

transfer, if a transferor makes an application" that i have transferred 
the share to such and such a person ", notice is to be given to the 
transferee. But if a transferee applies for a transfer, no notice need 
be given to the transferor. I think, Sir, it should be the reverse. When 
a transferee makes an application, there is a chance of fraud, there is a 
chance of forgery, there is a chance of misrepresentation. I therefore 
think that if a transferee makes an application, there should bf" notice 
given to the transferor 80 that if he accepts it, there is no diffieulty and if 
there is a dispute between the parties, the matter will be referred to a 
Court. But here it is said that ODe who transfers, if he says that he has 
transferred to somebody else, notice is to be given to the pe1'8On who will 
get the benefit. Here the transferor having made an application saying 
that "  I have gifted the property to such and such a person ", then such 
a person is the beneficiary. No notice need be given. If notice is to be 
omitted at all, it should be omitted only toward!'! the transferee. But I 
think notice should be given to transferor and transferee in case of transfer 
of shares. In case a person says that he has purchased a thing from 
.. A  " property worth Rs. 50,000, it is common sense that that man" A  " 
should be informed about that. I hope this point will be conside:r<'d by 
the House and the section amended accordingly. I have also given an 
amendment on that point. I find that nobody has touched the point. 

There is another point which I WiRh to refer now. There is '9. crying. 
evil in the managing agents securing the greatest controlling power in & 

~  by buying the largest number of shares. If a business hep;ins W 
flourish, the managing agent being in the know of things, buys'the shares 
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by and by. to the extent of even 75 per cent. ,of tile ~  numb.er 01 shares 
and thus the managing agent is able to seCU1',C uusoJute controlling power 
and lie can do anything with the company, because he has a majority uuder 
his control. That is the case with directors also. I have known many 
~  in which ~  and managers control the greatest number of 
",hares. ' 

The Honourable Sir Nripendra lircar : What is the remedy you 
Iluggest 1 

Mr. Suryya K1UD&r 80m :' I suggest there should be a l'rovision in 
the Ad prohibiting the managing agent from acquiring more than a 
(''ertuin percentage of the shares of the company, say not more than 25 per 
cent. There is another point about ~  I am not satisfied with the 
explanation given by Mr. Sen, that is as to the position of the auditors. 
It is a curious arrangement that still continues in the country. Auditors 
Hre appointed by the companies whose accounts he has to, check. 
Generally the auditor will be absolutely dependept 011 the favours of 
that company, ~ depends for his remuneration on that particular com· 
paDy WlllCh hIlS appointed him as the auditor. He dare not point out 
t.he defects of tile company because he will in that case lose his remunera-
f ion thereby but -he will also lose the chance of being appointed auditors 
~  other companies. The other companies will come to know that such 
aud such an auditor acted against the wishes of the company which 
appointed him as the auditor and in this way he would lose in his pro-
fession. He will not be selected by any other ~  to audit the 
accounts. My suggestion, is this. I understand that auditors are 
registered in the books of the Government of India. My suggestion is 
that a certain authority should be constituted, as in the case of the civil 
Court commissioners. The civil Court commissioners are appointed. not 
by the Courts in the mufassil, either by the munsifs or the sub-judge but 
generally the District Judge selects the civil Court commissioners. If a 
report goes from a mulassiI Court that a commissioner is wanted for such 
and such a case, the District Judge sends the man. The parties do not 
know, nor the munsif 88 to who the commissioner will be. I suggest 
there must be some provision made to select auditors as in the case 
of the civil Court commissioners. There must be an authority composed 
of officials and non-officials who will select the auditors. Even if the 
shareholders should select the auditor. t.here are difficulties. The 
auditor must be an independent man. . He must not be afraid of dis-
pleasing either the managing agent or the directors or the shareholders. 
He must be thoroughly independent.. There are many t.hings in which 
the shareholders' interests are against the managing agents. And there 
are many things in which the managing agents are interested which is 

~  the shareholders. So my suggestion is that there should be an 
independent body fur selection of an auditor for a company to whom the 
company will apply for an auditor to audit their accounts every year. 

Then, I think there can be a provision about the qualification of the 
Registrars of joint stock companies. You will find that if the Rrgistrars 
had done half their duty milch of the mischif'f about thefle compani(ls in 
the provinces would disappear. At present it is not necessary that the 
Registrar should be a lawyer; it if; neither necessary t.hat he should be 
learned in t.he Companies Act; it is not even ~  that hr "houId· 
know about companies or businf'ss. A man with no such kDOwled/?c is 
now made the Registrar and there lies all the diffirulty. I will therefore 
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appeal to the Leader of the House to consider if any provision can be 
made in the Bill as regards the qualifications of a Registrar. 
These, Sir, are all the observations I have to make, and I whole-

heartedly support the present Bill as has been amended by the Select 
Committee, in spite of its defects. I ask the House not to throw out this 
HiH. because a better Bill than this it will be impollSible to produce by 
anyone lit present or in the near future. If there are any defects we 
can go into them in detail and correct them. But we should not ~  

this Bill out, because we cannot produce a better one in a few years. 

Babu Baijnath Bajoria: Sir, I feel it my duty to congratulate the 
Government of India on their undertaking a thorough overhaul of the 
Indian CompB;wes Act of 1913. I think this is the best and the most 
important piece of legislation which has been placed before this House 
since 1 became a Member here. This overhauling was long overdue 
and various mercantile bodies in all parts of the country have been 
crying for this overhauling, because the present Act has many short-
comings and does lend itself to abuse, sometimes gross ~  by thos(\ 
in charge of the management of companies. The abuse in some cases 
bas beeu so much that a certain section of the public has even lost 
confidence in the efficacy of the system of managemeqj by managing 
agents. Sir, I am not one of those, I have not lost confid_ence in the 
managing agency system because I find defects. In spite of the abuses 
to which this system has lent itself, it must still be admitted, and I 
think nobody in this House will ~  it, that the present industrial 
development of this country has been mainly, and I shall say entirely, 
due to the enterprise and resourcefulness of the managing agents. But 
for the managing agents we would not have reached the present stage 
of industrial development in this country and I will be the last person 
to see this system die out. Sir, it is well-known that ther(> j!l a lack of 
capital in India for ~ purpose of industrial development of our 
country and one of the main reasons is that capital is very shy and ~ 

inV(>sting public is very much afraid that the money which they invest 
in the public companies may be lost. The industrial develQPment of a 
country alway!! depends upon the proper and honest utilisation of 
capital invested by individuals in public companies who for some reason 
or other cannot themselves engage in commerce and industry. Sir, it 
is the duty of Government and of this House to see that the interests 
of the investing public or the shareholders should be protected first and 
foremost and that their money may not be misused by ~ managing 
agents,. Sir, once these misuses of public money are restricted con-
siderably,-though I know that they cannot be altogether eliminated,-
th(>n t.he confidence of t.he public will be restored. If the confidence 
of t.he puhlic is restored, there will be no lack of. capital fort.hcoming 
for HI(' industrial development and industrial ~  will proceed 
annep_ Sir. as T hAve alreAdy Raid, there have b!'en miRus!'s by the 
managing ag!'nts and others in charge of th!' management of companies. 
Rut in spite of this ~  say that the managing agency system has 
;Jl'oved And has behaved on the whole fairly well. These few CRSt'S 
bavp spoilt the fair name of the managing agency system ap.d I think 
hqnest managing agents will themselves like that some restriction is 
placed 80 that unscrupulous 1Jlanaging agents may not spoil the fair 
name of the managing agency system. 
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Mr. X. Ahmed: What about the People's Bank in the Pllnjab and 
the Bengal National Bank 7 

Babu Baijnath Bajoria : There was no managing agency in the 
Bengal National Bank. 

Mr. K. Ahmed: Then, who misappropriated all that money' 

Babu Baijnath Bajoria : For the proper. success of a public 
company it if,; absolutely necessary that the shareholderl:l, managing 
agents, directors and the auditors should all properly discharge their 
respective duties. The shareholders invest their money mainly on the 
credit of the managing agents and look mainly to them for the safety 
of their money and their investments and for a decent return on their 
investmenis. If we do not have a sound and solvent managing agent 
then you can never expect the investing public to invest their money. 
It is the duty of the shareholders to take interest in the affairs of the 
company and to see that the company is managed properly and also to 
see how the company is faring. If they find that there is anything 
wrong in the management it is also up to them to bring it to the notice 
uf the managing agents and the directors. But I regrct. that the share-
holders in this country generally take absolutely 110 interest in the 
affairs of the company. Some suggestions have been made by my 
Honourable friends, Mr. Sri Prakasa and Prof. Hanga, to ereate interest 
in the shareholders. Mr. Sri Prakasa suggested that shareholders 
9hould be sent to jail if they do not attend meetings of the company. 
I do not think Mr. Sri Prakasa was serious when he made this sugges· 
tion, in spite of his assurance that he was qnit!' serious. 

Another suggestion is from Prof. Ranga:, that is a very good 
5 ~  suggestion. lIe says that all the shareholders must 

be given travelling allowance so that they may be 
.flble to attend the meetings of the company. Bnt he was very miserly: 
he only wanted to give them third class ~ allowance. That i:. 
beneath the rank and dignity of the shareholders ..... . 

Mr. President (The Honourable Sir AbdUl' Rahim) : Has the 
Honourable Member much more to say' 

Habu Baijnath Bajoria: Yes, SIr. 

Mr. President (The Honourable Sir AbdUl' Rahim) : The House 
will now adjourn iill tomorrow. 
The Assembly then ailjourned till Eleven of the Clock on Thur.sday. 

the 10th September, 1986. . 

L2S-iLAb '8 
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